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Tuesday, December 22, 1981/ Pausa 1,
1903 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: Mr. Mool Chand
Daga is not here. Shrimati Jayanti
Patnaik is not here.

(sa=ema)**
MR. SPEAKER: Mr, Mohan Lal
Patel, .
(worraTA) **

MR. SPEAKER: Nothing ijs going
on record, It is all off the record. We
have called Question 438. Regarding
Question 437, Mr, Bag has written to
me that he will not be here. So, we
have called Question 438.

Distribution of Molasses and Alcohol

1
*438, SHRI MOHAN LAL PATEL:

SHRI DAULATSINHJI
JADEJA,

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that the
present system of distribution of sugar

2

molasses and alcohol to industries is
not functioning satisfactorily;

(b) if so, what are the main de-
fects of the distribution gystem;

(c) whether Government are con-
sidering to bring some changeg in the
system so that the distribution could
be more effective; and

(d) if so, the detailg thereof?

THE MINISTER OF STATE IN °
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (d).
A statement is laig on the Table of
the House.

Statement

The allocation of molasseg and alco-
hol available within a State to indi-
vidual jndustrial units in the same
State is made by the State Govern-
ment concerned, Inter-State alloca-
tions of molasses/alcoho] from surplus
States to deficit Stateg are being made
on a non-statutory basis by the Gov-
ernment of India. The Government
are now playing the role, on g non-
statutory basis, of a co-ordinating
authority to ensure equitable distribu.
tion of available alcohol and molag-
ses amongst all the Stateg and Union
Territories for all uses. In discharging
this role the Government are assiste
ed by a consultative body, the Central
Molasses Board, on which all the
States and Union Territorieg are rep=-
resented, For effectively discharging
this role, the Government would re-
quire the unstinted cooperation of all
the States surplus in molasses and
alcohol. At the meeting of the Cen-
tral Molasses Board held on 28th
November, 1981, all the surplus States

**Not recorded.
2999 LS—1
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expressed their willingness, in gene-
ral, to release surplus molasses and
alcohol ag per the Inter-State alloca-
tions made by the Government of
India, The Government have been
making, and will continue to make,
efforts to see that the States having
a surplus in molasses/alcohol make
available the maximum quantities of
molasses/alcohol to deficit States, No
changes in this system are under con-
templation.

&Y AR AT W WA RYET,
Wt At A oA g w Fgr g fwoamA
g g o ferw wmrew
F1 ¥IT AE@ TATAQ KT @R
AT M2 § e g Ara=Fzgzy afaq
srfarmearsad = glan wr
3Ia% qifw ¥18 93 7@ @ 7gAN a1y
% 9z SmAar R § ¥ gy §fam
QT fryor 33 TeqT FT TG ARTAA A
ar FET AR DI R Y ?

feaw, AR v JUTw ga

(st e wx ABY) - yaF A oF
w#fgs R ot § Mzaer afs

wifen gFt & 1 39 D § a7 _Rzw
¥ uf+fafa garo 313 &, vea=v fafaed
e QY 39 8 73 fwgr qa @
f& en nRAfefzd feat 8, fi
Iq8 vy Feq § 9 A ifefrz
&za & W7 398 arx A€ faam
ST &1 AT 1 v M o) fraow
Ear @ IR ARA wrAEz oW
sfoafen oarfid & =1 § § 307
} i gzt vgR Al ¥ A=
€7, N fr mET I 97, 398 THT
sfearf g€ 9, 1% 90 7@ A WAA
w4 H, ALw % ™ dym
feafa @ Mg Fir oevgm # 3
I g6 Iw & e efelaz & fomre-
| ARE rmy 2 ¥ el A
- AT 10648 T WA FIM
nNE FW FT W
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Y WA WA QI : gegEw ngRea;
gRrR A § fedd wie Wi gEwizA
%} Ff @ W gn T A TR WA
g xfoeg gamAg A med IAT W
8.5.1981 %) 73141 a1 f& 1979-80
# 4 arg @ DAfTr TR fwar
73 za N1 Maq crEd w7y g @ &
aradfla JA "QFE A ATATT ATRAT
& o fa a9 g7 WA T
TFRIEA W fraed o # feaa
I*TY DN T &g7 ArAAR AN X
A WA g ETF JGIZA F T J AT
2?

Y e W AB - gorw AERn,
Ndfm @ mEgA T RATA AU
& JMrzA 9T Ay g7 @0 v W@
TRrA AN v T W s Al
7 AT FG 51.5 ATH TT AT ¥ INTTAH
qr W7 4309 ATA AT qERIEA *T
FAZA AT 1981-82 8 W17 F,1 TATA
67 A AFT 70 AIA ZT 1A %Y wiwT
o7 tafag oeRIgR ¥ Pz 5,762
Ary Az AN A FA A %9 ™
Nt f arqn A O F 1 g7 A
% faw 1€ arxw fafvey w71 gform
g fe B3 ¥ tEET TR
w7 & 77733 7 fasdz svam g

SHR! DAULATSINHJI JADEJA:
Mr, Speaker, Sir, from the statistics
that are available, we find that sur-

plus States jn the country are Maha-
rashtra ang Gujarat Gujarat is one
of the dry States in the country, May
I know from the hon. Minister whe-
ther Gujarat which has a surplus of
molasses will be allowed to expand
their industry based on alcofol and
molasses? Have they received any such
request Or is the Central Government
thinking of encouraging such industry
in the State of Gujarat?
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SHRI P. C, SETHI: It is not a ques-
tion ¢f any particulay State being
surplus or not being surplus. As far
as industrial licence for production
of alcohol is concerned they have to
review it in the position of the over-
all gvailability of molasses and alco-
hol; and there are some States which
are surplug ang some other States
which’ are too much deficit. For ex-
ample, West Bengal and Kerala suf-
fered a deficit lasy year, Maharashtra
was surplus. Gujarat was slightly
surplus, Therefore, if all the alcohol
produced is consumed in the State,
then the deficit Stateg would definite-
ly suffer mueh more,

SHRIMATI GEETA MUKHERJEE:
The Minister has stated that last year
deficit Stiles like West Bengal
suffered a lot, Sg far as my informa-
tion goes the suffering is still con-
tinuing in West Bengal. Will the Min-
ister kindly inform us what steps
have been taken to supply industrial
alcohol to West Bengal this year?

SHR] P. C. SETHI. As far as sup-
ply of alcohol to West Bengal this
year jg conterned.... (Interruptions)

MR. SPEAKER: I thought it was
for something else too.

SHRI P, C. SETHI. Even last year,
in order to improve the availability
of alcohol in West Bengal, 100 lakh
litres of glcohol was allowed to be
imported, of which 42 1lakh litres
came in the last alcohol year and 58
lakh litres have come now,K Apart
from this, as far as current allocation
for 1981-82 ig concerned, we have
taken steps to see that the require-
ment of West Bengal is met fully.

DR. VASANT KUMAR PANDIT:
The hon. Minister is quite aware that
over the years the distribution of
molasses and alcohol has been caus-
ing a lot of problem in the deficit
States, The functioning of the Central
Molasses Board is also far from satis-
factory in so far ag they have no
power to determine how much iz ex-
cess in the other States and how
much is the actual need. And there-

PAUSA 1, 1903 (SAKA)
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fore there is a discrimination bet-
ween industries based on alcohol and
molasseg jn Madhya Pradesh ang other
deficit States ang no equitable distri-
bution of this basic raw material is
available, Therefore, may I request
the hon, Minister to consider a scheme
whereby ‘the entire production of
molasses and aleohol is taken over
anq channelised through a central
body and there is equitable distribu-
tion to all the States? The State of
MP. has been constantly clamouring
for alcohol and molasses and they are
not getting it according to their re-
quirements. Because of thig gome of
the industries in M.P. have to work
half-time or one shift ang they are
suffering ina serious manner. There-
fore will this Ministry have a cor-
relation with the Industries Ministry
so that, while granting licences to
those industfies which has molasses
and alcohol as their base, they also
are assured of the raw material re-
quired, without which the licences
sholg not be giveh? Will the Minister
make clear all these points?

SHRI P, C. SETHI: As far as the
Central Government issuing executive
orders s concerned, under the present
arrangement, we are only a coordi-
nating agency and Wwe cannot issue
executive orders unlesg legislation is
passed in this regard. As far as the
question of legislation is concerned,
although it is receiving attention, it is
a delicate” matter between the States
and the Centre and therefore, most
of the State Governments will have
to be taken into confidence before we
legislate on this subject, As far as
short supply to M.P, is concerned, last
year we tried to supply it to M.P.
from various surplus States, but it did
not reach the deficit point, However,
this year we are seeing that all the
deficit States will get it from the
surplus States, Ag far as the question
of having liaison with the Industries
Ministry is concerned, we are having
liaison with regard to setting up of
industries and I have taken note of
the hon. ‘member’s suggestion,
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Wt W Tw oamEt g & fag (=) afz g, M 31 WY & Arm
da & 757 er 3, 7 AT agqq g AT
fomgad A 33 = FQF ?
¥ 1= w1 (1) 11 @ aft & A7a Fe
ger %) A foed trafa A wf ?

wreAlm  feewt w1 faafa THE DEPUTyY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-

*439. i fagre fag : w7 gwt MUDBEN M. JOSHI): (a) Yes, Sir.
wtr smrew 51 9z T €N o s (®) and (¢). The names of the
fF - cguntries. which .have expressed de-

sire to import Indian feature films and

() mrmpawdfeguadia 0 N Nt tna 1980-81
qT7AI 69 [oeq A ¥ v 5187 together with value of exports have

been given in the statement laid on
), the Table of the House,
Statement

:.30 Country Details for 1979-80]_ Details for 1980-81

No. of Valur No. of Value in

Films in Rs. Films Rs.
1 2 3 4 s 6
1 Afghanisian . . . 28 12,03,573.00 2 1,45,299.00

Arabian Gulf (2 to _6)

2 Bahrin . . . . 16 20,41,950.00 17 18,92,220.00
3 Dubai . . . . 183 3,07,22,448 00 265 $,03,96,432 .65
4 Kuwait . . . 29 1.39,000.00 14 $,52,820.00
S Abudhabi . . . 7 5,92,540.00 2 $1,000.00
6 Sarajha . . . . 3 53,551.00 1 7,85,000 .00
7 Buxrma .. . 4 2,15,855.00 9 595444 .50
East Africa (8 to 16)
8 Kenya . 35 8,88,027.00 35 10,64,846.60
9 Uganda . . . . 1 16,000.00 . -
10 Tanzania . . . 58 2,18,508.00 52 17,88,679.05
11 Maawi . . . . 41 14,30,706 .00 29 8,71,943.30
12 Ethiopia . . . 8 1,75,313.00 . -
13 Mozambique . . . s 1,72,340.00 .. -
14 Swaziland . . . 1 45,575.00 1 b 44,825.00
18- Botwana. . . . 3 143,14000 - 6 . 2215870
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1 3 4 5 6
16. Lesatho . . 1 ( 54,990.00 3 1,29,760.00
17. Fiji .. . 84 50,75,803.00 . 82 60,58,961.30

Middle East (18 to 27)
18. Gretce 1 13,260.00
19. Cyprus 1 24,500.00
20, Iran 1 4,00,081.00 1 26,655.00
21 Traq 27 18,63,006.00 35 25,59,909.00
22. Isracl 68 16,94,020.00 52 14,70,616.30
23. Jordan 83 22,64,671.00 53 18,06,686.40
24. Labanon 51 29,54,009.00 22 7,04,869.70
25. Syria 5 1,33,690.00
26. Turkey 1 40,000.00 b.
27. Egypt 12 17,72,890.00 20 11,89,843.00
28. Mauritius & Madgascar 36 21,43,433.00 61 19,64,128.50

North Africa (29 to 33)
29, Morocco . 93 44,14,331.00 96 49,63,132.97
30. Libya .. 4 " 99,480.00
31. Ivory-Coast 2 56,000.00 1 35,505.00
32. Sencgal . . 8 1,77,989.00 4 1,34,373.00
33. Gibralter 17 8,06,424.00 25 8,87,403.20

Far East (34 to 38)
34. Singaporc 70 50,63,018.00 93 63,65,998.58
35. Malaysia . 65 27,87,100.00 102 40,53,637.48
36. Hong-Kong . . 7 2,56,348.00 5 1,40,000.00
37. Thailand . . 13 4,46,982.00 10 2,75,601.00
38, Indonesia 35 26,88,859.00 38 38,55,613.04
39. Sudan 19 4,74,258.00 27 5,33,290.46
40. U.K. & Ireland 199 2,32,34,309.00 111 2,57,07,351.06
41. USA/Canada . 109 68,24,511.00 96 85,79,230.12

West Indies (42 to 45)

Trinidad . 31 26,19,927.00 28 19,38,706.00

42,

.
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1 3 4 s 6
43. Barbados . . 8 4,39,389.00 1 4,89,733 .60
44. Surinam 39 11,90,874 .00 42 14,58,122.50
45. Guyana . . o e 13 5,50,191 .00 11 5,95,834.00

West Africa (46 to 50)
46. Nigeria . . . 11 7,02,650.00 29 13,55,311.00
47. Gambia . 17 9,18,023.00 28 12,12,081.30
48. Sierra Leone . - . 7 1,53,645.00
49. Liberia 13 3,613,878 .00 21 5.87,178 .00
50. Lagos . 11 5,62,039.00
Western Europe (51 to 62)
$1. Portugal 22 10,33,444 .00 9 3,02,284.21
§2., Switzerland . 1 49,900.00
83. France . . 16 5,18,607.00 8 2,36,460 .00
54. Spain . . . - 1 1,15,500.00
55. West Germany 10 5.23,100.00 s 1,63,650.00
56. Holland . 6 1.56,248 00 6 2,26,325 .00
$7. Belgium . . 1 17,334.00 2 74,260 .00
$8. Finland . ! 10,400 .00 1 34,725 .00
59. Yugoslavia s 4,64,256.00 2 1,21,086 .00
60. Bulgaria . 2 97,514.00 1 60,840 .00
61. Czechoslovakia . . 11 2,16,665 .00 2 74,188 .00
62. Romania . . . 4 1,28,084 .00
Latin America (63 to 64)
63. Lima/Peru . 9 3,00,801 .00 1 43,034 .00
64. Mexico . ! 67,500.00 ! 16,000.00
Yar (65 to 68)

65. Aden 2 60,000 .00 3 70,000.00
66. Yemen 26 8,99,319 00 10 4,30,748 .56
67. Dijibouti 30 10,81,276.00 24 7.85,530.80
68. Samma . . 2 9,22,434.30
69. USSR 3 15,80,000 .00 8 38,25,000.00
70. Sri Lanka 20 16,63,097.00 38 43,89,815.25
71. Aaustralia 1 4,250.00 1 39,450.00
72. China . . 1 38,000.00
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1 2 3 4 5 6
73. Bangladesh (Daeca) -+ 1 3,500.00
74. Japan|Menila . . . 2 69,174.00 1 55,000.00
75. Maldives . . . . 5 2,76,641.00 7 96,719.50
76. Phillipines 2 46,000.00
Grawp TotAL @ . . 1740 12,14,64,016.00 1729 15,07,42,847.23

sit fagr fag : meae agiew, 76
2wy ) foew frgfr st € & 1 & ST
sgn g R QA w7 A qw § f@A
gt 1 A-wrar aesg-wrar fger ¥
gt g€ foeai ® gt qa fEa
g

Taw Gl gaTEw W (s aaw
w ) : fam 29 & gark Fovaray S
FT 78 &, #a fooAY, fafazrz, arfarn,
seFT,  Of sEl g gerd fgdt
focl oY § 1 agt 92 Y FTH AT B
o agt G R ar @ E

Wt /A R anTEt . gRAFTEF AN
Y sarer rqee 7 §—fgd feewi #),
qHT qW A A T 4T |

= fagrer fog : ag g 83—
“fame faa Trfad, s gt eara’’
FE I fooem fora & Qar arern Rar §
fr gt & fogame FE @ & ar
HTAAT § a7 AqTet & faare § @
FTHTT I QT aTIF) AT AT & 1 it
& Aa far g “FQ wmErS gAY aT
F@ETT A rFR A A g | F STAAT
wrean g fr gar /i€ & afz e foewt
‘A FAr =wgm @ @ W fagiy
741 ?

s qgda a3 : ) fHed d4 Q)
st & § 7 A fergena § g o
qrd) § MNT T g FTAre or gt § 1

wgr q A wrTe g T qae g
T AT A 3¢ forem 2 § 7
N E L1 ) I

7 R AT FYAFT WET . HT9A
37 feen &1 q7 fwar &, #a7 w9l
ECICCC U S

st gHA a3 : ag feem gnd @
2 1 gAY feedt & T 3, g9 937 ¥,
ST STEqF gy A, 79 | foney qrf a0
a1 gt oy, fuesr a¥ 9= ggf qv =t
ge ot @ AT g T a7 fw; AT T
T A fage ard feedd A
A T@d T TR | ag 3T AR A
gFAT & T 9 1 gad ag feen e
galxvafemn Hagaar & f5 =g
freaan 7, amdAT A gfer A o
foew §, TafaT g 9 9§ &Tmarn |

DR, SUBRAMANIAM _SWAMY:
Thig matter is pending in courts in
Bombay, Why should he say some-
thing gbout a film which is sub
judice? Since you have allowed that,
I am sure you will allow other mat-
ters also,

MR. SPEAKER: Did I allow that?
Are you a lawyer in that?

DR. SUBRAMANIAM SWAMY:
No,

MR. SPEAKER: Why should you
plead the case?

DR. SUBRAMANIAM SWAMY:
The Minfster has disappointed me by
answering that the Hindi films gre in
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demand where overseas Indiang are
there, Does he know that even in
countries which have been consider-
eq traditionally hostile to India like
Pakistan gnd China, Hindi films are
extremely popular, I will give you an
example, When I went to Mansarover,
the Chinese insisted on showing me a
Hindi film. I did not want to see that
Hindi fiilm but they wanted to see
that. This is the popularity there.
Even today, people there are singing
‘Main Awara Hun.’ I am not talking
about you.

MR, SPEAKER: Leave that to me
to judge,

DR, SUBRAMANIAM SWAMY:
Otherwise ga privilege motion will
come.

Is he aware that in countries like
China there is a tremendoug demand
for Hindj films? This could be part
and parcel of our new move for
friendship Will he take special steps
to see that good ang high quality
Hindi films are exported to such coun-
tries?

SHRI VASANT SATHE: We will
be very glad to do that. I gm aware
that in China our flims are very popu.-
lar. T will be quite glad if there is a
greater exchange of filmg with China
and more of our films are sold to that
country, That suggestion iy definitely
welcome and we will examine it

SN gt Al : weaw "L,
¥ o agrea 3 IrAar WA g ..

WSIW WEEQ : #q7 uTT O9A
FTFEIAE A ATAAT M2 & a1 g4 ?

Staat g Y. werd AT,
#3 g nQzg e g N e DA &
fag @ @ awar @ 1 & Araar g g
fe wredta N foeat & weda
waforw wrarei A feed A Ay §
a1 gl ? #r 7@ 7= AfY § fw ArdrAw
AW B § NG T F TAA T AT
wﬁwidwrit’amn‘rugmz&tﬁa
[ S S B Rt
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€9 2w A x@r WgQ wrar & fowd
Ml g ? w\r wA) Agizg a@ WD
|reT § ) foeed waAr aga ?

! wwe |/ qEqy Y, AT
ATATHT &Y e oY ga 2w # vt €
Zferor wrea 1 N e & A FT AW
Gfeeaa gat a1 T TR NFfrgar I3
foedl #1 agt ¢ | g5 T WY TUTH I
wEF art m g N foer faw-faw
, st ¥ &, 3¢ efam frar anm, qw-
greef=a famar arg, fagw 8 wra £ 2o 8
af), afexr gt 2ot 8§, A7 Ffeq afrer
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Adoption of New Price Formula by
OPEC

*440. SHRI R. L, BHATIA: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the Organisation of
Petroleum Exnorting Countries
(OPEC) has recently planned to adopt
a new price formula for oil prices to
go up and down with market forces
and other factons;

(b) if so, the broad outlines of this
formula; ang

(c) its impact on India’s imports
and how far it will help India in cut-
ting down its foreign exchange on oil
imports?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Ac-
cording to press reports the OPEC
decided at its meeting in Geneva in
October, 1981 to adopt a unified pric-
ing system with official price of Ara-
bian Light crude oil, ag the marker
crude, at $ 34/bbl. At the subsequent
meeting at Abu Dhabi in the second
week of December, 1981 the OPEC
have while reportedly deciding to
maintain the market price at $34/bbl
for Arabian Light Crude, agreed on
certain changes in the differentials
for other varieties. There is no infor-
mation about any new price formula
for oil priceg to go up or down with
market forces and other such factors.

(b) and (c). In view of (a) above
the questions do not arise,

SHRI R. L, BHATIA: The hon.
Minister in his statement has refer-
red to a meeting of the OPEC coun-
tries in October. I am referring to a
meeting which was held in Vienna in
November 28th where the Saudi Ara-
bian Oil Minister, Shri Ahmad Zaki
Yamani, announced, while addressing
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a seminar on this question of oil
prices, that in future the prices of oil
will be linkeg with the market fac-
tors and other factors,; May I know
from the hon, Minister if this is the
thinking of the OPEC countries, ac-
cording to the latest information which
you have got? If the present system
of linking the price to the market
factor operates, or th enew formula is
adopted, what will be the effect on
India’s economy and the oil prices
generally?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): What the hon.
Member js referring to is an Expert
Committee of OPEC, where the hon,
Minister from Saudi Arabia has made
a statement agbout the pricing strategy
on a long term basis, The Committee
which wag formed was alsg known as
the Long Term Strategy Committee.
In terms of this Committee’s Report,
the following three elements were to
be considered: An index reflecting the
impact of inflation on international
trade, an exchange adjustment com-
bining 11 major currencies with dol~
lar and a price increase adjustment
based on GNP growth in OECD coun-
tries, As far as this long-term strategy
is concerned, this is not being put-into
action, For the time being, we have
got report of these two meetings which
we have referred to in the main body
of the answer. One wag held in Gene-
va and the other was held in
Abu Dhabi, where they have said that
they would limit the price at $ 34
with a variation of $ 4, but later they
have recommended a variation of
$ 160 to $ 3 per barrel for Arabian
crude oil till the end of 1982 and
therefore, unless the price variations
are known, it is difficult to say what
woulg be the impact of these prices
on the Indian economy.

SHRI R, L. BHATIA: Sir, Mr. -
Yamani also mentioned that a dia-
logue between North and South has
to be seriously attempted and he also
offered and desired that the OPEC
countries would also participate in
such talks anq would like to create
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contentions of a stable economic order
in the Thirg World countries. In this
respect, while taking into consider-
ation this categorical statement by
which he has tried to make an offer
to the Third World countries, may I
know from the hon, Minister if India
has made any attempt to seeure this
help or the offer which the OPEC
countries have given to the Third
World countries to meet our energy
crigis?

SHRI P. C, SETHI. As far as this
position is concerned, India has been
approaching many countries. Last year
our Finance Minister visited Iran,
then 1 visited Iraq in this connection
and also Libya and many of our
people have visited the other countrieg
and we have requested them that as
far as India is concerned, the pricing
pattern and the loan pattern should
be observed in view of the fact that
we are the per capita consumers of
crude oil which is among the least in
the Third world compared to even Sri
Lank ang other countries. Therefore,
we have requested that we should
be given a different treatment and
we should be given a loan asistance
for some time.

SHRI BHERAVADAN K £ GADHA-
VI1: Sir, with the oil price hike in the
international market, in our country
also we have raised the prices of oil
and also with the imported crude ail
as well as the indigenous oil the pri-
ces have been equalised  Therefore,
firstly I would like to know whether
in camse the price of crude oil goes
down in the international market,
the Government propose to provide
oil to the farmers at s cheaper rate,
and secondly, since we have equalis-
ed the prices of the imported as well
as the indigenous crude oil and since
in respect of those States which are
consuming more of residual furnace
oil there is no hike in the royalty.
31 would like to know whether the
Government proposes to enhance the
royalty to the oil producing States of
India,

SHRI P. C. SETHI. Sir, as far as
the prices are concerned, it is a pool-
ed 'price between the price fixed by
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the Governmnet for the indigenous
production which has been fixed at
Rs. 1182/. now and the imported
price of crude. This pooled price comes
to round about Rs, 2000/- per tonne.
That does not meap that thig is the
production price of the crude and if
the crude jincreases in India, to that
extent the price of Rs. 2000/- might
get reduced, but whether the prices
will get reduced or not it is difficult
for me to say, It is for the Finance
Minister to say.

SHRI BHERAVADAN K. GADHA-
VI: What about royalty?

SHRI P. C. SETHI: Ag far &5
royalty is concerned, I would like to
say that this is under consideration.

TV Telecast to cover North Bengal

*441 SHRI AMAR ROYPRA-
DHAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it 46 a fact that people
of North Bengal, i.e, Darjeeling, Jal-
paiguri Cooch-Bihar and West Dina-
pur are having television setg for the
purpose of seeing the telecast from
Bangladesh ag well as India;

(b) whether the people of those
areas are not able to see the telecast
from India while they are able to see
properly the telecast from Bangladesh
and mearby areas;

(c) it so, what are the details in this
regard and the reasong why they are
not able to see the telecast from
India; and

(d) the steps so far taken by Gov-
ernment 80 as to enable the people of
North-Bengal to see the telecast from
India?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION
AND BROADCASTING (KUMARI
KUMUDBEN M. JOSHI): (a) It is
reported that jn some parts of the
border areas including North-Bengal,
TV service from Bangladesh is being
received.

(b) to (d). Districts of North Ben-
gal are presently not getting any ser-

‘vice from Doordarshan. Under the
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VIth Plan there is a proposa] to set
up TV relay transmitter at Murshida-
bad in North Bengal

SHRI AMAR ROYPRADHAN: 1
would not like to use very harsh words
but the hon, Minister is trying to mis-
lead the House, If you kindly go
through the reply, you will find, it
says:

“The districts of North Bengal
are presently not getting any ser-
vice from Doordarshan, Under the
VI Plan, there is a proposal to set
up TV Relay Transmitter at Mur-
shidabad in North Bengal.”

I feel pity about the knowledge of
geography of the Minister. She has no
idea as to where Murshidabad is and
where North Bengal is. Murshidabad

is not in North Bengal. North Bengal.

is a separate area, I would like the
hon, Minister to survey the area for
TV Relay Centre in the VI Plan,
North Bengal is just like a sickle It
is on the north of Calcutta at a dis-
tance of about 700 kms and from Mur-
shidabad it is about 400 to 750 kms.
On the one side, it is on the border
of Bangladesh and on the other, it is
on the borders of Nepal, China and
Bhutan.

MR. SPEAKER: Put the question
now. What is the question?

SHRI AMAR ROYPRADHAN: I
am going to put the question, In the
V1 Plan period there is no proposal
for a TV Relay Centre in any place
located in North Bengal, The hon.
Minister is misleading the House,

MR. SPEAKER; What is the ques-
tion?

SHRI AMAR ROYPRADHAN: I
would like to know from the hon.
Minister whether the Government
would open a TV Relay Centre in
Siliguri on an emergency basis?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE); Sir, we have said
that there is no provision for setting
up a Relay Centre in the North Ben-
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gal region, We have added that there
is a proposal to set up a Relay Trans-
mission in Murshidabad which will
cover some partg of North Bengal.
However, Murshidabad is not in North
Bengal, it js just below North Bengal.
For the benefit of our é¢riends, I may
tell them that we are seriously con-
sidering having ga Relay Centre at
Malda, which I believe, is in North
Bengal, (Interruptions) With the
coming up of the INSAT, it will be
possible to cover some portions like
Siliguri, Darjeeling or some other
part, We will have a Relay Centre
somewhere there to cover North Ben-
gal proper,

SHRI AMAR ROYPRADHAN: Mal.

da is at the extreme south of
North Bengal.

SHRI VASANT SATHE:
North Bengal or not?

Is it in

SHRI AMAR ROYPRADHAN: Yes,
it is in North Bengal. It is just from
the border of Assam at a distance of
750 kms. How can you cover Cooch
Behar, Darjeeling and Sikkim State
from Malda?

MR. SPEAKER: Are you, by any
chance, allergic to the name of Malda?

SHRI AMAR ROYPRADHAN: No.
From Malda, from one corner to the
other corner, it is 750 kms, How can
it work? So, I would like to know
whether the hon, Minister would take
up the case again.of having the micro-
wave system extended and be ready
to give priority to open a Relay
Centre, particularly in Siliguri?

SHRI VASANT SATHE: I think,
Malda will cover Siliguri, if he is in-
terested in Siliguri. ... (Interruptions)

SHRI AMAR ROYPRADHAN: How
will jt cover that part that is Cooch
Behar, Darjeeling and Sikkim?

AN HON, MEMBER: What about
Jalpaiguri?

SHRI VASANT SATHE: They go
on extending; from Siliguri, they
jump to Jalpaiguri. I really do not
understand their allergy to Malda.



23 Oral Answers

‘MR. SPEAKER: I will have to take
a geography class.

SHRI VASANT SATHE: Malda is
very popular not only for its mangoes
but for ity good men also,

SHRI AMAR ROYPRADHAN:
Malda is famous for coal racketing
also,

SHRI VASANT SATHE: My hon,
friends need not be over-anxious, We
will be able to cover a part of north
Bengal with INSAT satellite. That is
the thinking we are having at present.
The microwave link does not extend
even upto Murshidabad, leave alone
Malda and further down. That will
take g quite a few years. The Posts
and Telegraphg have to be set up a
microwave which has to take TV
signals, Instead of waiting for that,
we are thinking of utilising INSAT
which will come next year for the
purpose of covering this area,
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c). A
statement is laid on the Table of the
House,

Statement

(a) and (b). The total energy
generation in the country during the
period April to November, 1981 was
80993 MU as against 72427 MU during
the corresponding period last year
representing an increase of 11.8 per
cent., The capacity utilisation of hydel
power stations mainly depends on the
design potential and the water avail-
ability in the reservoirs. Since the
rainfall during the current year has
been comparatively good, the hydel
generation has increased by 5.2 per
cent as compareq to the correspond-
ing period last year. During the period
April 10 November, 1981 thermal
generation has increaseq by 18,1 per
cent as compared to the correspond-
ing period last year, The percentage
capacity utilisation of thermal power
plants in the country during the
period April to November, 1981 was
44.9 per cent as against 41.9 per cent
during the corresponding period last
year, It is expected that capacity utili-
sation of power plants will further
improve to achieve an average plant
load factor of 48 per cent during the
year 1981-82.

(c) Some of the reasons for poor
performance of thermal power sta-
tions are:

(i) deficiencies in lay out, plant
and equipment, system engineering
ete,

(ii) Unduly long time being taken
for plant maintenance as well On
forceq outages of the equipment;

(iii) Inadequate availability of
spare parts;
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(iv) Comparatively longer stabi-
lisation period of the newly com-
missioned units;

(v) non-availability of trained
Operation and Monitoring person-
nel;

(vi) Poor quality of coal sup-
plies etc.

The Ministry of Energy and Central
Electricity Authority have been tak-
ing up this matter with State Elec-
tricity Boards, coal companies and
suppliers of equipment for overcom-
ing the constraints with a view to
achieve a better capacity utilisation
of thermal power stations, A number
of measures have been taken and are
being taken to improve performance
of thermal power stations, These mea-
sures include;

(i) assistance to the State Elec-
tricity Boards/Power stations au-
thorities to identify the deficiencies
in the plant and equipment etc. and
to prepare and undertake plant
betterment programmes in a time-
bound manner;

(ii) adoption of preventive main-
tenance techniques for reducing the
outage periods;

(iii) arranging timely supply of
spare parts from the suppliers as
well as advising power stations to
place orders for spares well in time;

(iv) arrangements to ensure re-
quisite quality of coal;

(v) setting up of task force par-
ticularly for 200 MW units com-
prising representatives of CEA,
BHEL. ILK ang State Electricity
Boards to identify the deficiencies
and prepare a time bound pro-
gramme for achieving early stabilj-
sation and improving performance
of 200 MW units;

(vi) visits of roving teams of
operation gpecialits from CEA to

monitor the operation practices and
to render advice; and

(vii) training of engineers and
operation and maintenance person-
nel of the power stations,
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THE MINISTER OF ENERGY
(SHRI A. B. A GHANI KHAN
CHAUDHURI): This does not apply
to Bihar, In Bihar, the utilisation
capacity is very low,
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SHRI A. B. A. GHANI KHAN
CHAUDHURI; This is not correct
because we have already a Task Force
comprising of representatives from
BHEL, the Central Electricity Board
and the Energy Department, If any
State Electricity Board requires our
help, we send the Task Force to them;
the Task Force goes and they find out
the deficiencies and tell what mea-
sureg are to be taken,
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With regard to the Bihar State
Electricity Board, I would like to in-
form the House that in Bihar capa-
city utilisation is very low: jn 1978-79
it was 353, in 1979-80 it was 37.8 and
in 1980-81, 31.4, We have taken 5 lot
of measures there; arranging for an
experts team from Russia for identi-
fication of deficiencies in the Plant
which is of Russian make at Patrathu,
arranging for list of spare parts and
taking up the maintenance of the
Plant. A team of Russian experts is
already working and another team
will be reaching shortly. Foreign ex-
change for an amount of more than
Rs. 1 crore has already been cleared
for import of spare parts from Russia.
In the recent Protocol signed by the
Ministry of Energy with the USSR,
an agreement has been reached for
expeditious supply of spare parts.
This is with regard to Bihar capacity
utilisation.

With regard to what the hon. Mem-
ber said about the shifting of res-
ponsibility, that is not the case, There
was a time when coal shortage was
there, but now coal shortage is not
there; may be, there are hardly three
or four power stations where coal
shortage may be there. Otherwise,
there is no coal shortage.

With regard to the quality of coal,
whenever any complaint reaches us,
we arrange for a joint sampling, To-
day the arrangement is like this: the
Coal Company people, the Energy
people, the State Electricity Board
people and the Railways go together
and find out the difficulties,
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SHRI A. B. A. GHANI KHAN
CHAUDHURI. So far as Kahalgaon
is concerned, we have prepared a pro-
ject report and there we are thinking
of having a Super Thermal Power
Station, We have to talk to the World
Bank for this and as soon as we get
the clearance for Super Thermal
Power at Kahalgaon, we will go
ahead. I cannot gay exactly when.
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SHRI VIKRAM MAHAJAN: Let
him give notice of a separate ques-
tiom, ).
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SHRI CHANDRAJIT YADAV. The
capacity utilisation of power plants
in this country is 3 most shameful
affair. It is a national waste and a
national crime—I would say. If you
see the figures given by the Ministry,
the thermal power plant capacity
utilisation between April and Novem-
ber was 44.9 per cent Earlier years
it was 419 per cent. Even today the
total capacity utilisation ijg much be-
low 50 per cent which is a national
crime. Anywhere in the world it
should be 80 to 85 per cent minimum.
Then only it can work properly.

What gre the reasons? The Minister
is saying that he is going to import
machines from Russia. What will those
machineg do? The reasons they have
given are: deficiencies jn lay out,
plant and equipment. system engi-
neering, etc., unduly long time being
taken for plant maintenance as well
as forced outages of the equfpment,
inadequate availability of gpare parts,
comparatively longer stabijlisation
period of the newly commissioned
units and pocr quality of coal sup-
plies, etc, These are the reasons and
so long as these reasons remain that
you cannot give a proper maintenance,
that you cannot supply good quality
and that you cannot have a proper
lay out of the plant, how will the
capecity utilisation increase?

Today there is an extreme shartage
of electricity supply in every sector
whether it is industry, agriculture or
for private utilisation. How long will
the Government take to meet the
requirements of the country? And
what concrete steps are being taken
to meet.the requirement? Will he
assure the House?
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SHRI A. B. A, GHANI KHAN
CHAUDHURI: At present 10 per cent
shortage ig there all over India, I quite
appreciate the hon. Member’s con-
cern....

SHRI SATISH AGARWAL: In
Rajasthan it is 50 per cent.

SHRI A. B. A, GHANI KHAN
CHAUDHURI. ....that if the capa-
city utilisation had been in the range
ot 55 per cent during 1976-77, today
in India there would have been no
paucity of power and there would
have beén no power crisis, But the
difficulties I have told you. Many of
the difficulties we have been able to
solve—like spare parts, There was
nothing like spare parts earlier. Now,
spare parts are available But, unfor-
tunately, all the State Electricity
Boards are not run the way they
should be run....

SHRI CHANDRAJIT YADAV:
Scrap them, if they are not running.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: That I do not know.
But what we are trying is that we
are trying to persuade them to think
on our line. Only if they had accept-
ed the Rajadhyaksha Committee re-
commendations, today the composition
and functioning of the State Electri-
city Boards will be most effective.
But not a single State has accepted
the Rajadhyaksha Committee recom-
mendations, We cannot impose on
them these things, We are trying to
persuade them.....

SHRI CHANDRAJIT YADAV:
Something must be done, The coun-
try is suffering.

MR. SPEAKER: I know the power
question is very important. I think
the economic ills of the country will
be mitigated to a great, great extent
if they can put them in order, I
think some dialogue should take place
between the Stateg and the Centre.

SHRI SATISH AGARWAL: He is
speaking of a 10 per cent cut, But
there is a 50 per cent cut in Rajas-
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than. Industries are crippled and con-
sumers are suffering,

MR, SPEAKER. I know it.

SHRI SATISH AGARWAL: Parti-
cularly, in the background of severe
drought and floods in Rajasthan. Fifty
per cent cut is something astonishing.

MR. SPEAKER: We must try to put
up with that. Shri sanjeevi Rao.

SHRI M, s. SANJEEV]I RAO: Quite
a few countries have adopted washing
of coal. It is not a sophisticated coal
washery used for the steel plants buf
a primary washery. Is the Govern-
ment thinking of having 3 gimilar type
of washery for washing of coal to
improve the quality of coal for the
thermal plants?

SHRI A. B. A, GHAN] KHAN
CHAUDHURI: So far as thermal
plant is concerned, if the situation
arises, we  shall certainly adopt
this method, But, you know this is a
very costly one. We do not know
whether the State Electricity Board
will be prepared to bear this,

N TR amAr faw o & "
# WsYR A Well AgmA A SmAAT
q1gaT § —=8 Ay @i wr fawng
#F1 WYg9 g, & IOC 93T A HA@Tw
g, gt g Al A N 2FI-FeR
am W@ § 34 ® faqelr a@
faadr & ...

wead AEIA . AZ AY gy AT
g

sy AT fas 2 ufz fyadr
Wig@ g M awUIAT oA &R
faadt & | 99 3 9 Sw A
AL fawnd afl FT ¥ T OF
i AP A qAAT AFUT-wqT
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It neeas overhauling the working of
the system.

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Sir, for the agricul-
tural sector, I think, the State Elec-
tricity Board should do something.
Minimum six hours' power should be
given to the agriculturists.

SHRI RAM PYARE PANIKA rose.

MR, SPEAKER: Everybody i3 con-
cerned: even myself is concerned.
Please sit down. Shri A K. Roy.

SHR! A. K. ROY: In view of the
statement from the Minister that the
rate of expansion of the capacity for
generation ig lagging behind each year
by 50 per cent because of the non-
supply of the correct type of gene-
rating machines, I want to know one
thing, We read the statement of the
Minister contemplating to import
those generating machines from
abroad. The BHEL ig also exporting
machines. But, in view of the Minis-
ter’s statement, it seems coordina-
tion has been established between the
Ministry of Power and BHEL. I want
to know whether he has taken up this
question with BHEL to see that the
problem 6f non-supply of the correct
type of generating machines on time
is solved.

SHRI A. B, A, GHANI KHAN
CHAUDHURI: Well, Sir, this ques-
tion does not arise. I have already
answered that i any deficiency is
there, the Task Force is there. They
will go and point out those deficien-
cies,

MR, SPEAKER: Question No. 443.
Not here.
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Q. No, 444 Shri Ram Awadh. Not
here.

SHRI M. RAM GOPAL REDDY:
May I put the question?

MR, SPEAKER: We are going to
Play the hat trick. Daily we are
having the hat trick in Parliament—
absentee hat trick.

Next Question-—Q No. 446, Shri
Horo,

Thank you, Mr. Horo.

Committees appointed by Govern-
ment on Restructuring of Power
Industry

*446. SHRI N. E HORO: Will the
Minister of ENERGY be pleased to
state:

(a) whether any Committee had
been set up by Government on re-
ctructuring of power industry with
special reference to supply of power
to the industrial sector;

(by whether it is also 5 fact that
several other Committees set up by
Government earlier have sent their
reports to Government:

(c) if so, the details regarding the
earlier Committees appointed by Gov-
ernment, and

(d) the details regarding the latest
Committee constituted by Govern-
ment and the time likely to be taken
regarding the submission of its report?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
The Ministry of Energy have not set
up any Committee recently on re-
structuring of power industry. The
only major Committee get up by the
Government of India to study the
power industry in all jt; aspects and
give recommendations for improve-
ments in its working including mea-
sures for restructuring the industry
was the Committee on Power set up
in 1978 under the Chairmanship of
Shri Rajadhyaksha, This Committee
gave jts report in 1980.
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SHRI N. E. HORO: What are the
salient features of this report? What
steps have been taken by the Govern-
ment so far? In tuture, what steps
do they intend to take? These are my
questions.

THE MINISTER OF ENERGY
(SHRI A, B, A. GHANI KHAN
CHAUDHURI): Regarding the re-
structuring of the
Boards, the Rajadyaksh, Committee
has made a number of recommenda-
tions, Some of the recommendations
are the following:

1. Need to strengthen the manage-
ment of the State Electricity Boards,
by certain changes in procedure in
selection of top management, as also
the Constitution of the Boards,

—this ig the first recommendation.

2. Adoption of latest maintenance
and operation practices and storage of
minimum spare parts.

3. Need for evolving a mechanism
at the Regional level to facilitate
integrated operation of the Regional
Power Systems, A Regional Electri-
city Authority has been proposed,

4. Emphasis on the training of per-
sonnel,

5. Proper Industrial relation.

6. Effective Management Informa-
tion System for monitoring of Power
Stations,

Well, T personally called the Re-
gional Power Boards’ meeting and we
have discussed the matter there, We
had the Power Ministers’ Conference.
We had discussed it there. We are try-
ing to persuade the ‘State Electricity
Boards and Chief Ministers to accept
these recommendations,

SHRI N. K. HORO: In answer to
my question the hon, Minister has
stated that the State Electricity Boards
are not implementing these recom-
mendations,

MR, SPEAKER: Not accepting
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SHRI N. B. HORO: They are not
aecepting them. He hag stateg that he
had a conference of the Power Minis-
ters and all that, He said that he is
trying to persuade these people. I
would like to know this specifically.
What are the basic reasongs why these
State FElectricity Boards are not will-
ing to accept those recommendations?

SHRI A. B, A GHANI KHAN
CHAUDHURI: Will, its difficult for
me to say. But one thing is there. A
Regional Electricity Authority has
been proposed. This is number one.
And number two is this namely, ex-
pansion of the Central Sector, Now,
somehow or other, the apprehensions
of the State Flectricity Boards are
there that the expansion of the Cen-
tral Sector will be at the cost of the
State FElectricitv Boards, Thesge are
the main reasons, as it seems to me,

SHRI N. E. HORO: Sir, ig it a fact
that some of the State Flectricity
Boards are composeq of inefficient
management people and inefficient
officers indulging in corrupt methods?
Is it not one of the reasons why these
Flectricity Boards are not doing well?
Will he get the affairs of these State
Electricity Boards examined by the
CBI, to remove these officers and per-
sons why are indulging in corrupt
methods?

SHRI A. B. A. GHANI KHAN
CHAUDHURI: Well, it is difficult for
Boardg are under the State Govern-
ments. As 3 matter of fact, T am help-
less there. T can only advise the State
Government, That is all T can do.

SHRI K. A. RAJAN: T would like
to know from the hon, Minister whe-
the; he has received an exhaustive
Memorandum from the All India
Federation of Flectricity employees
on the question of the restructuring
of the industry, especially in the light
of the Rajadyaksha Committee’s re-
commendations.

SHRI A B, A GHANI KHAN
CHAUDHURI: I could not hear you;
please repeat the question,
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SHRI K A. RAJAN: I would like
to know from the Minister whether,
in the overall situation of power in
the country, an organisation of wor-
kers’ representatives, the All-India
Federation of Electricity Employees,
hag submitteg 3 Memorandum regard-
ing certain changes including certain
proposals for the re-structuring of the
power industry, I would like to know
whether the Minister has received it
or not.

SHRI A B, A, GHANI KHAN
CHAUDHURI: They have raised it
several times, We have discussed
very many points, on restructuring of
the State Electricity Boards. But, I
don’t remember positively whether
they have submitted any Memoran-
dum or not.

SHRI HARIKESH BAHADUR: Sir,
there are various State Governments
which are mot managing this power
situation properly; they are not solv-
ing the problem. He said that this
subject is under the State Govern-
ment. For example, we have the U.P.
Government. May I know whether he
will advise the State Government....

AN HON. MEMBER: Dismiss the
State Government,

to take suitable action so that the
Agricultural sector will be provided
with electricity in time, so that the
farmers are supplied with electricity
in time? Regarding the Governments
which are not managing things pro-
perly, the Minister once gajd that he
would throw such Governments in
the Bay of Bengal. Here, what does
he propose to do?

SHRI A, B, A. GHANI KHAN
CHAUDHURI: I have no comments.
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Dankuni Carbonization Plant

*437. SHRI AJIT BAG: Will the
Minister of ENERGY be pleased to
state:

(a) how much land has actually
been acquired for the Low Tempera-
ture Carbonization ‘Plant at Dankuni
and how many families of land
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owners ang agricultural labourers
have been adversely affgc’fed on ac-
count of this land acquisition;

(b) whether Government proposc
to compensate them for the loss by
providing at least one member.of
every family so affected with a job
in this project;

(c) what is the initial target of pro-
duction, when the production will

be;

(d) what is the estimated employ-
ment potential of the project and
what is Government’s policy of em-
ployment in this plant; and

(e) whether Government have any
plan for building link roads to the
South, South-West and West of the
project arey for the use of farmers
of the locality?

THE MINISTER OF ENERGY
(SHRI A, B. A. GHANI KHAN
CHAUDHURY): (a) Acquistion of
156 acres of land for the LTC plant
bhas been completed. The number of
Families whose lands have been ac-
quireq is about 620,

(b) and (d) Compensatjon is paid
for land acquired according to provi-
sions of the law. It may not be possi-
" ble to employ one member from every
- family in addition to payment of com-
pensation. Employment will be pro-
¥ided to the land losers in accordance
with the over-all requirement of em-
Ployment of the project. The man-
fower requirement of the plant has
_been estimated as 900,

(c) The plant is expected to go in
production in September, 1984, When
' fommissioned, the plant will produce
18—20 million cu.ft. of gas, 1000 ton-
" nes of gsmokeless solid fuel and 80 ton-
nes of tar chemicals per day, in addi-
_tion to other products like ammonium
ffilphate and calcium carbonate etc.

() The LTC project is by the side
of Delhi road, a by-pass of G.T. road.
and Durgapur Express-way, There are
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also a number of link roads going to
different directiong which connect the
project site with gll urban agglomera-
tions and important villages in the
district. Coal India Limited have no
plans to build link roads to the South,
South-West and West of the Project
area for the wuse of farmers of the
locality, However, construction of
such roads for benefit to farmers is a
matter within the purview of the
State Government,

M/s. Mackinnon Mackenzie

*443, SHRI K. LAKKAPPA:
SHRI D. M, PUTTE GOWDA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government propose
to order an enquiry into the affairs of
M/s Mackinnon Mackenzie, a leading
shipping company which i5 heading
towards bankruptcy;

(b) if so, whether it is g fact that
huge losses in the company are only
due to the adverse operating condi-
tions created by the Board of Direc-
tors; and

(¢) if so, action Government pro-
pose to take against the Board of
Directors; and

(c) if so, action Government pro-
pose to take against the Board of Di-
rectors in order to safeguard the inte-
rest of the employees?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a)
An inspection of the books of accounts
and other records of M/s Mackinnon
Mackenzie & Co. Ltd. under section
209-A of the Companies Act was car-
ried out recently. The Inspection Re-
port is under examination. In view of
this, there is no proposal at present
with this Department for ordering
any other enquiry wunder the provi-
sions of the Companies Act,
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(b) As per the Company’s latest
balance-sheet as at 31st December,
1980, the Company had a net accu-
mulated loss of Rs. 502.74 lakhs upto
31st December, 1980 against its paid
up capital of Rs. 248.61 lakhs as at
that date. As per the information
available, the reasons for the huge
loss suffered by the company are
mainly the following: — :

(i) Low freight and hire charges
earnings;

(ii) fall in International freight

rates;

(iii) acquisition of ship in the
year 1978 at a cost of Rs. 491
lakhs when the shjpping in-
dutry was in difficulties;

(iv) depression in the freight

market;

(v) heavy interest burden on the
moneys borrowed by the
company;

(vi) unscheduled dry docking
and repairs resulting in in-
crease in cost and loss of re-
venue;

(vii) fewer voyage and flerce
competition from the new en-
trants in the trade;

(viii) increase in the cost of fuel
and other operation costs.

(¢) It will be premature to do so
at this stage,
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Shifting of Hindustan Fertilizer cor-

poration Headquarters from New
Delhi to Calcutta

*445. SHRI SATYAGOPAL MISRA:
Will the Minister of PETROLEUM,
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CHEMICALS ) AND FERTILIZERS
be pleased to state:

(a) the reasons why Government
are not implementing the decision
taken long back to shift the Hindus-
tan Fertilizer Corporation’s Head-
quarters to Calcutta from Delhi; and

(b) by what time it will be shift-
ed to Calcutta?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
It was tentatively decided in March,
1979 that the Head Office of the Hin-
dustan Fertilizer Corporation should
be shifted to Calcutta. However,
Government is yet to take a final view
pending consideration of certain rep-
resentations received by the Govern-
ment against the shifting of the Head
Office to Calcutta.
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Self Sufficiency /n Production of
Fertilizers during Sixth Plan

*448. SHRI B, V. DESAI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether Government are confi-
dent that the targets for fertiliser
production during the Sixth Five Year
Plan will be achieved;

(b) if so, to what extent the ferti-
lizer production has been increased
during the initial stages of the Sixth
Five Year Plan; and

(c) whether Government are also
confident that fertiliser needs of the
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country will be fully met after the

completion of the Sixth Five Year
Plan?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The production of fertilizers
which was 21.64 lakh tonnes of Nitro-
gen and 8,41 lakh tonnes of P203 in
1980-81, the first year of the Sixth
Five Year Plan, jg expected to go up
to about 32 lakh tonnes of Nitrogen

and 9.25 lakh tonnes of P203 in 1981-
82

(c) No, Sir. The production of fer-
tilizers is expected to fall ghort of the
expected demand of fertilizers at the
end of the Sixth Five Year Plan. This

position has been recognised in the
Plan itself.

Failure of REC to achieve Targets in
Karntaka

*449. SHRI K B. CHOUDHARI
Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the
Rural Electrification Corporation has
failed to reach jts target of electrifi-
cation in Karntaka;

(b) if so, the reasons thereof; and

(c) when the remaining villages
would be electrified?

THE MINISTER OF ENERGY
(SHRI A. B, A. GHANI KHAN
CHAUDHURY): (a) and (b). There
was only a marginal shortfall in the
fulfilments of targets fixed for 1980-
81. As against a target of 650 vil-
lages and 20,000 pumpsets, 527 villa-

ges and 18,411 pumpsets were energis-
ed.

(c) As on 31-8-1981, 16,940 villages
in Karnataka had been electrified out
of a total of 26,836 villages. Accord-
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ing to the perspective presented by
the State, the electrification of the
remaining villages would be com-
pleted in the 7th and 8th Plan period.

Publishing of Figure and Number of
Copjes Printed by Newspapers

*450. SHRI UTTAMBHAI H_ PA-
TEL; Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government intend to
make rules, regulations and policy
for all the newspapers requiring them
to publish compulsorily the figures
of number of copies of papers on
front page below the name of the
paper,

(b) whether the Minister had ex-
pressed this view very recently;

(c) if so, the details of the above

scheme and policy in the light of the
statement of the Minister,

(d) the reasons for
policy and rules; and

making such

(e) by when the same is likely to
be introduced?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (e). On
the suggestion of the Newsprint
Advisory Committee as well as some
organisations of Journalists, a propo-
sal to make jt obligatory on the part
of the newspapers to publish the num-
ber of copies actually printed by
them on the preceding day of publi-
cation is under consideration of the
Government, The implementation of
such a measure would be helpful i1n
monitoring the consumption of news-
print which is imported at a consider-
able cost in foreign exchange. Be-
sides, this would also help the readers
and the advertisers to know imme-
diately the circulation figures of the
newspapers they read and use.
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Gujarat's Request for Import of
Equipment

*452. SHRI CHHITTUBHA]
GAMIT:

SHRI MOTIBHAI R,
CHAUDHARY.

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that Guja-
rat Government have requested the
Centre for allowing the State to im-
port power generating gets because
BHEL has failed to supply the same;
and

(b) it so, what is the reaction of
the Ministry?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) and (b). Under
the present Import Policy, State Elec-
tricity Boards are permitted to float
global tenders for power equipment.
These are then considered by the Em-
powered Committee under the Depart-
ment ot Heavy Industry and a deci-
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sion is takep on merits after taking
into consideration all the relevant
factors, Under this policy the Guja-
rat State Electricity Board invited
global tenders for import of equip-
ment for the Wankabori Thermal
Power Station (Stage-II) and pro-
posed that equipment may be import-
ed for the project. The Empowered
Committee considered the proposal
taking into consideration all the rele-
vant factors and decided that in view
of the availability of the indigenous
manufacturing capacity it would not
be possible to go in for import and
that orders should be placed on the
BHEL for supply of the equipment,

For similar reasons for the request
from Gujarat Government for import
of generating equipment for the ex-
tension scheme of Gandhinagar Ther-
mal Power Station has also not been
agreed to.

Hydel Projects Beneficial to Both India
and Nepal

*453. SHRI G. NARSIMHA
REDDY:

SHRI K, P. SINGH DEO:

Will the Minister of ENERGY be
pleased to state:

(a) whether it js a fact that India
and Nepal have agreed on a package
programme under which a review of
hydel projects encompassing river
projectg that will give benefit to both
the countries will be undertaken;

(b) if so, the projects that will be
reviewed;

(c) whether the scheme also en-
visages the construction of new hydel
projects with mutual help; and

(d) if so, whether any such scheme
is already under consideration of the
two countries and jf so, the details
thereof?

THE MINISTER OF ENEBRGY
(SHRI A, B, A, GHANI KHAN
CHAUDHURY): (a) to (d). India—
Nepal have agreed to collaborate, for
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mutual benefit in the exploitation of
water resources. This approach is
being pursued on g project basis.

TV Rela;f Centres at Indore and Bho-
pal

*454. SHRI PRATAP BHANU
SHARMA: Will the Minister of IN-
FORMATION AND BROADCASIING
be pleased to state;

(a) whether Government are con-
aidering to set up a TV Relay Centre
at Indore in Madhyy Pradesh;

(b) if so, the details thereof;

(c) what will be the estimated ex-
penditure on this project;

(d) whether Government propose
considering to start a TV Relay Cen-
tre at Bhopal on the same system;
and

(e) it 80, whether both centres can
be set up under the same scheme?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) to (c¢) Indore
has been identified as one of the 49
locations for setting up TV Relay
Centres with the help of microwave
link under the perspective plan for
expansion of TV in the country in
four phaseg over the next 20 years.
Indore is in the first phase (1980-85).
Detailz are yet to be finalised.

(d) No, Sir.

(ey Does not arise.

Film “Gandhi’

*455. SHRI T. R, SHAMANNA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the amount paid by Govern-
ment of India for the production of
the film on Mahatma Gandhi; and

(b) the agency through which the
film will be distributed.
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) The Natienal
Film Development Corporation Limi-
ted (NFDC)/Film India International
Limited—Public Sector Undertakings
—have incurred an expenditure of
Rs, 5.83 crores till date towards the
production of the film on Mahatma
Gandhbi

(by» Tha distribution of the film
would be undertaken in accordance
with the terms of the co-production
agreement. According to this agree-
ment, the distribution of the film
would be undertaken by IFI/GFI or a
company set up by them in USA and
Canada, The NFDC would handle dis-
tribution of the film in India, Pakis-
tan, Bangladesh, Nepal, Sri Lanka,
Burma, Bhutan, Malaysia, Indonesia,
Singapore, Afghanistan, USSR,
Poland, Romania ,Czechoslovakia,
Yugoslavia, Hungary, Bulgaria, GDR,
Albania. The gistribution of the film
in the remaining territories would be
assigned to M/s Filmcrest g subsidiary
of IFI-GFI/Indo British Films. The
parties to the co-production agree-
ment would be entitled to share pro-
fits in proportion to their investment
in the production,
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Pump Storage Project for Kota -

4900, SHR1 KRISHNA KUMAR
GOYAL: Will the Minister of ENER-
GY pleased to state:

(a) whether jt is a3 fact that a pump
storage project has been formulated
for Kota,

(b) if so, the power generation
capacity thereof; and

(¢) other details jn this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
Rajasthan State Electricity Board
submitted a project report on the
Pumped Storage Scheme at Kota du-
ring January 1979 to the Central
Electricity Authority, his report envi-
sages the installation of two units of
100 MW each operating under an ave-
rage head of 189 m in a power house
to be located on the foreshore of Ja-
wahar Sagar Reservoir of the Cham-
bal Complex.

This project report wag examined
in the Central Electricity Authority
anq Central Water Commission and
comments sent to the State authori-
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ties, The project required to be re-
cast to take into account the various
points raiseg by the Central Electri-
city Authority and Central Water
Commission. Assistance of CEA and
CWC have been sought by the State
authorities in recasting the project

_ proposals and the same is being pro-
vided.

Visit by Liaison Officers to Ministry

4901. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to refer to the reply
given to Unstarred Question No, 4208
on 15th September, 1981 regarding
visit by retired officers to Ministry
and state:

(a) whether he is aware that these
Liaison Officers continue to visiting
the Sectiong dealing with their gub-
jects like synthetic fibre industry and
are handling over personally all com-
munications from their principals to
the Desk Officer concerned direct and
getting their replies also in the same
manner gnd their visits continue un-
chcked;

(b) whethery he has considered the
expediency of inter-changing the Desk
Officers/Staff working in these vul-
nerable Sections in view of the vari-
ous allurements offered by the indus-
trial house through these Liaison Offi-
cers in the interestg of ensuring high
public standards and rooting out ram-
pant corruption; and

(¢) what steps he has taken or pro-
poses to take after taking a cue from
part (d) of the Question referred to
above to, continuance of such mal-
practices?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI);: (a) The visi-
torg to the Ministry are prohibited
from meeting the officers below the
rank of Under Secretary or from
visiting rooms where Desk/Section
officers sit,
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(b) Rotational transfers of staff are
effected at suitable intervals as far
as possible,

(¢) No such malpractice has come
to notice,
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Polytechnic in Talcher

4903. SHRI A, C, DAS: Will the
Minister of ENERGY be pleased to
state.

(a) whether his Ministry have a
proposal for setting up a Polytechnic
School in Talcher Coal Mines of
Orissa;

(b) whether such proposal is likely
to be implemented during the Sixth
Plan period;

(c) if so 'e total amount allotted
1for this pu: e; and

(d) the prczvess made so far in the
establishment of the above Institute
in the Talcher Coal Mines area of
Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Yes, Sir,

(cy and (d). Financial allocation
and other details are being worked
out.

Sale of Coking Coal and Middlings by
TISCO in Black Market

4904. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) quantity of coking coal and
middlings from washeries purchased
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by the TISCO from the CIL in 1980-81
and on what price;

(b) quantity of coking coal and
middlings from washeries solq by the
TISCO from its captive collieries in
the same period and on what price;

(c) whether any complaints have
come to his notice to the effect that
the TISCO purchases coal from the
CIL and sells the same coal in the
blackmarket earning huge profit, if so,.
steps taken thereon; and

(d) whether Government propose
to make a probe into the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Coal
India Ltd. gupplied 5.15 lakh tonnes
of washed coking coal to TISCO in
1980-81 at an average price of
Rs. 255/- per tonne. CIL also sup-
plied 2.40 lakh tonnes of middlings
from SWANG and KATHARA wash-
eries valued at about Rs. 80 per
tonne, depending on the quality of
the middlings,

(b) TISCO does not sell any wash-
ed coking coal from its captive col-
lieries, However about 35,000 tonnes
of middlings have been sold to out-
side consumers at about Rs. 120/- per
tonne, again depending on the quality
of the middlings.

(¢) No, Sir,
(d) Does not arise.

Requirement of Sulphur during Sixth
Five Year Plan

4905. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what is the requirement of sul-
phur during the whole of the 6th Five
Year Plan;

(by what was the consumption of
sulphuric acid in India in each of the
years 1975—80; and
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(c) what js its State-wise demand?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
requirement of sulphur during the
entire periog of the Sixth Five Year
Plan is estimated to be between 5.5
to 6 million tonnes at the rate of 1 to
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1.2 million per year,

(b) Production of sulphuric acid
during the year 1975 to 1980 was as
follows:

Year Production
in lakh tonnes

1975 13.7
1976 16.6
1977 20.2
1978 21.1
1979 22.6
1980 21.5

The production in a year more or
less denotes the consumption in the

country for that year,

(¢) The state-wise demand during
1981-82 jg estimated as under:—

State-wise
demand of
Sulphuric acid
(im 1000 tonnes)

1 2

1, Andhra Pradesh 300

2. Assam 60

3. Bihar 120

4. Delhi 80

5. Gujarat 220

6. Haryana 20

7. Karnataka 20
8, Kerala 470

9. Maharashtra 450
10. Madhya Pradesh 180

. Orissy { 20

—
—

1 2
12. Punjab 25
13. Rajasthan 80
14. Tamilnadu 250
15, UP. 50
16. West Bengal 145

Total z 2500
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Negotiations with Japanese Company
for Mining Project

4907. SHRI ARJUN SETHI: Will
the Minister of ENERGY be pleased
to state;

-

(a) whether there had been some
negotiations with a group of Japanese
Company for setting up an export-
oriented project for mining coal in
India; and

(b) if so, the details regarding the
agreement reached, if any, between
the two countries?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(by Does not arise,

Issue of Licences to M/s. CIPLA

4908. SHRI ERA ANBARASU:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the total number of licences for
bulk drugs gnd formulations issued
to CIPLA with the dates and other
details;

(b) whether it is a fact that many
of them have not been implemented;
if so, the reasons thereof; and

(¢) whether Government have can-
celled these licences; if mnot, the rea-
sons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHRI DALBIR SINGH): (a) to (c).
Implementation of licences issued for
bulk drugs alone is monitored. M/s.
CIPLA have been jssued 25 industrial
licences for the manufacture of bulk
drugs, The details of these licences
as well as their present position are
given in the Annexure. [Placed in
Library. See No. LT—3262/81] Out of
the 25 industrial licences issued, 17
are reported to have been implement-
ed, 3 have been cancelled and action
to cancel another licence which has
been surrendered by the company is
being -taken, Reasons for non-imple-
mentation of the remaining 4 licen-
ces are being ascertained and appro-
priate action will be taken accord-

ingly.
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Alternative Rules for Vehicles

4910. SHRI CHINTAMAN] JENA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there have been some
experiments by our scj ntistse engag-
ed in the gearch for alternative fuels
for vehicles; and

(b) if so, the suggestions made in
this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C, SETHI): (a) and (b).
The experiments conducted by the
Indian Institute of Petroleum and the
Research ang Development Centre of
the Indian Oil Corporation on alter-
native fuels for motor vehicleg have
shown that g mixture of 20 per cent
alcohol with petrol could be success-
fully used ag fuel in Indian vehicles.

New Coal Deposits discovered by
GS1L

4911, SHR] SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY be pleased to state:

(a) what are the details of the new
coal deposits that the Geological Sur-
vey of India have discovered since
1st June, 1980 to 30th November,
1981,

(b) what js the amount of coal ex-
pecteg from these mines; and

(c) by what time these mines are
l:zo.v to go into production?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
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VIKRAM MAHAJAN): (a) Geologi-
cal Survey of India ig engaged in re-
gional exploration by mapping and
drilling for coal in 22 coalfields spread
over Andhra Pradesh, Assam, Bihar,
Madhya Pradesh, Meghalaya, Orissa,
Tamil Nadu and West Bengal by de-
ploying 51 drills during the period
June 1980 to November 1981, As a re-
sult o¢ exploration, new reserves of
coal have been established jn virgin
sectors of following coalfields:
Saharjuri and Rajmahal in Bihar,
Korba, Hasdo-Arand and Sohagpur in
Madhya Pradesh; Neyveli
fielg in Tamil Nadu and Raniganj in
West Bengal.

(b) A total reserve of 147 million
tonnes of coal has been estimated
from the above coalfields.

(c) The planning for coal exploita-
tion can only be undertaken after the
receipt of detailed Geological Reports
and on the basis of techno-economic
feasibility of exploiting the coal de-
posit,

Expansion of Smaller Exchange

4912. SHRI G. Y. KRISHNAN. Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government propose
to have the expansion of smaller ex-
changes below 600 lines;

(5) if so, the details regarding the
supply position of stores for this ex-
pansion; and

any proposal
entrepreneurs

(c) whether there is
to encourage private
for this purnose?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRI VIJAY N. PATIL): (a) Yes,
Sir. "~
(b) The manually operated ex-

changes are expanded by using boards
manufactureq by departmental facto-

2990 L.S.
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ries, and automatic exchanges by
equipments manufactured by Indian
Telephone Industries. The production
of automatic equipment ig inadequate.
Steps are being taken to set up addi-
tional manufacturing capacity in the
country as a long term arrangement.
For immediate relief it is proposed to
import some small containeriseg elec-
tronic exchanges.

(c) No, Sir,

Drilling in Karnataka .

4913, SHRI JANARDHANA POO-
JARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government zre con-
sidering to start on-shore drilling in
any part of Karnataka;

(by if so, whether the site has been
selected; CW

(¢) whether any survey has bcen
conducted; and

(d) if so, the details in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.

(b) Does not arise,

(cy and (d). One gravity profile
acrosg Kaladgi basin in Northern part
of Karnataka and some geomorpho-
logical survey was conducted. On
the basis of this survey, it has been
noticed that the Karnataka State is
covered by basement and very an-
cient rocks which are not congenial
for concurrence of hydrocarbons. -

Newspapers Published from U.P. and
Rajasthan

4915. SHRI JAI NARAYAN ROAT:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

o N

L N -~ .
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(a) the nameg of daily. newspapers
published from UP. and Rajasthan
and their circulation figures per pub-
lithIin day;

t -

: e

(b) whether Government have ap-
proved them for the DAVP advertise-
ment purpose;

(c) if so, the names of those papers;
and -

(d) what steps Government propose
to provide DAVP advertisements to
those papers to whom the DAVP has
so far not considered or in respect of
DAVP which has not taken any de-
cision for the purpose of DAVP ad-
vertisements? !

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) The
names of daily newspapers alongwith
their circulation figures are given in
Annexure I. [Placed in Library. See
No. LT-3263/81]

(b) and (c). The dailies which
have been approved by Directorate of
Advertising & Visual Publicity for the
release of Government advertisement
are given in Annexure II. [Placed in
Library. See No. LT-3263/81]

(d) All applicationg for empanel-
ment are duly considereq by DAVP
in accordance with the Advertising
Policy of the Government. News-
papers and periodicals which tulfil
the prescribed criteria are approved
tfor advertisements. At present only
8 cases are under consideration

Irregularities in appointment of sub-
Post Mastery and Post Masters in U P.
Circle

v 4016. SHRI JITENDRA PRASAD:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that in U.P.
Circle several complaints of favouri-
tism and corruption have been receiv:
ed in appointmentg of Sub Postmas-

R -
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tres and Postmasters whenevér new
Post Offices are opened;

(b) whether it is also true that in'
several cases less qualified persons
are selected even when more qualified
prsons have gpplied for the jobs; and

(c) what action Government have
taken with detailg in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

"(SHR1 VIJAY N. PATIL ): (a) to

(c). Information is being collected and
the same will be placed on the table of
the House,

Electric Bills sent by D.ES.U. to
Consumers

4917. SHRI R. R. BHOLE: Will
the Minister of ENERGY be pleased
to state:

(ay whether it js a fact that in most
of the areas in Delhi electricity bills
have not been sent to the consumers
by the Delhi Electric Supply Under-
taking for the last 10 months;

(b) if so the reasons for this delay;
and '

(c) the amount due to D.ES.U. on
this account?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b)
DESU has reported that there has
been delay of about 11 months in
sending electricity consumption bills
to the consumers serviced through its
Shakti Nagar and Civil lines Districts
on acrownt of abandoning of the job
of computer billing by the agency
earlier entrusted with the work, in
April, 1981 and the time taken in
finalisation of the arrangement with
the other computed agency,

"(c) The amount involved on this
account is of the order of 3 crores.
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4918. SHRI K. MALLANA: Will i
the Minister of PETROLEUM, CHE- () f not, the reasons thereof?
MICALS AND FERTILIZERS be ! THE MINISTER OF PETROLEUM,
pleaseq to state: . CHEMICALS AND FERTILIZERS

SRR U (SHRI P, C, SETHI): (a) The total -

_ number of LPG “distributorships

4(a) what are the details regarding awardeqd by the oil companies from
the number of LP.G, Gas Licences 1-1-1979 to 31.8.1981 state-wise and
issued in favour of Scheduled Castes/ the number out of them awarded to
Scheduled  Tribes, Ex-Servicemen the persons belonging to Scheduled
and handicapped persons during the Castes/Scheduled Tribeg are given in
last two years, State-wise; the encloseq statement. Other details

are not readily available,

(b) whether Government propose (b) No. Sir. H
to issue licences in favour of minor (c) Parents of minor handicapped
handicapped children parents so that children can take their chance against
they could get good education through the category appropriate to their eli-
the income of their parents; and gibility,

Statement -

LPG Distributorships Awarded from 1-1-1979 to 31-8-1981.

State Total SCIST
Andhra Pradesh . . . . . . . . 12 1
Bihar . . . . . . . . . . 2 y 2
Gujarat . . . . . 16 i3
Haryana 3
Himachal Pradesh 2 2
Karanataka . . . . . . . . . . 12 4
Kerala . . . . . . . . . . 2 .
Madhya Pradesh . . . . . . . . . 6 1
Maharashtra . . . . . . . . . . 34 9
Orissa . . T2 1
Punjab 3
Rajasthan . . . . . . . . . . 8 1,
Tamil Nadu 4 1
Uttar Pradesh . . . . . . e . 30 4
West Bengal . . . . . . . 7
Chandigarh . . . . . . . . . . 2
Delhi | . . e e 11 C
Goa, Daman & Diu . . . . . 1

. 157 K ]
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Supply of cooking Gas to Ranigani-
¢. Asanso] Coal Belt

4919. SHRI R. P, DAS: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleas-
ed to state:

(a) whether Government are aware
of the fact that the citizens of Rani-
ganj-Asansol coal belt are facing un-
told hardships for want of cooking gas
supply;

(b) whether he is also aware that
in spite of his assurance nothing has
been done so far; and

(c) steps taken or proposed to be
taken by Government to improve the
situation by appointing dealers of IOL
in this area?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c), It
has been reported by the Hindustan
Petroleum Corporation Ltd. (HPCL)
that their suply of cooking gas
(LPG) in the Raniganj Asansol coal
belt has not been satisfactory due to
the inadequate number of dealer-
owned cylinders and the refusal of
their distributor to transport LPG
oylinders at the approved rates. Nego-
tiations are being held by the HPCL'
with the distributors. Improvement
in supplies is expected with settlement
of the problems by the HPCL and
with the appointment of two new dis-
tributors in the area planned for 1982-
83 by the Indian Oil Corporation,

Free Legal Aid to the poor
4920. SHRI PIUS TIRKEY; will

the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state;

(a) the number of cases taken up

by the agencies meant for providing

free legal aid to

the poor pecple,
State-wise;

M .

\ . .
(b)’ whether Committee for Free

Legal Aid have been set up in every
State:
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(c) the number of free legal aid

agencies managed by the voluntary,
organisations; ang

(d) whether there was any sugges-
tion to include social workers in the
Free Legal Aig Committees?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
There are State Boards and voluntary
organisations in many of the States
engaged in the work of legal aid to
the indigent. The statistics as to the
total number of cases taken wp by

‘them are not available with the Cen-

tral Government.

(b) Committees have so far been
formed under the legal zid schemes
in the States of Andhra Pradesh,
Gujarat, Karnataka. Maharashtra,
Orissa, Punjab, Tamil Nadu and Uttar
pradesh, a5 also in Delhi for the Sup-
reme Court cases.

(c¢)’ Voluntary organisations doing
legal aid work do not have to inform
the Government about their functions
and hence the number of such orga-

, nisation s not available,

(d) The Krishna. Iyer Committee
in their report of May, 1973 on Pro-
cessual Justice to the People and
Bhagwati Committee in their report
dated August 31, 1977 on National
Juridicare had suggested the enlist-
ment of the services of official and
non-official agencies including social
workers,

Unemployment resulting from aban-
donment of Coal Mines

4921. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
ENERGY be pleased to state: A

(a) year-wise, hectare-fise deve-
lopment ‘plan of virgin land for coal
mining in 1980-81 to 1984-85. Zone-
wise, details thereof;
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(b) the number of ECL coal mines
already gbandoned;

(¢) the number of employees ren-
dered jobless dque to such abandon-
ment; and

(d) the estimated number of job-
less on coal mining upto 1984-85 due
to abandonment of mines?

THE MINISTER OF STATE IN
THE MINISTY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The num-
ber of mines approved by Govern-
ment for development during 1980-81
and 1981-82 are follows:

1980-81 1981-82
(Upto
18th De-
cember,
81)
Eastern Coa.lﬁclds
Ltd. . 1
Bharat Coking Coal
Ltd. . . 5
Central (.ooa.lﬁclds :
Ltd. . 3 5
Western Coalfields
Ltd. . 6 4
15 9
Opening of mines beyond 1981-82

* will be on the basis of sanctiong that

.

may be issued henceforth.

(b) to (d). During Sixth Plan
period (1980-85) only 10 units are
likely to be closed in ECL due to ex-
haustion of coal reserves, The total
number of manpower to be rendered
surplug due to such expected closure,
will be about 8143, However, these
persons will be utilised in various

other developing projects,

Representation from Vice-President,
Kolhapur Sarafa Vyapari Sangh,
Kolhapur (Maharashtra)

4922. SHRI SATYANARAYAN
JATIYA. Will the Minister of COM-
MUNICATIONS be pleased to state:

g ﬂﬁgmﬂy‘m&w

T4
(a) whether it is a fact that the
representation dated 18 April, 1981
from Vice-President, Kolhapur Sarafa
Vyapari Sangh, Kolhapur (Maharash-
tra) was examined and not accepted
by the Department;

(by what were the suggestions/re-
quests made in the said representa-
tion;

(c) what gre the reasons in details
for pot accepting the said suggestions/
requests; and

(d) whether the representationists
have been informed of the said rea-
soning of the' rejection of their re-
quest?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL): (a) to
(d). Information is being collected
and Wwill be placed on the Table of
the House. .

Telephone Faults in West Bengal

4923. SHRI. HANNAN MOLLAH:
SHRI ANANDA PATHAK:
SHRI MATILAL HASDA:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(ay how many telephone faults were
reported jn West Bengal during the
period between January and Octo-
ber, 1981, district-wise,

(b) how many pof these faults could
be correcteq within one day, one
week, one month and so on; and

(c) steps takep, by Government to
prevent .faults and rectify the faults
speedily after they were reported?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) The
number of telephone faults reported
in West Bengal from January to
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October, 1981 is given, District-wise, as
under; —

DECEMBER 22, 1981

Name of District No. of
faults
reported

Bankura . . . . ' 5,209
Burdwan . . . . 53020
Birbhum . . . . 6804
Coochbchar . . . 3606
Darjeeling . . . 3035
Howrah . . . . 759
Hugli . . . . . 38ca
Jalpaiguri . . . 10620
Midnapur . . . . 13405
Malda . . . . 5580
Murshidabad . . N 8428
Nadia . . . . 8808
Purlia . . . . . 8512
24 Parganas . . . . 4528
West Dinajpur . . . 4425
Calcutta . . 6,63,327
(b) Except Calcutta, faults are

cleared: Within one day 85 per cent.
them.

‘The balance within one week.
The position of fault clearamce in
Calcutta is as under:—

Withinoneday o . . 3873%
Within one week . o 80-64%
Withinonemonth ¢+ o+ +» 90:03%
Within two months . « 98:19%

The balance within three months,

(¢) In Calcutta faults are prima-
rily due to damage of Underground
cables due to digging by various
utility agencies.
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Theft of cables and accessories also
cause disruption in the telephone ser-
vice. ) f o

The following programme has been
drawn for protection and upgradation
of external network.

(1) (i) Pressurization of under
round cables;

(ii) Installation of cebinets and
pillars;

(iii) Replacement of damaged
cables;
(iv) Construction of under-

ground cable ducts;

(v) Use of Jelly filled cables in
distribution network;

~ (vi) Provision of microwave and
PCM junctions;

(vii) Checking of subscriber in-
struments and fittings and taking
remedial action thereof;

(viii) Close coordination with
different utility agencies who are
carrying on digging operations,

(2) For speedy implementation of
the above programme a task Force
organisation hag been set up in Cal-
cutta.

(3) The following steps have also
been taken in other districts of West
Bengal,

(i) Daily watch is being kept on
clearance of faults;

(ii) Inspection of subscribers
premiseg have been installed;

(iii) -Aluminium wire in house
wiring is being progressively chang-
ed by copper wire;

(iv) Overhead iron wire align-
ment, equal to or less than 4 spans,
is being replaceq by drop wire pro-
gressively, i

(v) Close supervision is being
maintained to ensure that the rou-
tine maintenance tests are carried
out as per prescribed schedules.
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Publication of Daily paper . “Shiv
Shakti” (Marathi)

4924. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of INFOR-
MATION AND BROADCASTING be
Pleased to state;

(a) whether it is 3 fact that the
Daily paper “SHIV SHAKTI” (Ma-
.rathi) published from Akola-Maha-
rashtra has been issueq without the
«presg line (Editor-Pub-and press)
etc, required under the Act (issue-
dated 22 November, 1981);

(b) if so, whether any action has
been “instituted; and

(c) if not, the reasong therefor?

THE DEPUTy MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M, JOSHI): (a) to (c).
The information is being collected
and will be laid on the Table of the
Lok Sabha shortly.

Ropeway System for despatching Coal
to IISCO

4925, SHRI SUSHII, BHATTA-
CHARYA:. Will the Minister of EN-
ERGY be pleased to state:

(a) whether the ropeway system
of despatching coal to IISCO had been
falling every month far short of the
target fixed;

(b) it so, the reasons thereof; and

(c) steps taken to improve the

situation?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
Necessary information is being col-
lected and would be laid on the Table
of the House.

3

Settlement of Property Claims

4926. SHRI R. K. MHALGI: Wwill
the Minister of SUPPLY AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No, 224 on 18th August, 1981 re-
garding settlement of cases for issue
of recovery of scheduleg of property
claimg and to state:

(a) what progress has been made to
settle the remaining 195 cases for
issue of recovery schedules of pro-
perty claims of persong from Ulhas-
nagar (Dist. Thane), Maharashtra;

(by whether 3 team of Government
of Maharashtra visited the settlement;
it s0, with what result;

(c) if the said team has not visited
so far, the reasons therefor, if any,
given by Government of Maharash-
tra; and )

(d) what special efforts are being
made to settle the said cases soon?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON): (a) to (d), The Maharashtra
Government Team ang the Settlement
Wing have since completed scrutiny
of pending 195 cases with the follow-
ing result: —

(i) No. of cases in which recovery schedules collected by the Tcam on the spot. 123

(i) No. of fully paid up compensation cases from which no further adjust-
ments are possible and consequently the question of issue of recovery

schedules does not arise,

(iii) No. of compensation cases in which particulars given are not correct.

31

195
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v Issue of LPG Agencies to Social
? Workers

..

4927, SHR] K. PRADHANI: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state: ’

(a) whether it j5 a fact that Gov-
ernment are issuing LPG agencies to
social workers;

. (b) if so, what are the criteria laid
down to define a social worker and
who ig authorised to decide;

(c) what are the guidelineg in this
regard; ang

(d) whether any such agency has
been allotted to the persons belong-
ing to Scheduled Castes and Sche-
duled Tribes in the State of Orissa
and if not, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C, SETHI): (a) No, Sir.
LPG agencieg are awarded by the
concerned oil companies.

(b) and (c)., Only from 1981-82,
10 per cent of all dealerships/distri-
butorships are reserved for outstand-
ing Social Workers/Freedom Fighters
(SW/FF). Candidates applying for
distributorships under this category
should give details and proof of their
social work at the time of submitting
applicatjons. Freedom Fighters should
produce certificate regarding their
entitlement to be categorised as a
freedom fighter from the Ministry of
Home Affairs. No prescribed educa-
tional qualification and upper age
limit for this category of candidates
are required. It is for the competent
authority of the concerned oil com-
pany to accept the documentary evi-
dence/affidavit etc, submitted by the

applicants in suppory of their being a

social worker,

. . (d) No, Sir. Selection of dealers
under ‘SW/FF’ category js under fina-
lisation,h

DECEMBER 22, 1981'
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Pending cases in High Courts and
Lower Courts

4928, SHRI GIRIDHAR GOMAN-
GO:; Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the 77th and 79th Re-
ports of the Law Commission have
been sent to the States for appro-
priate action on the recommendation
therein relating to delay and ar-
rears in the various courts;

(b) if so, the action taken by the
States concerning them in Report of
the Commission so far, State-wise;
and

(c) keeping in view the large num-
ber of cases pending in different courts
in the country for disposal, the guiae
lines issued by his Ministry to the
States for implementation of the re-
commendationg of the Law Commis-
sion by the States and other related
matters?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
Yes, Sir.

(b) and (c). The recommendations
of the Law Commission are explicit
and no guidelines have been issued
regarding their implementation to the
States by the Union Government.
The States have not intimated to the
Union Government, the action taken
by them on these Reports,

Change in Minimum Qualifications for
Appointment to Posts of Doordarshan
Cameramen, Film Editors etc.

4929, SHRI DAYA RAM SHAKYA:
Will the Minister of INFORMATION
AND BROADCASTING be pleaseq to
state:

(a) is it true that the qualifications
for the job requirement of Doordar-
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shan Cameramen, Film Editors, Sound
Recordists and Graphic Artists are
going to be changed; if so, the facts
and reasons;

(b) whether these qualifications will
be kept at part with those in the
Films Division (a sister organisation
of the same Ministry); and

(c) when the changed qualifica-
tions will be implemented in Door-
darshan?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir,

(b) and (c). Do not arise.

e —— e ——

(i) Seismic Survey

1. Burdwan-Maimari |
2. Palassi-Behrampore-Jalangi J
3. Krishna Nagar-Chapra ;

J
4. Diamond Harbour-Bodra-Canning
5. Calcutta

(i) Precision Gravity Survey

1. Siramporc-Howrah

2. Barasat-Dumdum

: e
Survey by ONGC in Nadia, West
Bengal e :

4930. SHRI SOMNATH CHATTER-
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) number of greas proposed to be
surveyed in Nadia, 24 Parganas, Bur-
dwan district and other places by the
ONGC to find oil in West Bengal; and

(b) when and the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
The ONGC plan to carry out sur-
veys for oil exploration in the follow-
ing areas of West Bengal: —

Nadia and Murshidabad
Districts.

24 Parganas District.

Howrah District

24 Parganas District.

The above work has been started

Construction of P.0O. Building in
Orissa

4931. SHRI HARIHAR SOREN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of post office
buildings which are proposed to be
constructed in Orissa during the Sixth
Plan period;

(b) whether it is a fact that a pro-
posal to construct a building for the
Swampatna Sub Post Office of Keon-
jhar district in Orissa is under the
consideration of Government;

{rom the current field season 1981-82

(c) if so, whether the construction
of the above post office building at
Swampatna of that district jin Orissa
is expected to be started before the
end of the current financial year; and

(d) if not, the expected time in
implementing the above proposal?

THE DEPUTy MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL): (a) It is
proposed t, construct 43 post office
buildings including 7 which have been
recently constructed during the Sixth
Five Year Plan in Orissa Circle,

(b) No, Sir,

(¢) Doeg not a':ise. __—
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(d) At present no dep;ﬂmental
land is available for comtructxon of
sub post office buxldmg at Swampatna
Tﬁgré&ore, there is at present no pro-
posal to conttruct departmental build-

ing for this Sub Post Office.

Allotment of Petrol Pumps at Bilaspur
and Jawalamukhi

e s

74932, PROF. NARAIN  CHAND
PARASHAR Will the Minister of
PETROLEUM, ~CHEMICALS AND
FERTIRIZERS be pleased to wstate:

(a) whether the rejection of cer-
tain applications for petrol pumps at
Bilaspur apng Jawalamukhi in Hima-
chal Pradesh was objected to and des-
cribed as arbitrary and discriminatory
on behalf of Indian Oil Corporation
in a» much as the r(;jections were
made without any valid reasons; and

(b) it wo, the final decision taken
in this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C, SETHI): (a) Yes, Sir.

(b) The dealership at Jawalamukhi
R reported to be under process as per
hxd down pohcy/procedure The
dealerslup at Bxlaspur has been taken
up for re-advertisement.

(% v SR

Transfer of Employees of West Zone
Telephone Exchanxe "Delhi to other
' Zones and Back

Bhe 2 [ a

4933. SHRI R. L P.VERMA: Will
the Minister of COMMUNIATIONS
be pleased toL state;
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(a) whether it js 3 fact that-a good
number’ of employees * of West: Zone
Telephone Exchange, Delhi have been
transferred to other zones on Public
Complaints;

(b) whether it is also a fact that the
same employees have again been
transferred back to West Zone, Tele-
phone Exchange; and

(¢) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHR] VIJAY N. PATIL): (a) No,
Sir.

(b) and (c¢). Does not arise.

Hyde] Projects of Kerala Awaiting
Sanction

4934. SHRI A, A. RAHIM: Will the
Minister of ENERGY be pleased to
state;

(a) the number of hydro-electric
Projects of Kerala with detail await-
ing sanction from the Centre; and

(by what steps are being taken to
expedite the sanction of these projects
by the Central Electricity Authority?

"THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
Presently, seven multi-purpose/hydel

~ schemes®of Kerala, for which project

reports have been received are under
consideration of the Central Govern-
ment, Present position of these sche-

" mes ig given in the ~ Statement ap-

pended.



v, (et s £

85 Written Ansters PAUSA 1, 1003 (SAKA) Written Anstders 86

- Statement -

. D
Instal-  Esti- Date of  Present status of project Report
Scheme led mated receipt
o mgle Ee ceritmm. - Capacity cost (Rs. of Proicct
o “(MW) in crores) Report
‘ - ' s ‘ 5
R o
1. Lower Periyar . 3x6o 8976 1976 This scheme has been cleared by
Central Electricity  Authrity
in Nov., 1981, Clearance of
Deptt. of Environment is
awaited, on receipt of which this
scheme would be recommended
to the Planning Commission
Fa e peaonn for inclusion in the Plan.
2. Karapara-Kuriarkut- 95 4855 1979 The project report examined ia
ty Multi-Purpose CEA/CWC  and comments

were  forwarded  to Project
authorities. While replies on
cettain  comments have been
received, replies for others
are still awaited. Being a multi-
purpose  project, the project
would have to be first approved
by the Technical Advisory
Committee of the Planning
Commission. Thereafter, the
power  portion would be consi-
£ LEER e dered by the CEA.

Project.

b [ .
8¢ Mananthawady Multi- 4x60 7368 1980 The Project has been examined
Multi-purpose Pro- in the CEA/CAC and Deptt.
ject. of Power and comments has
been forwarded to the Project
authorities. While replies to
some of the comments have been
received fn March, 1981,
replies for others are still
awaited. As the project in-
volves the westward diversion
of waters of Mananthawady
river, a tributory of Kabini
(Cauvery Basin) for Irrigation
and Power genera-
tion, the inter-State  aspects
of this projeet would need tp
be resolved. Bcliing a' 'mul:li&
u; project the project wo
ﬁn\?:uto be cleared first by the
Technical Advisory Committee
of the Planning Commission.
Thereafter power potion would
be considered by the Central
Electricity Authority.

4¢ Kuttiyadi Augmene - 13:05 1976 . The Project .report has been exa-
i mined in° CEA/CWC and

tation Schome comments has been sent to the
Project  authorities. Replies
to certain comments on the
Hydrology, Civil design and
rates and costs  aspects arc
still  awalted. The project
fnvolves west-ward  diversion
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4 5

5. Pandiar Punna-
puzha Tailrace

6. Silent Valley Hydel
Project. *

7. Puyznkutty Hydel
Project

2%35

2x60

750

21.95

58-00

565-15

of waters of Karamanthodi
river, a tributory of Kabini
in Cauvery Basin, into Kut-
tiyadi basin to agument the
. power generation at the existing
Kuttiyadi Power House. The
~ Inter-State aspects of the scheme
need to be  resolved. The
§cheme  would be considered,
for techno-economic clearance
after the inter-state issue are
resolved . and project features are
finalised.

1972 Project report has been exam'ned.
However, this scheme has been
proposcd as a tail race develop-
ment of  the Pandiar Pun-
napuzha  project  formulated
by Tamil Nadu  authorities.
In this connection, in 1965, an
Understanding was recached
between Tamil Nadu and
Kerala in the presence  of
then Member, Planning
Commission under which

Tamil Nadu Govt. was
allowed to impound waters of
Pandiar  and Punnapuzha
rivers, tributories of west
flowing Chailiar rivers to
generate  power  leaving tail
rac® waters in the samc basin
for power  gencration and
irrigation use by Kerala down
strcam. Subsequently  there
has been  rethinking on’ the
part of the Tamil Nadu Govt.
to divert some of the waters of
this basin castward. T\e.
Govt. of Kerala has intimat.d
that this matter is presently
under discussion between two
State Govts. The Pandar
Punnapuzha  tail race scheme
of Kerala can be considered
for clearance only after a
decision on the implementation
of Tamil Nadu Scheme is taken.

1977 The project has been cleared by
the Central  Electricity Autho-
rity in Feb., 1979. However,
in view of the serious reserva-
tions expressed by Environ-
mentalists and  Ecologists all
over the World, the mattct‘
is under re-cxamination.

April, ,. The prqjest report is currently

1981 under  examination in ' the
CFA/CWC and Deptt. o
Power. The scheme would be
considered for techno-economic
clearance, after its technical
and  cconomic  feasibility in
established.

- ——
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Printing of Urdu Publication “Ajkal’

v 4935. SHRI G. M, BANATWALLA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the number of copies of Gov-
ernment’s Urdu publication “Aajkal”
that are printed;

(b) whether the number of copies
are proposed to be increased in view
of the great demand for and non-
availability of the publication; and

. (e if so, steps taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHRI): (a) 7500 for
December 1981.

(b) and (¢), The Government are
already meeting the increased de-
mand by raising the print order of
the publication.

Utilisation of Power Houses in Bihar

4936, SHRI BHOGENDRA JHA:
Will the Ministey of ENERGY be
pleaseq to state:

(a) the latest position with regard
to the utilization of the Sakri Power
House, Darbhanga, Raj Power House,
Darbhang, Electricity Company’s pre-
vious Power House and other defunct
thermal and diesel power houses of
Bihar and, particularly, those of North
Bihar and whether they are gomg to
be fully activated; and

(b) if not, reasons-therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN).
The information is being collected
ang will be laid on the Table of the
House,
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Survey for Qil in Tanjore, Tamil Nadu

4937. SHRI THAZHAI M. KARU-
NANITHI: Will the Minister of PE-
TROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state whether
the Government have conducteq sur-
vey in finding out oil resources from
the underground in Tanjore District,
Tamil Nadu and if so, the details
thereto?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): Yes, Sir, Tan-
jore District covers tHe major part of
the onshore Cauvery . Basin, The
ONGC have carrie§ out geological
survey in Cauvery Basin since 1958,
covering an area of 11,160 sq. kms. by
reconnaissance surveys, 5140 sq. km.
by semi-detailed surveyg and 2860 sq.
kms. by detailed surveys. In addition, .
48 shallow bore holes of a total meter-
age of 11,073 metres were also drilled
to supplement the surface data.

In the alluvial areas, geophysical
surveys were started in 1959, A total
of 16035 stations of gravity magnetic
surveys, 1432 line kms. of electrical
surveys and 10,870 line kms. of seis-
mic surveys have been completed so
far. Major portion of these surveys
fall in Tanjore District,

Burnt/Wasted Petroleum Gas

4938. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether it is 5 fact that enor-
mous quantities of petroleum gas are
burny out or wasteq away at diffe-
rent refineries and the oil fields and
off-shore drilling sites;

(b) if so, what is the average esti-
mated annual quantum and value of
the gas so burnt out or wasted at
various refineries etc. separately; and

(¢) what steps have so far been
taken to eliminate this wastage, and
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9!
to utilise thx‘g‘
what further cteps are contemplated
in this direction?

THE MINISTER OF PETROLEUM,

energy-potential and’ ¥

Written Answers
(a) to (c).

22, 1981

(SHRI P, C. SETHI):
statement is attached.

(a) to (c). 1, Production, utilisa-
tion and flaring of gas in oil fields on-
shore nad ofhhore during 1980 81 was

92
A

CHF]:‘I’JICALS AND F'ERTILIZERS as under: — 5
o Statement
Million Cubic Metres
T Produc- Utilia-  Flared
tion tion

Assam 842 58S 257
Gujarat 843 677 166
Off-shore . . . . . . 673 293 380

Total . T s 1sss s

2. Gas produced in a Refinery is
first utilised to maximise production
of cooking gas (LPG); thereafter a
portion of it is burnt as fuel in the
refinery furnaces. The balance quan-

tity which is minimal ig flared for
() Gas being supplied to Tea Gardens

ii)

¢ Plant near Lakwa (Supply commenced
cffect from 2-4-81).

(i)

with effect from 17-3-81).

(i0)

during 1983-84).

®)
ONGC fields.

Utilisation plan of OIL is as under :—

Gas being utilised for production purposc in

safety and operational reasons. As
the balance quantity of gas cannot be
utilised technically, its value has not
been quantified exactly.

3. Utilisation plan of ONGC gas in
Assam jg indicated below:

22,000 Cubic Mectres per day

Contract with ASEB 3x 15 MW Thermal Power

with
2,830,000 Cubic Metres per day

Commitment made to ASEB 3x3 MW Mobile
Generating scts at Geleki (Supply commenced

90,000 Cubic Metres per day

Gas earmarked for third phase cxpansion unit
of Namrup Fertilizers Plant (likely to draw gas

4,50,000 Cubic Metres per day

35,000 Cubic Mctres per day

O) Marget Supply

Rate of Supply

(cum./day)
Hindustan f‘crtilizers Corpn. 9,70,000
. Limited (HFCL) : Phase I & II
Assam State Electricity Board . 8,87,000
Indian Qil Corporation (Assam Oil Dlvmon) 2,22,000
Assam Gas Company (AGC) 55,000
Assam Petrochemicals Ltd. (APL) 1,34,000
Tingri Gas Grid (TGG) 55,000
Moran Gas Grid (MGG) . . . 55,000
Dum Dum Gas Grid (DDGG) . 1,38,000
Other Small consumers . 19,000
25,35,000
. . . . . 7,00,000

(i) Industray use within O.LL.
{
i

32,35,000
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(iii) Additional Schemes for which gas has beea committed ¢

1. Namrup Fertilizer Expansion Project, Phase ITI
2. LPG Plant to be commissioned in ecarly 1982

3. ASEB‘s mobile gas turbine .

Western Region; ONGC’s current
production of both associated ard free
gas totals around 22.5 lakhs CMD

(i) For use as feadstock .
(ii) For power generation
(iii) For usc as Industrial fucl

(iv) For domestic consumption

Total

Committed Quantity
of Gas per?day in
Cubic Metres

10,10,000

against which 21,84 lakhs CMD stand
contracted as per details below:

Lakhs (Cu. M/day)

13-25
. 490
. 319
. 0-50
21-84

4. Utilisation of associated gas from
Bombay High: Associated gas pro-
duced galong with oil at the current
rate of oil production from Bembay
High is of the order of 4 million cubic
metres per day, Internal consumption
including the production of LPG is 0.6
million cubic metres, Rashtriya Che-
micals and Fertilizerg is supplied 1.45
million cubic metres per day which is
to increase to 1.8 million cubic metres
per day. Any gas not required by the
RCF is given to Tata Electric Com-
pany (TEC) for power generation.
Gas supply to TEC at present is of the
order of 0.6 to 08 million cubic
metres. Unutiliseq gas, if any, is flar-
ed.

5. Information regarding value of
gas flared in oil fields onshore and off-
shore is being collected and will be
laid on the table of the House.

Telephone Connection to Persons on
Waiting List at Jorbagh Exchange

4939. SHRI HARISH KUMAR
GANGWAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether it is g fact that P&T
announced on Divali eve that on the
coming up of the Nehru Place Tele-
phone Exchange in November, 1981,
the wait-listeq persons upto 20th Ja-
nuary, 1879 with Jor Bagh Telephone
Exchange will be covered;

(b) if so reasons for not providng
the telephone connections;

(¢) what is the tentative date by
which the announcement will mate-
rialise; and

(d) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
Sir, With the commissioning of the
new Nehru Place telephone exchange,
it is expected to clear the waiting
list at Jorbagh Telephone exchange as
registered upto 22-1-79 in the non-
OYT-General category and not
20-1-79. o

(b) to (d). Since the new Nehru
Place telephone exchange was com-
missioned on 16-12-81, affording relief
to the Jorbagh exchange, the new
telephone connections would now be
released at Jorbagh Telephone Ex-
change progressively,

Telephone Transfer Rules

4940. SHRI RAJNATH SONKER
SHASTRI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that under
the Telephone Transfer Rules, 3 prop-

rietorship concern becoming , part-
nership concern with a change in
firm’s name and with the original

proprietor as one of the partners, the
transfer of the telephone is permit-
ted;

(b) if so, how many cases of the
type have come to the notice of Gov-
ernment where this permission has
not beey, allowed in Delhi, with par-
ticular reference to Delhi Cantt;

(c) steps taken to set the things
right; and
(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS

DECEMBER
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(b) None, .

(c) Does not arise in view of reply
to (b) above,

(d) Does not arise,

Electric Power Generated in Kerala
and Quantity out of that sold to Tam;l
Nadu and Karnataka

4941. SHRI B, K. NAIR:. Will the
Minister of ENERGY be pleased to
state:

(a) the total quantity of electric
power generated in the different pro-
jects in Kerala State during the past
five years; how much of it i5 consum-
ed ip the State; the quantity sold to
Tamil Nadu ang Karnataka;

(b) whether about 20 per cent of
it ig allowed to go waste;

(¢) the financial loss incurred there-
by;
(d) whether any scheme has been
drawn up to extend transmission faci-
lities and maximise utilisation; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) A state-
ment showing station wise energy
generation in Kerala during the last
five years is attached. The net energy
consumption in Kerala and the net
export to Tamil Nadu and Karnataka

(SHRI VIJAY N. PATIL): (a) Yes, during the period 1976-77 to 1980-81
Sir. were as under:—

1976-77 1977-78 1978-79 1979-80  1980-81

‘ (Figures in MU)

Net-consumption : 2601 2836 3057 3205' 3595

s,
Net export to Tamil Nadu . o 540 1606 1634 893 + 931
Net export to Karnataka 463 990 710
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(b) No, Sir. Tamil Nadu) transmission line ig in

D . progress, Two more 220 KV trans-
(€) Does not arise. mission lines for Idukki-Trichur North
(d) ang (e). The construction of and Sabirigiri-Trivandrum have re-

220 KV Idukki-Udamalpet (Kerala- cently been sanctioned.

Statement

Statement showing station-wise energy genration in Kerala during the last ﬁue vears

(1976-77 to 1980-81)

(All figures in MU)

1976-77  1977-78  1978-79  1979-80 1980-81

(Fig. in MU)
Kuttaidi . . . . . . 182:25 269-87 251-19 224-38 256-78
Sholayar . . . 16]1-11 198-99 232: 46 160-92 . 180-66
Poringalkuthu . . . . . 200.15  238-48 246- 52 202- 81 178- 61
Pallivasal . . . . . 184-97 179-72 226- 02 248-94  234- 06
Scngulam . . . . . . 127-21 166-76 166:09 147-70 156- 31
Pannjar . . . . 39-39 95-52 72-70 103-79 106- 25
Narim.;angalam . . . . . 206- 76 292-24 294- 37 304-6U  243-58
Sbarigiri . . P . . 1066 -97 106551 1337-54 1469 6/) 1282-42
Ldika: . . . . . 993:-35 196269  2367-30 2249-60 2623-23
Tota:(Gross Generation)®. . . 3162-16 4469 78 5191-19 5112-34  5261-90
Total : Net Generation . . . 3141-00  4412-00  5154-00 5088-00 5236-00

Instruction issued by D.G.P&T in cancellation/withdrawal of the origi-

1979 nal charge-sheet indicating the inten-
tion of issuing subsequent charge-
sheet are specifically mentioned in

4942. SHRI CHANDRABHAN the order of withdrawal;
‘égHARlnnEmI;CAE.II‘&\?QHb?epﬁ’;;f;” i’f) _ (b) i so, the details of instructions
state: in this regard;

(¢) whether these details of in-
structiong are applicable to all Cen-
tral Government Employees govern-
ed undey CCS (C.C&A.) Rules; and

(dy if not, what are the reasons
therefor?

(a) whether it is a fact that the
DGP&T has issued any instructions in
1979 to the effect that the.disciplinary
authorities would be debarred from
initiating fresh actiop in case a charge 7
sheet is withdrawn against a delin- THE DEPUTY MINISTER IN THE
quent office unless the reasons for MINISTRY OF COMMUNICATIONS
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(SHRI VIJAY N. PATIL): (a) and
(b). Instructions were issued by the
P&T Department on 5th July, 1979
clarifying that the disciplinary autho-
rities woulq be debarred from initiat-
ing fresh proceedings against the de-
linquent officers unless the reasons
for cancellation of the original charge-
sheet or for dropping the proceedings
are appropriately mentioned and it is
duly stated in the order that the pre-
ceedings were being dropped without
prejudice to further action which may
be considered in the eircumstances of
the case,

‘(¢) and (d), Instructions issued by
the P&T Department are applicable to
their own employees covered under
C.CS. (C.CA.) Rules,

Adulteration of Petroleum Products

4943 SHRI D, S. A. SIVAPRAKA-
SHAM.: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether any advice is given to
State Governmentg regarding the re-
gulation of supply of petroleum pro-
ducts and to take action against those
indulging in adulteration of petroleum
products;

(b) whether Government have been
receiving reports of such adulteration
and action taken thereon by the State
Governments; and

(¢) whether Tamil Nadu Govern-
ment have submitted any report to
Government about the adulteration of
such products and the action taken
against the parties responsible thereof
with details?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(by From time to time reports are
receiveq from State Governments.

(¢) No detailed report for the cur-
rent year has been sent by Tamil
Nadu Government,
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Demand of Chloramphenicol

4944. SHRIMATI SANYOGITA
RANE. Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) what is the expected demand
of Chloramphenicol and its esters in
our country during the next five
years;

(b) whether the basic stage manu-
facture j our country would be able
to fulfil the demand; and

(c) if so, how and if not, how Gov-
ernment propose to meet the gap in
demand and supply from basic stages
in relation to the manufacture of
Chloramphenicol from L-Base by a
number of small scale units?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
expected demand of Chloramphenicol
in the country during the next five
years, based gon the rate of growth
being 5 per cent (compound), is as
follows: —

1982-83 290 MT
1983-84 305 MT
1984-85 320 MT
1985-86 336 MT
1986-87 353 MT

(b) and (c). At present indigenous
production of Chloramphenicol from
the basic stage is not sufficient to
meet the demand of the industry,

However, shortfall in demand and
production is met through canalised
imports of bulk Chloramphenicol and
also importg of intermediates like L-
Base by actual users.

Rise in Prices of Drugs due te Gus-
toms duty on intermiates

4945. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZE¥RS be pleased to state:
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(a) whether with the increase of
customs duty on drug intermediates in
November, 1981 the cost of produc-
tion of end productg would go up be-
yond the notified price;

(by how much provision has been
left in the Drug Price Equalration
“Account for grant of subsidies on this
account ty the small-scale units; and

(c) if so, what are the details of
the same and if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
‘(SHR DALBIR SINGH): (a) Gov-
ernment have vide Ministry of Fin-
ance, Department of Revenue's Noti-
fication dated the 27th November,
1981 withdrawn the custom duty con-
cession available on the following
four drug intermediates: —

(1) L-Base

(2) D-Alpha Phenyl Glycine
(3) D2-Aminobutanol

(4) Guanidine Hydrochloride

It is not possible at this stage to
say whether any upward revision in
the prices of the connected bulk
drugs would be necessitated due to
the withdrawal of Customs’ duty con-
cession on the abowe for drug inter-
mediates,

(b) andg (c). The question of pay-
ment of any subsidy would arise
only if and when Government fixes
separate retention prices of the relat-
ed bulk drugs for ex-intermediate
stage viz-a-viz the pooled/common
sale price of those bulk drugs.

Customs duty on Drug Intermediates

4946. SHRI T. M, SAWANT: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be

pleased to state:

(a) what was the objective behind
Government’s move to drastically in-
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crease the customs duty on certain
drug intermediates recently;

(b) what is the number and capa-
city of small-scale units who are en-
gageq in the manufacture of import
substitute end-products manufactured
out of these drug intermediates;

(c) whether the capacity of these
small-scale units would remain idle
in view of the inability of the small-
scale units to sel; the end-products at

the notifieq price under DPCO; and

(d) if so, what steps Govegpment
have taken to ensure survival of
small-scale units and if not, the rea-
sons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Gov-
ernment have vide Ministry of Fin-
ance, Department of Revenue’s noti-
fication dated the 27th November,
1981 withdrawn the concessional rate
of duty of customs which wag an-
nounced in March 1979 on the follow-
ing 4 items:—

(1) L-Base

(2) D-Alpha Phenyl Glycine,
(3) Guanidine Hydrochloride,
(4) D2-Aminobutanol,

The reasons for withdrawing the duty
concession are that D-Alphg Phenyl
Glycine anq Guanidine Hydrochloride
are not used in the manufacture of
essential drugs by the drug manufac-
turers in the country and in their
place Guanidine Nitrate and D-Alpha
Phenyl Glycine Chloride Hydrochlo-
ride on which concessional rate of
duty of customs is available are used.
As regards L-Base and D2-Amino-
butanol the custom duty concession
was withdrawn to encourage the pro-
duction of connected drugs from basic
stages.

(b) to (d), In three of four cases,
concessional rate of Custom’s duty on
the import of other intermediates re-
quired for the production of the same
bulk drugs for which the thmee in-
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intermediates are required, continue,
The Small Scale Units can, therefore,
import these intermediates for which
concessional rate of Custom’s duty
continue and sell the related bulk
drugs at the prices fixed by Govern-
ment for such a bulk drug. In the
remaining cases (i.e, L-Base) also de-
pending upon its international price,
Small Scale unitg can import the jtem.
Those small scale units which hold
an import licence can also obtain this
intermediate at Government fixed.
pricegpfrom the State Chemicals and
Pharmaceuticals Corporation of India
Limited,

As for the _ prices of the related
bulk drugs, the provisions of the
Drugs Prices Control Order would ap-
ply to them jn case a need for fur-
ther revision is warranted,

Minister's Address to Executives of
Western Coal Fields Ltd. on 23rd
October, 1981

4947. PROF. MADHU DANDA-
VATE: Will the Minister of ENER-
GY be pleased to state:

(a) whether while adressing the
executives of Western Coalfieldg Ltd.
at Nagpur on 23rd October, 1981 he
expressed the view that ‘‘the workers
had lost their trust in trade union
leaders and public sector executives
shoulq stop in to fill this vacuum”;
and

(b) if g0, whether there is any pro-
posal before Government to replace
the trade unions by bureaucracy?

THE MINISTER OF ENERGY
(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) No such state-
ment as alleged was made,

(b) Does not arise.

Installation of Platform by Micoperi
of Italy

4948. STRI NARAYAN CHOUBEY:
Will the Minister of PETROLEUM,
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CHEMICALS AND FERTILIZERS be
pleased to state: :

(a)y whether MICOPERI of Italy,
basically a gsalvage contractor was
given the contract for installing SE/
SI platforms at Bombay High;

(b) if so, how much foreign ex-
change has been released for their
work;

(c) whether the same company was
given optional work i.e, NU platform
installation without prior release of
foreign exchange by the Finance Mi-
nistry;

(d) whether the said company was
a defaulter in their SE/SI work; and

(e) whether MICOPERI hag been
further recommended by his Minis-
try for installation of SJ platform, if
so, the considerations therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (ay M/s. Mi-
coperi of Jtaly are primarilv marine
contractors for installation ¢ off-
shore platformvs and pipelihes. A c¢on-
tract for installation of SE and SI
platformg and pipelines along with
the optian for installation of another
platform NU was awarded to M/s.
Micoperi by the ONGC on the basis of
global tenders as their offer was
found to be the lowest technically
suitable offer,

(b) Foreign exchange for US
$ 2,05,54,600 wag released by the Gov-
ernment to the ONGC for installation
of SE and SI platformg and laying of
pipelines and risers by M/s Micoperi.

(¢) Yes, Sir; M/s Micoperi was also
given the optional work of installation
of one additional platform NU by the
ONGC under the provisions of the
contract. The possibility of entrusting
the work for the additional platform
also to M/s Micoperi had been indi-
cated to the Government by the ONGC
at the time of requesting for approval
for SE and SI platforms. The Gov-
ernment was, however, not approach-
ed by the ONGC for release of for-
eign exchange as no additional for-



105 Written Answers

®ign exchange was required by the
ONGC due to cancellation of work of
‘some marine pipelines and resultant
savings of foreign exchange,

(d) No, Sir., However, with the
award of additional work for NU
platform, priorities for completion of
different items of work for all the
three platforms were indicated to
them so that these facilities could be
completed and used immediatly after
the monsoon, This they were able to
accomplish though some minor low
priority work remaineq incomplete
before the onset of monsoon,

(e) M/s Micoperi were recommend-
ed by the ONGC for jnstallation of
SJ platform as their rates were found
to be the most competitive and meet-
ing the delivery schedule of the
ONGC's programme, This proposal of
tide ONGC has been approved by the
Government.

State Power Project for World Bank
Assistance

4949, SHRI E. BALANANDAN:
Will the Minister of ENERGY be
pleased to state:

(a) the names of State Govern-
ments which have sent their proposals
for power projects for World Bank
assistance; and

(b)- the reasons
has decided
proposals?

why the Centre
not to forward these

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Uttar
Pradesh, Madhya Pradesh and Bihar.

(b) The pipeline of power projects
to be posed for World Bank assistance
till 1984-85 have already been identi-
fied, The suggestions of the State
Governments will, however, be kept
in view while identifying power pro-
jects for assistance in future
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Corrupt proctices in ONGC, Dehradun

4951. PROF. P. J. KURIEN: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:
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(a) are Government aware that a
Deputy Director of the Oil and Na-
tural - Gas Commission, Dehradun,
againgt whom C.B.I. has registered 3
case for dishonestly encashing the gra-
tuity cheque of another Officer of
O.N.G.C. has been promoteqd to the
post of Senior Deputy Director;

(b) if so, the reasons for promoting
the said Deputy Director to the post
of Senior Deputy Director when a
C.B.I. case had been registered against
him; and

(c) action Governmen; propose to
take in the matter?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The said Deputy Director was
promoted to the post of Senior Deputy
Director on 19-4-1979 whereas the
C.B.1. had file a formal charge- sheet
in the Court of Law jn February,
1980, that is, 10 monthg after his pro-
motion,

(¢) Action, if gny, will be taken by
the ONGC on the basiz of the Court’s
judgement in this matter.

USSR Resiles from Financing Wai-
dhan Praject

4952, SHRI H. N, NANJE GOWDA:

SHRI M. RAM GOPAL
REDDY:

SHRI JANARDHANA
POOJARY:

Will the Minister of ENERGY be
pleaseg to state:

(a) whether the Soviet Union’s
resiling from its commitments over
the financing of the proposed Wa}-
dhan Super Thermal Project has serl-
ously jeopardised its future;

(b) if so, whether the project was
undertaken on the understanding that
the cost of project estimated at around
Rs, 500 crores would be met by the

Soviet Union;
i
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(c¢) if so, what are the main rea-
sons for backing out by USSR jn this
regard; and

(d) what are the main reasons for
the same and whether any compro-
mise formula is being worked out in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.
The Indo-Soviet Technical Co-opera-
tion Agreement signed in December
1980, provides for a credit of 520 mil-
lion roubles which includes credit
assistance for the proposed Super
Thermal Power Project to be get up at
Waidhan in Madhya Pradesh. The
credit js jntended to finance the rouble
component of the Project only.

(b) to (d). The question does not
arise.

Recommendations of Political Parties
on Election Reforms

4953. SHRI R. P, YADAV:

SHRI CHIRANJI LAL
SHARMA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have con-
sidered the recommendations made
by the Opposition Parties’ Election
Reformg Committee; ang

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR); la) and
(b). The recommendations for elec-
tion reform made by Opposition Par-
the nine member Committee stated to
sumably are the recommendations of
the nine member Committee stated to
have been appointed by the Opposi-
tion Partieg on July 17, 1981 to pre-
pare comprehensive electoral reforms
on the basis of a note drafted by Shri
Chandrashekhar, President of the
Janata Party. According to the report
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appearing in the Press, the note would
seem to be virtually a summary of

measures suggested by different com- -

mittees or commissions
mined the subject.

The suggestions made in various
quarters, including the recommenda-
tieng of the Election Commission are
before a Committee of the Cabinet.
After provisional conclusions are ar-
rived at on these proposals, they
would be discussed with the political
parties and wherever necessary with
the State Governmentg as well, before
taking final decision, .

Allotment of Cooking Gas Connections
to Employees of Banasthali Vidyapith

4954. SHRI BHEEKHABHAI: Wwill
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

which exa-

(a) whether it is a fact that Bana-
sthali Vidyapith, a leading educationa]
institution in Northern India has been
provided with cooking gag connec-
tiong for jts employees;

(b) if so, the category-wise num-
ber of such LPG connections;

(c) the rules governing the transfer
of LPG connections held by their em-
ployees in the event of their retire-
ment /transfer to some other places;

(d) whether these LPG connections
are withdrawn by this Institution
prior to retirement/transfer of its
employees; and

(e) if so, the reasons thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. -C. SETHI): (a) and (b).
500 cooking gas (LPG) connections
have been sanctioneq to the Bana-
sthali Vidyapith. Category-wise de-
tails are as follows:—

Domestic connections for staff 200

Hostels 189
Laboratories 20
Hospitals - 16
Reserve Stock 75

500
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(¢) to (e). The cooking gag (LPG)
connections are issued to the em-
ployees of the Institution for their
personal use as such the question of
surrendering their cooking gas con-
nectiong to the Institution while at the
time of their retirement or transfer
does not arise,

Issue of Licence to Mrs., Glaxo for
production of Salbutamol

4955. SHRI TARIQ ANWAR: Wwill
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) is it a fact that the letter of
intent granted to M/s, Glaxo for the
production of Salbutamol has lapsed,
if so, when and what was the validity
of the letter of intent;

(b) is it a fact that LC-cum-MRTP
did not agree to extend the validity
of the letter of intent for Salbutamol
granted to M/s Glaxo and turned
down the recommendation of his Min-
istry; when wag such decision taken
by LC-cum-MRTP; and

(c) if so, under - what ciroumstan-
ces the decision of LC-cum-MRTP hag
not been communicated to the com-
pany?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
Letter of Intent granted to M/s. Glaxo
for manufacture of Salbutamol has-
not been extended beyond its initial
12 month validity period nor has the
letter of Intent been treated as lapsed.

(b) Yes, Sir, in June 1980.

(c) The decisions of the Committee
are usually communicated to the
party on receipt of the approved mi-
nutes. In the case of M/s Glaxo, a re-
presentation mentioning, inter-alia,
that they had applied for extension of
validity of the Letter of Intent within
the validity period, had been received



111 Written Answers

before the receipt of the approv-
eq minutes, The decision was pot com-
municated as it was proposed to exa-
mine whether there is a case to take
the issue back to the Approval Com-
mitt\ee‘ . ‘

Non-implementation of awarls by
Bharat Coking Coal L{d.

4956. SHRI K. RAMAMURTHY:
‘Will the Minister of ENERGY be
pleased to gtate:

(a)y whether in 15 specific cases the
awards of All India Tribunals have
not beep implemented by the Bharat
Coking Coal Limited; and

(b) the action taken on the report
of the Team sent by the Ministry to
study the industrial relations in the
BCCL?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Informa-
tion ig being collecteq and will be
laid on the Table of the House.

(b) A study team from the Minis-
try of Labour visiteq the DBCCL,
among other companies, to study the
machinery to settle the disputes in
coal companies. The repory of this
team hag not yet been received.

»

Contract for Import of Crude Oil from
Iran

”»

4957. SHRI H N. NANJE GOWDA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased t, state what are the main
features of the proposed agreement
reached between India and Iran for
import of crude oil in 1982 and to what
extent total domestic demand will
be met .by Iran in 19827

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): Agreements
have been concluded with the Na-
tional Iraniay Oil Company in terms
©f which about 3.3 million tonnes of

{

\
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crude 'oil will ‘be imported during
1982. This will meet about 9.3 per cent
of the estimated total domestic-  de-
mand of crude oil. It is not in public
interest to disclose further details,

Scheme for Apprenticeship Prog-
ramme at Duliajan by Oil India
Limited

4958. SHRI CHINGWANG KON-
YAK: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether it is a fact that the
Oil India Limited propose to start an
apprenticeship programme in the
North East and specially at Duliajan
for training of local unemployed rural
youths;

(b) if so, the maip trades included
for training scchemes;

(¢) the details of the facilities and
the extent of cost to be borne by the
company; and

(d) the number of rural unem-
ployed youths likely to be absorbed as
a result thereof?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI P, C, SETHI): (a) Appren-
ticeship training scheme. (under the
Apprentice Act, 1961) is in existence
in Oil India Limited since 1968. The
training is imparted at Duliajan, for
some of the boys who pass out from
the Industrial Training Institutes of
Assam and Arunachal Pradesh.

(b) The training is imparted in the
following trades, namely, Fitter, Tur-
ner, Machinist, Welder, Electricians,
Lineman, Mechanic Motor Vehicle,
Mechanic Diesel Boiler Attendant,
Fitter Structural and Surveyor.

(c) Facilities gare free hostel ac-
commodation with all free services
with basic furniture and free medical
treatment. Also Company pays a sti-
pend at the rate prescribed under the
Act, Ration stores facilities and re-
creational facilities are alsy extended
as in the case of regular company em-
ployees, Total annual expenditure in-
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«curred for the scheme is of the order
:of Rs. 2.21 lakhs.

(d) There is no commitment to ab-
sorb the Apprentices who successfully
complete the training scheme.

Supply of Kerosene Oil to Karnataka

’

4959. SHRI OSCAR FERNANDES:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that Gov-
ernmenty of Karnataka has passed
orders not to supply kerosene oil to
kerosene oil pumpsets ang if so, the
" reasons thereof; and

(b) what steps Government of India
propose to take to help the State
Government to overcome the shortage
and difficulty faced in supplying ke-
rosene for irrigational pumpsets?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI):. (a) Govern-
ment of Karnataka has not passed any
such Orders,

(b) Use of kerosene in pumpsets
for irrigation is not permissible under
r the Kerosene (Restriction on Use)
Order, 1966. It is proposed to advise
the Governments of Karnataka and
other States concerneq to pass an
‘Order in thig regard,

Promotional Avenue of Class IV Staff
of AIR

4960. SHRI B. D. SINGH: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that promo-
tion of class IV staff of the AIR and
its subordinate Offices to CG-II grade
is made on the basis of examination
against 10 per cent quota reserved for
the purpose;

(b) whether it ig also a fact that by
an order issued in August 1981 em-
ployees having attained the age of 50
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yeans are debarreq from appearing in
the examination for promotion to CG-

IT Grade; if so, the reasons therefor;
and

(c) what are the promotional chan-
ces of persons after their attainipg the
age of 50 years being debarreq from
appearing in the promotional exami-
nation?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes, Sir,

(b) Yes, Sir., The stipulation has
been laid down on the basis of the
guidelines applicable to Government
of India offices, This age limit is re-
laxable by 5 vears for Scheduled
Castes/Scheduleg Tribes candidates
and 2.years for physically handicapped
persuns.

(¢) For Group D staff who are
above/below the age of 50 the promo-
tional avenues exist as follows: —

(1) Peon to Daftry,

(2) Daftry
Daftry.

to Selection Grade

(3) Peon/Daftry ty Junior/Senior
Gestetnor Operator.

mar ¥ waifan e ormEw
& fag  waw w1 fawin

4961. =1 & TATY WIEA ¢

-~

3T AR FAT 28 FITT F1 wal FIA
& :

(%) Far fawrr ¥ aar § exarfaa
Zfamia AT e & wad ¥ fagfo
fag agx & wfa & &t & w2 Tnar
grifewrs famir  grefews F#1dw
Faqere fFersrgra Rl ande
ZAEIA SN gra AET & Fmarfa
FdIEia  oFaEw & fayr ouFawm
& WTeq 59 1982- 83 & AWATE
FTAFA X ARITa T S & GFaEAar
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& 71 Zo UFANA ¥ a5 1984- 85
A% U T FT aFwraqT §; W%

(&) =frgt, @ ndqaH a7 as
gianfa 1 salRr w01 & 7

/AT Haw@ § Jo-Rar (=
femr gro wfew ) @ (%) o, 300

(&) m#a=a 934 ¥ fag srafas
MAATT T AR F7 7 5 § quy wrafas
SHETEA T AAT A AW arsr g )
1983 ¥ %™ aF AT 431 a1 9
F AT | Fa9 W ¥ fag snarfaa
JUEFY AT 1983-84 3 fau praAfea
feernar & aar =& 1984-85 F
AT &) AT FT AWTEAT )

DAVP Propagating Ruling Party’s
Programme rathlier than Opposition
Parties

4962. SHRI AMAR ROYPRADHAN:

Will the Minister of INFORMATION -

AND BROADCASTING be pleased to
state:

(a) whether it is a fact that DAVP
ig an agency which propagates the
ruling party’s programme rather than
the opposition parties programme and
work assigned to it;

(b) if so, the details in this regard;
and

(c) if not the details of the pro-
grammes publisheq so far since Janu-
ary 1980 for the public interest?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) to (¢).
Directorate of Advertising and
Visual Publicity of this Ministry
functions ag a centralised agency
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for publicising the activities, poli-
cies ang programmes of the Cen-
ral Government Ministries and
Departments through the various
media. A large proportion of Directo-
rate of Advertising and Visual Publi-
city’s work is concerned with educa-
tive and motivational publicity cam-
paigns for National Savings, Family
Welfare, Health Education, National
Unity, educating the people about the
rights of the weaker sections prohi-
bition, adult education, the campaign
against the untouchability apart from
release of informative advertisements
relating to these subjects g5 well as
recruitments for posts in Government
Departments and tenders for various
purposes, There is no question of Di-
rectorate of Advertising and Visual
Publicity propagating programmesg of
any political party.

Chliramphenicol obtained by Mrs.
Brouhe Limited

4963. SHRI BABU LAL SOLANKI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what are the quantities of Chlo-
ramphenicol that have been obtained
by M/s. Brouhe Ltd. from sources
other than their own during the last
3 years;

(b) whether this material has been
obtained by them from the market at
cheaper prices than that notified by
Government; ang

(¢) what ig the reaction of Govern-
ment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH):. (a) to (c).
The reference in the question appears
to M/s, Boehringer Knoll Limited who
are engaged in the production of
Chloramphenicol Powder. The infor-
mation asked for would be collected
and laid on the Table of the Lok

Sabha,
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Replacement of Existing Telephone
Instruments

4864. SHRI G, S. REDDI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) what is the annual demand for
replacement of existing telephone in-
struments ang what portion of it is
being met by the existing level of
production; and

(b) if the demand cannot be met
from the existing production, do Gov-
ernment propose to import instru-
ments at least for those who can pay
for it in foreign exchange?

THE DEPUTy MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) The
annual requirement for replacement
of the existing telephone instru-
menb: during 1981-82 is about 90,000
and this is met from the indigenous
production capacity of I.T.I

(hy Does not arise,

Issue of Licence of M/s. Tata Chemi-
cals Limiteq

. 4965. SHRI INDRAJIT GUPTA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) is it a fact that Messrs Tata
Chemicals Limiteq were granted a
licence in 1970 for the expansion of
soda ash by 1,40,000 tonnes which
they completed in 1973;

(b) what were the conditions at-
tached to the licence for another addi-
tional capacity of 1,40,000 tonnes
granted in December 1973 to Messrs.
Tata Chemicals Limited;

(c) was the expansion of capacity
conditional t, doubling of railway
tracks and expansion of salt works;

(d) if not, when Messrs, Tata Qhe-
micals Limiteq reported these stipu-
lations; and
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(e) will he be pleased to place on
tl?s{ Table of the House a copy of con-
ditions attached to the said licence?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) M/s. Tata
Chemicals Limited were granted an
industrial licence No. L|[19(1) (4){70|
Ch.II/SE dated 7-12-70 for expansion
of their soda ash plant by 1,44,000
tonnes per annum. The licence was
implemented in January, 1974.

(b) and (e) The following are the
terms and conditions of the jndustrial
licence No. CIL: 15(73) dated 4-12-73,
granted to M/s. Tata Chemicals Li-
mited for expansion of their soda ash
capacity by 1,40,000 TPA,

(i) The industrial undertaking is
to be located at Mithapur, Gujarat.

(ii) The substantia] expansion
shall be completed ang commercial
production established within a
period of two years from the date
of jssue of the Industrial licence.

(iii) The company shall export a
minimum of 10,000 tonnes of soda
ash per annum for a period of three
years after the expiry of three
years from the date of commigsion-
ing the expansion of the unit from
3,60,000 tonnes per annum to 5,00,000
tonnes per gnnum.

(iv) No foreign collaboration will
be permitted,

(v) The company shall meet the
entire cost of the project out of their
internal resources.

(vi) The industrial licence will be
valid for 5 period of two years
within which commercial producs-
tion is to be established, If an ex-
tension to this period i3 necessary,
the company may apply to the Min-
istry of Petroleum and Chemicals,
New Delhi with full justification
giving the circumstances under
which and the period for which the
extension is sought,

(o) No, Sir,
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(d) In their industrial licence ap-
plication, the company haq indicated
that an additional quantity of 2.70,000
tonnes of salt would be required for
the expansion scheme and that the
quantity of salt would be produced
captively. In December 1975 the com-
development of

of clearance under the MRTP Act.

The conversion of the railway line
from metre gauge to broad gauge
from Viramgam to Okha was includ-
ed in the Railway Board budget of
1972-73. The conversion was planned
to be completed by 1978 The con-
version is yet to be completed. M/s.
Tata Chemicals Ltd. informed Gov-
ernment in January, 1979 that, be-
cause of the delay in the conversion
of the railway line, they would face
serious problemg in transportation and
handling of large quantities of fuel,
raw material inputs and finished pro-
ducts required for the expansion of
soda ash,

Price of Crude in Spot Market

4966. SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHRI H, N. NANJE GOWDA:

Will the Minister of PETROLEUM,

. CHEMICALS AND FERTILIZERS be
~pleased to state:

(a) whether during the month of
November, prices of crude oil in the
spot market were lower in comparison
to the prices prevailing in the months
of September and October 1981;

(b) if so, whether India took ad-
vantage of the  price decline in the
spot market;

(c) if so, whether India purchased
the crude;

(d) if so, the total quantity pur-
chased ang at what rates; and
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(e) how much was saved by spot
price of crude o0il?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) As report- _
ed in some market journals, the spot
prices of OPEC crude oils during
November, 1981 were higher as com-
pared to the prices prevailing in Sep-
tember and October, 1981.

(b) to (e). Do not arise,

Withdrawal of Price Control on
Drugs

4967. SHRI SUDHIR KUMAR GIRI:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state: -

(ay whether Government zre con-
templating to withdraw price control
on some drugs;

(b) if so, the list ¢f such drugs;

(c) the number of the firms manu-
facturing all such kindg of drugs in
India;

(d) the total amount of profits earn-
ed by all those firms for the period
from 1978 to 1980 year-wise; and '

(e) the number of foreign firms
engaged in India in manufacturing -
life-saving drugs?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): () No,
Sir, A

(b) to (d) Does not arise.

(e) There is no agreed list of life-
saving drugs. However, going by the
essential drugs and  formulations
whose prices are controlled under
Drugs (Prices Control) Order, 1979
almost all foreign drug companies are
manufacturing  such drugs/formula-
tiong in varying numbers,
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Kalidaspur Coal Mine Project

4968. SHRI SATYA SADHAN
CHAKRABORTY:
SHRI AJIT KUMAR SAHA:

Will the Minister
pleased to state:

of ENERGY be

(a) the progress of the Kalidaspur
Coal Mine Project in the district of
Bankura in West Bengal made so far;

(b) whep the
production; angd

project will start

(¢) number of persons who will get
jobs, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b)
Initial work has alrcadv started on
the Kalidaspur mine in Bankura Dis-
trict of West Bengal. The project re-
port has bheen examineq and clarifi-
cations sought from the company, The
initial production is expecteqd from
1983-84.

(c) Kalidaspur Project will have a
manpower requirement of 1013,

Allotment of Staff Quarters to Tele-
graph Department Employees in
Sambalpur

4969. DR, KRUPASINDHU BHOI:
Will the Minister of COMMUNICA-
TIONS3 be pleased to state:

(a) whether it is 5 fact that no
allotment hag yet bcen made of the
96 staff quarterms constructed for the
Telegraph Department employees in
Sambalpur (Orissa); and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Ye:s,
Sir. But the number of quarters 1s
90 and not 96.

(b) The staff quarters have not yet
been allotted due to the fact that sani-
tarv anAd electricity connections have
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not yet been provided and the matter

122

is being pursueq with the authorities:

concerned,

Representation by Colliery Mazdoor
Sabha regarding working under un-
safe conditions

4970. SHRI AJIT KUMAR SAHA:
Will the Minister of ENERGY be
pleased to state:

(a)y whether Government have re-
ceived a representation dated 6-9-81
from the Colliery Mazdoor Sabha of
India (CITU), Asansol, regarding
complaint from the workers of the
mines under the ECL who are being
asked to perform their duties under
unsafe conditions;

(b) if so, the details thereof; and

(c) steps takep by Government to
protect the mine workers?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c)
In the representation dated 6-9-81,
the Colliery Mazdoor Sabha of India
had made certain complaints which
have been found incorrect, The allega-
tiong were about workers being asked
to perform their duties under unsafe
conditions in ECL mines. Briefly they
are gs follows:—

(i) That Tirath Colliery is a Deg-
ree III mine which requires more
attention for gafety measures;

(ii) Management of ECL is taking
repressive measures against the
workers and is forcing them to work
in an unsafe conditions;

(iii) Officers of Personnel depart-
ment are controlling the mines vio-
lating all provisions of law and they
are forcing the workers to werk
more than 8 hours; and

(iv) Miners are not allowed to
come up for changing defective cap
lamp ete,
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These complaints have been looked
into ang the allegationg have not been
found to be correct. As regards safety,
the Company has instituted a vigorous
drive at all levels so that the safety
laws are strictly complieq with and the
following measures, inter alia have
been taken by the Company:—

(i) Area Safety Officer and Head
Quarter Safety Officer have been em-
powered to stop any section/mine if
conditions exist in the mine endanger-
ing life of persons engaged therein.

(ii) Special Directives have been
issued by the Directors of the company
regarding methods of making effective
uspervision of mines,

(iii) A time boung action programme
has been prepareq to introduce sup-
portg of freshly exposed roofs.

Representation regarding Reinstate-
ment of Union’s General Secresary
of NPCC

4971. SHR] ZAINAL ABEDIN. Will
the Minister of ENERGY be pleased
to state:

(a) details of the steps taken by
Government on the representation
dated 8-7-81 from the National Pro-
jects Construction Corporation Limit-
ed Workers’ Union, Calcutta regard-
ing the reinstatcment of the Union's
General Secretary to honour the Tri-
bunal's verdict; anq

(b) if no steps have been taken,
1'the reasons thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Since the
services of General Secretary of the
Workers' Union, Calcutta was termi-
nated on a charge of grave misconduct,
NPCC management decided to contest
the award of the Industrial Tribunal,
Calcutta in the High Court of Cal-
cutta, The High Court of Calcutta has
admitted the plea of the Corporation
and granted a stay order against ope-
ration of the award of the Industrial
Tribunal, The case will be decided -
according to the judgement of the
High Court.

(b) Does not arise,

Low Temperature Carbonization
Plant; near Coalfields

4972. PROF. RUP CHAND PAL:
Will the Minister of ENERGY be
pleased to state:

(a)y whether there ig any proposal
to set up more low temperature Car-
bonization plants in the country near
the coalfield areas;

(b) if so, whether Government
have selected any site for that pur-

pose;

(¢) if so, names of these places;

and
(d) if not, the reasons therefor?

THE MINISTER OF ENERGY
(SHRI A. B, A, GHANI KHAN
CHOUDHURY): (a) to (d) There is
no proposal to set up more low tem-
perature carbpnisation plants in the
country near coalfield areas. How-
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ever, a draft feasibility report on an
low temperature carbonisation project
at Kanpur has been got prepared by
the Government of Uttar Pradesh, for
which the coal gource js yet t, be
finalised. This project report is in a
preliminary stage of study and the
site of the project is not near the coal
source.

Construction of Microwave Tower,
near Amrelj (Gujarat)

’ 4973, SHRI NAVIN RAVANI. Will
the Minister of COMMUNICATIONS
be pleased o state:

(a) whether it is a fact that the
work of construction of “Microwave
Tower” pear Amreli (Saurashtra) in
Gujarat is going very slow and will
not be completed in its scheduled
time;

(by if so, the reasons therefor and
the action taken to complete it in
time;

(c) when it is likely to be vom-
pleted ang will come into function-
ing;

(d) how much expenditure has
been incurred till 30th November,
1981 since its inception and construc-
tion;

(e) at what stage it stands at pre-
sent; and

(f) what are the plans, projects and
estimates of the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL): (a) No,

Sir.
(b) Does not arise.

(¢) The erection of the tower is

expected to be completeq in 1982.
However, the complete microwave
project of which this tower is one
component is likely to become opera-
tional in 1983,

(d) Rs. 3,47,912/- has been incur-
red towards cost of tower foundation
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and tower materials upto 30th Nevem-
ber, 1981.

(e) Tower materials have been re-
ceived and the erection work is being
taken up,

(fy This tower forms part of Raj-
kot—Amreli—Bhavnagar — Ahmeda-

bad—Surat wideband microwave
scheme and ijits estimated cost is
Rs, 17,76,000/-,

Direction by Central Boarq of Mol-
asses for Supply of Alcoho] to West
Bengal

4974. SHRI NIREN GHOSH: Will
the Ministey of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the Central Board of
Molasses has asked the States of U.P.,
Bihar and Maharashtra to supply
molasses to West Bengal;

(b) if so, the total quantity sup-
plied by these States;

(¢) reasons for short supply; and

(d) total losg suffered by alcohol-
based industries of West Bengal due
to the short supply, details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) Yes, Sir,

(b) The West Bengal Government
have reported that during the alcohol
year 1980-81, 7.800 tonnes of molasses
were receiveq from other States.

(c) The State Government of U.P.
and Bihay indicated that, after meet-
ing their own requirements, there
was no molasses to spare for other
States, Maharashtra issued release
orders for the molasses allocated, but
the entire quantity released could not
be lifted within the alcohol year.

(d) Does mot arise as the molasses
supplied to West Bengal are used by
the West Bengal distilleries to produce
mostly potable liquor,
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Technology regarding Telecast of
Asian Games throughout the
Country

4975. SHRI S. B, SIDNAL: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that Gov-
ernment have evolved technological
development which would enable the
entire country to watch the Asian
Games; and

(by if so, the details thereof?
-

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b).
Government has approved the plan
for linking the various TV Centres by
P&T microwave links. The link jg al-
ready available betwecn Bombay and
Madras; Bombay-Delhi link is uander
testing; Delhi-Lucknow-Calcutta link
and Delhi-Jullundur-Srinagar link are
expected to become available next
year. With the help of the existing
links and those likelv to be ready
before the Asian Games, it would be
possible to relay the games simulta-
neously from the respective TV Cen-
tres either live or recorded as con-
sidered necessary and feasible,

First Electronic Telex Exchange
4976. DR, SUBRAMANIAM SWA-

MY: Will the Minister of COMMUNI-

CATIONS be pleased to state:

(a) when is the first Electronic Telex
Exchange to be set up and where;

(b) the details thereof;

(c) whether Government are also
considering to set up such exchanges
at many other places in the country;
and ’

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) The
first Electronic Telex Exchange in the
-country was installed in October 1977
which is the international Gateway
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Telex Exchange of OCS st Bombay:
The first Electronic Telex Exchange
of the P&T network, to handle natio-
nal transit traffic i being installed at
Bombay,

(b) The capacity of the Exchange
is 3700 lines, It js mainly a transit
exchange for routing the national
traffic from and to the Western Zone,
and will take over the transit func-
tions of the Strowger Zonal Telex
Exchange at Bombay. The Exchange
configuration is being arranged to
provide for about 700 subscriber con-
nections also,

(¢) Yes, Sir,

(dy 3 SPC Electronic Telex Ex-
changes have been ordered for jnstal-
lation at Calcutta, Delhi and Madras,
for switching the national traffic from
the Eastern Northern and Southern
Zones. Proposals to set up Electronuc
Telex Exchanges, at some more cen-
tres in the country are under consi-
deration.
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Northérn States to Face Severe Po-
emwer Shortage during Six Months
from November 1981

4978. SHRI GHULAM RASOOL
KOCHAK; Will the Minister of EN-
ERGY be pleased to state:

(a) whether it has been reported
in the press that Northern States will
be facing the most severe power short
age during the gix monthg from Nov-
ember, 1981

(b) if 8o, the main States which will
be affected;

(c) the extent of power shortage

,to be faced by Rajasthan; and

(d) what steps are being consider-
ed to meet thig gituation?

'EHE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (ay and (b).
While some of the States/Union Ter-
ritories in the Northern Region like
Himachal Pradesh, Delhj and Chandi-
garh gre anticipated to have satisfac-
tory power supply position, the states
of Punjab, Haryana, J&K, UP. and
Rajasthan are expected to face some
nower shortages in some months in
next six months, But the situation is
expected to be better than previous
year.

(c) The position ot Rajasthan is ex-
pected to be better than previous
years. The power supply position in
Rajasthan primarily depends on the
performance of two unitg installed at
RAPP. Shortages will get reduced to
a marginal power shortage of 3 to 3
per cent after March, 1982,

(d) A number of steps have been
and are being taken to improve the
availabjlity of power in the States.
These steps include maximisation of
generation from the existing installed
capacity, better management of load
demand like staggering of holidays
and peak load restrictions, transfer of
power from surplus States to deficit
States etc. as well as addition of new
generating capacity in the States.
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News-item captioned “DGS&D buy-
..ing Temders in dailies from Janu-
ary, 1982”

4979, SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of SUP-
PLy AND REHABILITATION be
pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to 3 news-
item captioned “DGS&D buying ten-
ders in dailies from January 1982”
appearing in the English daily Na-
tional Herald dated 14th November,
1981; if so, full particulars thereof,
and

(b) the quantum gand amount of
money involved in making purchases
by the Ministry during the year 1979,
1980 and 1981, with full details there-
of?

THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) Yes, Sir. The
tender notices in respect of Purcha-
seg made by DGS&D are at present
published in the Indian Trade Jour-
nal, a weekly bulletin published by
Director General, Commercial Intelli-
gence and Statistics, Calcutta. There
has been demand from Trade for
wider dissemination of information on
purchases made by DGS&D so that
thig could reach firms, especially
Small Scale Units, spread all over the
country. Considering also the fact
that DGS&D makes purchases of sub-
stantial value every year, it was felt
that tender particulars could be pub-
lished jn leading news paperg of diffe-
rent regions to have wider publicity
and more competition, It was decided
that this scheme should be introduced
as an experimental measure for 3
months from the beginning of the
next Financial year, The proposal ear-
lier was to introduce this scheme
with effect from 1-1-82 but due to
certain administrative reasons this has’
to be postponed. The question whe-
ther it should be continued or not
will be decided on seeing the result of
the experiment,
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(b). The value and broad categories
of important jtemg of stores purchas-
ed by DGS&D during the years 1978-
79, 1979-80, and 1980-81 are shown in
the attached gtatement, [Placed in
Library. See No. LT—3264/81]. The
statistics indicating quantity of the
stores purchased is not maintained.

Electoral reformg for discussions with
Political Parties

4980. SHRI N. K. SHEJWALKAR:
SHRI SURAJ BHAN:

SHRI ATAL BEHARI
VAJPAYEE:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) what gre the items relating to
electoral reforms that have been fina-
lised by the Ministry;

(b) when will they be discussed
with the leaders of political parties
and when new or amending laws
will be brought before Parliament;

(c) will these electora]l reforms be
operative by the time of next elec-
tions in certain States; and

(d) whether experiments have
been made of some of these sugges-
tions in some bye-elctions; i so, the
resulty thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a) to
(d). Suggestions made in wvarious
quarters, including the recommenda-
tions of the Election Commission
covering the entire gamut of Election
Law are now before a Committee of
the Cabinet. After provisional con-
clusions are arrived at on these pro-
posals, they would be discussed with
the political parties and, wherever
necessary, with the State Governments
a8 well. Hence, taking of final deci-
sions woulg necessarily involve quite
sometime and it is not possible at this
stage to state exactly the time by
which it would be possible to come
forward with an appropriate legislh-
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tion for the purpose before Parlia-
ment,

However, the scheme of issuing
photographed identity cardg to voters
was tried on an experimental basis
in Sikkim during the elections to the
Legislative Assembly of that State
helg in October, 1979, The Election
Commission has stated that the result
of the experiment wag satisfactory.

Letter from NPCC and Barrage
National Workers Union,
Rajahmundry

4981. SHRIMATI SUSHEELA GO-
PALAN: Will the Minister of ENER-
GY be pleased to state:

(a) whether Government have re-
ceiveq a letter from the NPCC and
Barrage National Workers Union (Re-
(cognised), Rajahmundry dated
16-9-81,

(b) if so, the points raised by the
Uniop in the said representation;

(c) steps taken by the Government
thereon; and

(d) if no steps have been taken,
the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
Nationa]l Projects Construction Corpo-
ration Ltd., hag received g represen-
tation from the NPCC and Barrage
National Workers Union, Rajahmun-
dry. The President of the said Union
hag requested NPCC management,
inter alia, to stay action jn the re-
employment of Shri Prasad Rao till
all allegations against him were fully
examined, Shri Prasad Rao after due
enquiry, was dismissed from service
w.el 208th August 1979, An injunc-
tion was also obtained against him
restraining him from entering the
premises of NPCC. Shri Prasad Rao
has been contesting the case in the
Labour Court, Guntur. NPCC man-
agement will‘ take such measures
required under the law.
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Setting us of Gas based Industrieg in
Tripura

4982. SHRI BASUDEB ACHARYA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Government have
any plan to set-up gas based indus-
tries in Tripura;

(b) it so, the details thereof; and
(c) if not, the reasons thereot?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) to (c).
Natural gag in some quantity has re-
cently been discovered at Baramura
well No, 6 in Tripura and the well is
presently under testing for detailed
studies. Pending completion of these
studies and establishment of the
potential of the structure it would be
premature to make any plang for
utilisation of the gas.

Paralysation of Telephone System in
Jodhpur, Barmer, Baitu and Chohtar
in Rajasthan

4983. SHRI VIRDHI CHANDER
JAIN; Will the Minister of COMMU-
NICATIONS be pleased to gtate:

(a) whether the telephone system
in the telephone exchange of Jodhpur,
Barmer, Baitu and Chohtar in Rajas-
than has beep paralysed due to tech-
nical defects ,obsolete machinery and
equipment;

(b) if so, the nature of these tech-
nical defects and obsolete machinery;
ang '

(c) the details of the steps being
taken by the Telephone Department. to
improve the telephone system of these
towns ang villages?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) No,
Sir, The telephone exchange of
Jodhpur Barmer, Baitu and Chohtan
(not chohtar) are working satisfac-
Yorily, 4
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®
(b) Jodhpur is an Automatic ex-
change, Barmer is 3 Manual exchange,
Baitu and Chotran gare Small Auto-
matic Exchanges, These types of ex-
changes are working in the coumssy
and the equipment provided in these
exchanges is not obsolete,

(c) These exchanges are working
satisfactorily, however the following
steps have been taken to further
improve the telephone systems of these
cities:—

(i) High capacity Engine Alter-
nator is expecteq to be re-
ceived at Jodhpur by March,
1982, to combat electric power
failures.

(iiy A new battery is under instal-
lation at Jodhpur telephone
exchange,

(iii) Upgradation of Jodhpur tele-
phone exchange is in progress.

(iv) There is a programme t{o ex=
pand Jodhpur telephone ex-
change to 7000 lines by 1982-
83.

(v) Underground cables are being
laid progressively to replace
and over haul telephone lines
where necessary.

(vi) Subscribers’ office fittings are
being renovated wherever
necessary, by changing alu-
minium wire by copper wire.

(vii) Subscribers’ overheaq bare
wire loops of four spang and
less are being replaced by
drop wires, .
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Opening of New Sub-Post Offices at
Deskit (Nubra), and Spadum
(Zanskar) in Ladakh

4985. SHRI P. NAMGYAL: Will the
Minister of COMMUNICATIONS be
pleased to refer to the reply given to
Unstarred Question No. 2304 on 1Ist
September, 1981 regarding opening of
new Sub-Post Offices at Deskit (Nub-
ra) and Spadum (Zanskar) in Ladakh
and state:

(a) whether final decision has been
taken to open a Sub-Post Office in
Deskit in Nubra (Ladakh) and a
Branch Post Office at Spadum, Zans-
kar in Kargil and it so, when it is
likely to start functioning;

(b) whether it is not possible to
open permanent Branch Post Office at
Spadum, Zanskar as the area remains
open during summer from Kargil side
and winter from the Leh side; and

(c) if replies to (a) and (b) above
be in the negative, the reasons there-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL): (a) Pro-

posal to open a sub post office at Des-
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kit by upgrading the existing B.O, is
s'il} under examination,

As regards as breanch post office at
Spadum Zanskar in Kargil a seasonal
branch post office is already func-
tioning at the place since August
1979. The branch office functions for 4
months from 1st July to 31st October.
The route to Spadum lies through
passes which get gnowbound during
the rest of the year.

(b) and (c). A proposal to provide
for mail conveyance to Spadum
through different practicable routes
during the months of November to
June has beey, received from the Post-
master-General J&K Circle, If the
proposal is found to be viable and
feasible, it may be possible to keep
the branch office open round the year.

Revision of Prices of Controlled

Drugs

4986. SHRI JAGDISH TYTLER:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have re-
vised the prices of controlledq bulk
drugs; and

(b) whether Government propose
to restrict the manufacture of bulk
drugs and formulations, which are
reported to have doubled within the
last six years?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) Yes,
Sir. Government have fixed/revised
the prices of a number of bulk drugs,
under Drugs (Prices Control) Order,
1979.

(b) Government are recognising
installed capacity in the drug sector
as on 4th September, 1980 subject to
certain conditions.
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Power Generating Equipment getting
damaged due to Poor Quality of
. Coal

4987. SHRI SATYENDRA NARA-
YAN SINHA:. Will the Minister of
ENERGY be pleased to state:

(a) whether the State Governments
have complained that their power
generating equipment is getting dam-
aged due to poor quality of coal sup-
plied to the thermal power plants;
and

(b) if so, what steps have been
taken to meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Some
power stations have reported that the
coal supplied to them jg sometimes of
inferior quality containing extraneous
matter such as shales, etc. affecting
the performance of the units,

(b) A number of steps are being
taken to remedy the gituation. The
coal Companies have been advised to
eliminate extraneoug matter from coal
to the extent possible. The Coal Com-
panies have also taken up on a crash
basis installation of coal handling
plants in mines with facilities to crush
and screen coal to the required sizes
and remove manually the extraneous
material. In addition, the techno-eco-
nomic feasibility of carrying out be-
neficiation of non-coking coal for
power generation, is being assessed.
There has been considerable improve-
ment in the quality of coal received
by the power stations in the recent
years.

Invisible/Illigible Postal Stamps
impression on Mails

4988. SHRI BHIKU RAM JAIN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether he is aware that the
postal stamp impressions on the mails
are not clear and in gz majority of
cases these are invisible and/or illegi-
ble;
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(b) is he also aware that such im-
pressions are required by the public
for various purposes; and

(¢) if g0, what steps have been or
are proposed to be taken by Govern-
ment to have the postal stamp impres-
siong clearly affixed on the mails?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N, PATIL): (a) to (c).
The stamp impressions obtained on
mails by the stamp Cancelling Ma-
chines are generally legible. Some-
timeg the impressiong gbtained by hand
stamps may not be legible if the
stamps are worn-out. While action is
being taken to procure new Stamp
Cancelling Machines and to replace the
worn-out hang stamps, instructions
have been issued to all Heads of Postal
Circleg to instruct their subordinate
staff to ensure proper cancellation of
articles.

Import of 3-Cynopyridine

4989, SHRI DALEEP SINGH BHU-
RIA. Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleaseg to state;

(a) whether it is a fact that outflow
of foreign exchange in case of import
of 3-Cynopyridine would be lower as
compareq to outflow of foreign ex-
change of every Kg. of Naicinamide
manufactureed from beta picoline;

(b) whether it is also a fact that
paicinamide manufactured from im-
ported 3-Cynopyridine woulq have a
lower selling price under DPCO 79;
and,

(c) if so, what is the reaction of
Government in view of their policy to
reduce prices of drugs?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
1SHRI DALBIR SINGH): (a) The
everage c.if. rate of import of Cyno-
pyridine during 1980-81 was Rs. 28.10
per kg, and that of Niacinamide was
®Xs. 60/- per kg. Information is, how"
~ver, not available whether the im-
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ported Niacinamide was manufactured
from Bet Picolines.

(b) and (c). The cost study on
Niacinamide made by the B.IC.P.
relates to its manufacture from Beta
Picolineg in the country, partly from
(74 per cent) imported and partly
from (26 per cent) indigenous mate-
rial, It is therefore, difficult to say
whether Niacinamide manufactured
from imported 3-Cynopyridine would
have a lower selling price wnder
Drugs (Prices Control) Order, 1979
because it hag not been cost-studied.

Petro-Chemical Factory at Cuddal
ore, Tamil Nadu

4990. SHRI C, CHINNASWAMY:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether there are chanceg to
start a petro-chemical factory gt Cud-
dalore in Tami]l Nadu;

(b) whether Government of Tamil
Nadu have requested the Central
Government to take steps to set up the
petro-chemical factory there in order
to provide employment opportunities
in large number; ang

(¢) if so, the details thereof and
steps taken by the Centre in this re-
gard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c).
There is no proposal to set up any
petrochemicals unit in the central
Sector at Cuddalore in Tamil Nadu,
Certain proposals have been received
for setting up of petrochemicals units
in Tamil Nadu. Details of applications
pending before Government for con-
sideration are not published until
Government have taken a view there-
on,

Cost of DVC Power

4991. SHRIMATI GEETA MUKHER-
JEE. Will the Minister of ENERGY
be pleased to state:

(a) what is the actual all-inclusive
cost of DVC power quring each year
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for the last 5 years ending 81-8-1981
with corresponding 1load factor and
what is the corresponding revenue/
KWH and the corresponding load fac-
tor of the system;

(b) what was the actual surplus
during the above period and how the
same has been utilised; and

(¢) what was the cash balance of
the DVC as on 31-3-1979, 31-3-1980;
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ang 30-9-1981 and in case of decline
what ig the reason for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Particu-
lars of cost of DVC power, load factor
and revenue for the last five years
ending 31-3-1981 are given below:—

Particulars 197677 197778  1978-79  1979-80 ~ 1480-81
Actual all inclusive cost of power (in
Lakh Rupees) . . . 6203 6757 8492 8446 10620
Annual load factor (for consumers) 71-52%  69-48% 66:39% 67-66% 59-16%
Corresponding revenue/ KWH 17-9723  18:3605 21-0610 23-4508 26-9466
Paise Paise Paise Paise Paise
(b) Actual surplus 2217 1748 1967 950 531

in Lakh Rupees)

The surplus was utilised as internal resources for power expansion projects of DV.C.

(c) The cash balance of DVC was as follows :—

31-3-1979 31-3-1980 30-9-1981

Cash Balance
(inlakh Rupces)

2171 2534 (—)202¢

#Cash Credit.

The decline is due to capital invest-
ment in power expansion programme.

DVC has recently been permitted
to avail a loan of Rs. 5 crores from
the LIC and borrow Rs. 15 crores
from the open market,

Commissioning of Mazagaon Docks
built Platforms

4992. PROF, AJIT KUMAR
MEHTA:
SHRI JAGPAL SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether it is 5 fact that delay
in the commissioning of two Maza-
gaon Docks-built platforms has been
causing production loss to the extent
of 20,000 barrels of oil a day at the
Bombay High for the last few months;
and

(b) jif so, details thereof together
with the reasons for delay in the
commissioning of the Mazagaon
Docks-built platforms and the steps
taken by Government in the matter?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C, SETHI); (a) No, Sir,

(b) Does not arise.

Satellite T.V for Raichur and Bellary
(Karnataka)

4993. SHRI H. G, RAMULU: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to gtate:

(a) whether Government have a
plan to cover the Districts of Raichur
and Bellary (Karnataka) by Satellite
TV; and

(b) if so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) No, Sir.

(b) Does not arise.

OTETATN WY O FX § AEIAE
frawe dea d frgwr i

4994. WY THE@A T : F4T
FRAT WX TARW §Fl qg IR A
g w4 fF

(%) wwmaot w7 grawa
FE A g@ @ A agas fAdws &
qdt 97 fem  wfasrd fagsr fay
m;

(@) =77 agras fRosiF &0
fages fra w3 wfgsfeal & & afasmw
qa § fagiA maar saraqrfas o 74
gigdma  geitegfeal F w7 R
gree far ar;

() srFTMAioY AT FTLAHQ I
H gga+ fAgas Ao qdo Fo F
& & fead 2} s1idq F1d T @ &
faegt A modt dargiadina qashagfeal
F w A ooy A9 A

BT IR
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(7) &5 aa & sm Frewr § f
q@TC I w@TE Wil ® 99w
qg 9% faga A@l Fedr § N Frw
dqrT w1 gqrfia F@ § qar ITH)
faafag  wd=fegt & @ A oW
F7Y Al foar srzgr g ?

guAr W gaRw war (s
7qR AB) : WETHA F 57 FH-
¥ UREgfeal e g@Ad ¥
12 FT9F0  wFArRgfeal  F qQEAF
Fg fAzas & 9% 9T qIWT FA &
Trer s fFe o &

(=) ft, &

() semmarst WT FRAA
# #1943 qA 70 9graF Fx fazaw
aar 40 F+z fAgas § fagiq aar
gradimy ARl & ®1 4 4
faar @t

(9) ar=ra § =re wfoi A
A% A7 § Iqag IeA| 77 9T A
frasii & sare fagar | wwa far
ST 1 ygal, JtFrawn wfgard
Wt & # ag =% wifee, Hifac
NP I7 @1 NEggad AN &7
DA<l ¥ 9Fi 9T oFwfr T FR@
&1 T oife &1 w9 frafua fafam
R G FTA A FTEFA WiG-
Fifeqi & @2 4 ©F wan qav g
ity w16 mfee wiafas w6
g Q faw g0t & s«fag
afgrgl & fag aZiwfa & waax faw

g

TV Relay Station at Kodaikanal
Tamil Nadu

4995, SHRI S, KARIAH THOMAS:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state; -
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(a) whether Government propose
to start a T.V. Relay Station at Kodai-
kanal in Tamil Nadu; and

(b) if so, the areas to be covered
by this station?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE); (a) Yes, Sir. A
T.V. Relay Centre is proposed to be
set up at Kodaikanal during the Sixth
Plan period,

(b) The Relay Transmitter is ex-
pected to have a service range of
180 Kms. with an area of about
60,000 sq. kms. of Madurai, Coimbatore
and Ramanathapuram districts and
parts of Tirunelveli, Tiruchirapalli
Salem and Nilgiri districts.

Supply of Electricity by Sub-S;ation
of DVC in Godda Districts
(Bihar)

4996. SHRI SAMINUDDIN: will
the Minister of ENERGY be pleased
to state:

(a) whether it is g fact that the sub-
station of Damodar Valley Corpora-
tion in Godda District, Santhal Parga-
na (Bihar) hag been muddling in the
supply of electricity for years together
ang for the last one month it has not
been supplying electricity even for
two hours, as a result of which the
public is facing great difficulties;

(b) whether it is a fact that due to
the failure of rains during the ‘“Ha-
thiag Nakshatra” the farmers of Bha-
galpur district, Santhal Pargana, are
facing drought conditions which has
necessitated operation of tube-wells
by electricity;

(c) whether it is also a fact that the
electricity officers a4 Godda are still
creating hurdles in the supply of elec-
tricity; and '

(d) if the replies to the above
partg be in the affirmative whether
Government propose to take steps to
improve the power supply position in
Godda region, Santhal Pargana,
Bihar?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
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VIKRAM MAHAJAN): (a) to (d).
The information is being collected
and will be laig on the Table of the
House, “g

Vindictive transfers of male and
female loaders

4997. SHRI MUKUNDA MANDAL:
Will the Minister of ENERGY be
pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to the vin-
dictive transfers of male and female
loaders by the colliery management
of the Eastern Coalfields Ltd ;

(b) if so, details thereof; and

(c) steps taken by Government to
stop such vindictive transfers?

THE MINISTER OF STATE IN
THE MINISTRyY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c¢).
Information has been received in re-
gard to the transfer of male and
female workers of Rana Colliery to
Banuemeri Colliery of ECL. Surplus
workers are transferred from one
colliery to another and there is no
victimisation in this case. Generally,
both husband and wife employed in a
colliery are transferred together to
some other colliery so that they can
live together. In this case, transfers of
many female workers were subse-
quently cancelley on their represen-
tations, .

Centres offer for Managing Power
Plants for Efficient Utilisation

4998. SHRI ZAINUL BASHAR:
Will the Minister of ENERGY be
pleased to state:

(a) whether keeping in view the in-
efficient utilisation of the Power
Plants of the crisis-ridden States like
Uttar Pradesh, his Ministry have
offered to manage the plants by intro-
ducing the latest technology and
methodology;

(b) if so, the names of the States
to whch the offer has been made; and

(c) the reaction of the States there-
to? I

i
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THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c¢).
At Power Minister’s Conference and
other occasions suggestions were made
by the Central Government offering
assistance to the State Governments/
State Electricity Boards to improve
the performance of thermal power
plants in their stateg by providing
necessary technical expertise/consul-
tancy, overall management of power
stations arranging adequate quantity
angq quality of coal and arranging
spare parts from indigenous and for-
eign sources, NO specific reactions
have been received so far.

faeet N Qrar oFY W AR R
AR

4999. Wt §®ER FRT : FAT
Rifraw, wow AR JNE qd@ a7
T N O TG F

(%) =t et 8 F& IO,
ad 1979 ¥ @I 9FTA Fy 79 & fAg
wfiga AT 4 ;

(@) afz g, @ 37 T8 FTHWM
7 a5 2 fau aEw ;

(7) 38 femd wuiwT ohEa
¢ foeg oot o QT oI A AW F
Fawm At fag my & ;oA

(w) acasdt g0 sqT 4T R

, @R WY IAW
welt (st e @ AY) (F): 3 (7).
T8 1979 ¥ A AT 9FA N Y
(Q('*lo o :fi'o) & E*el"ﬂﬁ}f * fﬂq
faweit ¥ @MmEr 1,80,000 MIAIF
fAza fre g, foad & 17,000
spfsrgi  F) "W qF QAT QF 1R Ay
T8 (TWo dlo o) &F FATHA HIH
Flgdaq &1 39 1979 FT TA&m
g afgd @ o A | A A
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ghaat ) o r 1A v ast § T
aiF A freamar srgar |

Salary of Pensioners of Defence
Services Working ag Extra Depart-
ment Employees in Villages of
Haryana

5000, SHRI CHIRANJI LAL
SHARMA: Wil] the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the pensioners of
Defence Services working as Extra
Departmental employees under his
Ministry in villages of Haryana have
been deprived of pension and Dear-
ness Allowances 3s the Pension Pay
Master (Controller Defence Accounts)
considers that these employees can
draw only g fixed salary with no other
benefits like leave, DA and other
security;

(b) whether these employees are
regular ang if so, the total salary
being paiq to them including all
allowances; and

(c¢) if so, whether these employees
are entitled to pension ag ex-service-
men?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to
(¢). The information is being collect-
ed and will be placed on the Table of
the House. '

1
Scant Attention to Development of
‘Hydel Power

5001. SHRI SUBODH SEN: Will the
Minister of ENERGY be pleased to
state:

-~
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(a) the reasons why scant atten-
tion is being paid to the development
of hydel power potential; and

(b) what is the installed power
dcapacity of each hydel power project
and its actual generation?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) It is not
correct to say that scant attention is
being paid to the exploitation of the
country’s hydel potential. On the con-
trary, the Government attacheg the
Highest priority to the exploitation of
the country’s hydel potential, This
would be obvious from the strategy
%.at is being adopted in the Sixth
and Seventh Five Year Plan. During
the Sixth Five Year Plan, out of a
tetal installed capacity of 19666 MW

PAUSA 1, 1903 (SAKA)
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that are being planned for, 4768 MW
are in the hydel sector. In the Seventh
Five Year Plan (1985-90), out cf an
installed capacity of 25,000 MW, 15,000
MW of hydel capacity are being
planned for, It is expected to se~ure
a parity between hydel and thermal
contribution by the end of the Seventh
Five Year Plan.

In addition, with a view to expe-
diting commissioning of projects, Gov-
ernment has established the National
Hydroelectric @ Power Corporation
(NHPC) and entrusteq to it the exe-
cution of large hydroelectric projects
in the Central Sector.

(b) The details of installed gene-
rating capacity of the existing power
projects and actual generation for the
last 2 years are given in the State-
ment appended,

Statement

Region/State/Scheme

Installed capacity power
(MW) (Existing)

Design  Actual generation
during (G-Wh)
potential — —— — — ——— —

(G-Wh)  1979-80 980-81

1 2 3 4 5
'JV"them Region
Commen Projecs
Bhakra Nangal 5x1204
S0+ 5282 6623 578%
Gangawal 77-25
Kotla 77-25
Dehar . 4x165 31130 1823 2540
Pong 4x60 1123 1510 1264
Himachal Pradesh
Bassi 4x15 n 118 151
Giri Bata . 2x30 383 220 76
Small Hydro . 5-32
Jammu & Kashmir
Lower Jhelum . 3x35 533 3n 483




151 Writtr & Answers DECEMBER 22, 1981 Written Answers 152
1 - 2 3 4 5
Chenanj . . . . 5x4-6 113
Mohra . . . . 2x4-5 79
Ganderbal . . . 2x3-2x4- 5 93 305 282
Upper Sindh . . . 2x11 104
Small Hydro 2.92
Rajasthan
R.P. Sagar
Gandhi Sagar 50% 193 593 790 475
Jawahar Sagar are)
Uttar Pradesh
Rihand . 6x50 1211 1149 1129
Obra 3x33
Yamuna-II (Chibro) 4x60 790 781 765
Yamuna St. I 84-75 437
412 503
Yamuna St. IV 30 163
Mata tila 3x10 144 9 131
Ramganga 3x66 336 472 318
Ganga Canal 45-2 591 376 367
Khatima 41-4
Garwal Rishikesh 4x36 725 244
Small Hydro 7-19
Punjab
Shanan - . 4x12 393 198 261
UBMD.C. . . . . 3x15 313 287 293
Central Sector
Baira Siul . 3x60 920 34
Western Region
Gujarat
Ukai . . . . 4x75 1030 1206 889
Madhya Pradesh
R.P. Sagar . 193 593 790 745
Gandhi Sagar (50%
Jawahar Sagar share)
Maharashtra
Koyna I. IT & III . . o 4x75--4x65-1-4x80 3800 4360 4683
Koyna Dam P.H. . . . 2x20 78 4
Tata Hydro . . . . . 285 1350 1308 1470
. 1x60 . 11s 137 158

Vaitaina ‘ . . .
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1 2 3 4 5
Bhatgar and Vir ... Ix164-2x4-5) 90 142 134
Purna . 3x7-§
Small Hydro . 48
Southern Region
Andhra Pradesh
'(lggg B:;;?;a 80%) 157-6 190 212 237
Machkund . . 80-33 470 563 504
(Stats share 70%)
Upper Sileru 2x60 386 474 402
Lower Sileru . .. 4x100 1070 1089 1035
Nagarjuna Sagar 1x110 2871 870 1507
(Total 1.C. 1x110 + 4x100) -+2x100
Nizam Sagar 2x5 23 35
Karnataka
Sharavathi Jog
Linganmakki } 1066 4700 4824 519
Bhadra . 332 119 64 103
Shiva Samundram 4x6-1-6x3 174 164 199
Shims hax . . 2x8- 6 . 96 140 143
Munirabad & T.B. Dam 41-4 116 155 173
(State's share 20%,)
Kalinadi S0. T . 3x135 4112 117 575
(Total I.C. 6x135--2x50)
Keral
Pendiar . 2x15 148 103 107
Poringal . . 4x8 171 203 178
Pallivasal . 3x7-54-3x5 285 249 234
Neriamangalam . 3x15 237 205 244
Sengulam . . . 4x12 184 152 156
Sholayar . . . 3x18 233 161 185
Sabirgiri . . 6x50 1215 1471 1272
Kuttiadi 3x25 248 224 257
Idduki . . 3x130 2018 2250 2623
Tamil Nadu
274 495 443

Pykara . .

70
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1 2 3 4 5
Mettur 240 541 713 877
Papanasam . 4x7 105 136 85
Moyar 3x12 115 208 182
Periyar 4x35 409 484 433
Kundah 535 1315 2365 1929
Sarkarpathy 1x30 162 115 181
Kodayar . . ’ . 100 165 348 155
Aliyar 1x60 175 205 182
Sholayar 95 254 331 353
Suruliyar 1x35 79 105 103
Eastern Region
Bihar
Kosi 4x5 88 16 14
Subornarekha 2x65 149 62 137
Orissa
Hirakud 270 1056 634 1035
Balimela . 6x60 1183 1152 1139
Machkund & . . o 34-42 200 241 216
(States share 30%)
West Bengal
Small Hydro - 38-51 13 43
Sikkim
Lower Lagyap . 2x6 83 7 14
Small Hydro 2-55 o 1
DYV.C.
Panchet Hill 1x40 120 .97 158
Maithan =~ . 1x60 137 91 176
Tillaya . 1x4 23 <ol |
North Eastern Region
Arunachal Pradesh
$mall Hydro o . . o 1012
Meghalaya
65-2 192 194 20

Umiam I&IT } .

Umtru
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1 2 3 4 5

Kyrdemkulai . . . . . 2x30 118 122 146
Small Hydro . . . . . 151 . .

Manipur
Small Hydro . . . . . 06 . oe .
Tripura and Nagaland
Gumti (Tripura) 11-5 43 42 43
Dzuzu (Nagaland)

Rehabilitation Programme for re- meals, ration at subsidised rates, ete.

of Repatriates from Sri
Lanka

5002. SHRI K. T. KOSALRAM:
Will the Minister of SUPPLY AND

settlement

REHABILITATION be pleased to
state:
(a) the details of rehabililation

programmes presently being imple-
mented for the re-settlement of re-
patriates from Sri Lanka;

(b) the nature of financial assis-
tance being given to these Sri Lanka
repatriates immediately on their ar-
rival in India and what check is ex-
ercised that this financial assistance
is really given to them; and

(c) the names of voluntary agen-
cies helping the repatriation efforts
of the Central Government and how
theiy assistance is being utilised now?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K, THUN-
GON): (a) The repatriates are being
resettled in plantations, agriculture,
industrial undertakings in public/pri-
vate and cooperative sectors and in
small trades by issue of loans, etc,

(b) On their arrival at Rameswa-
ram, the repatriates are given one
Iree meal, They are not required to
pay passenger and landing charges,
excess baggage and porterage char-
ges. The eligible families are also pro-
vided travel concession and varioud
relief facilities like cash doles, free

while in camp. The families to be
settleg in Small Trade/Business ars
also advanced loan to the extent per-
missible. The entire assistance is
given directly to the repatriate fami-
lies,

(c) The repatriation of persons of
Indian origin from Sri Lanka is car-
ried out under the arrangements of
the Central Government and the Gov-
ernment of Tamil Nadu and is not
linked to the assistance of voluntary
agencies,

Autonomous Corporation for AIR
and Doordarshan

5003. SHRI CHITTA MAHATA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is any proposal
under consideration of Government
to set up an autonomous corporation
for All India Radio and Doordarshan;
and

(b) if so, what are details in this
regard and the decision so far taken
by Government in this regard?

THE MINISTER FOR INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Government
have decideg not to set up an auto-
nomoug corporation for All India
Radio and Doordarshan because such
an organisation is not necessary to
enable the media units to discharge
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their basic objective viz, serving the
people.

(b) Does not arise.

Representation from the Secretary,
Bharatiya Telecommunication Tech-
niciang Union, Marathwada
(Aurangabad)

5004, SHRT CHATURBHUJ:
SHRI S. MURUGAIN:

Will the Minister of COMMUNTI-
CATIONS be pleased to state:

(a) whether it ig a fact that the De-
puty Minister of Communications has
received g representation gated 19th
October, 1981 from the Divisional
Secretary, Bharatiya Telecommunica-
tions Union, Marathwada (Auranga-
bad), Maharashtra, regarding some of
the important demands of the em-
ployees;

(b) the details
made;

(c) the action taken on each of the
demandg so made; and

(d) if ne action has been taken sc
far, the reasons of delay thereof and
when the action shall be taken?

of the demands

THY DEPUTY MINISTER IN THE
MINTSTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) No,
Sir,

(b) to (d). Does not arise.

1 Freedom of Press

5005. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether it ig a fact that the
Press Council had submitted to the
Union Governmen; proposals to
amend portions of the Law on Defa-
nation and Parliamentary Privileges,
Sontempt of Court Act ang Official
Secrets Act which infringed on the
freedom of the Press;
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(b) whether Government have made
a study of these laws; and

(c) if so, the reaction of Govern-
ment therete?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). No,
Sir. |

(c) Does not arise.

faw-fom fawr ofcatwmd wiow
fsd I & aw s gfaag

5006. =t ¥YT WEwr : FAT
917 gAY a8 IAMA FY gar 330 R

(#) #rag 7= & fF s Faw-faw
qfegI7ATe AT Y AT § A IAF
HTT-ATY {77 qfreTa WY e Y AT
&

(=) afz adi, @ g TqH 97
FR FA AT AfMF 793 G4 F AT
778 A @A §; "R

() Far w@t W7 afawEE
N TAWAT FA &§ GG AT
Far @@= 97 gfqurd € g FA3
F g weara & R afr g, @
Fedad) s Fr g 7

FwT watea ¥ 99 "ar (s
faora qro arfewr) :
i. wrwgfemy

(®) mmak oz afcdraar wfg-
Fifidl & W X WEAr Hwdl,
wd Td A &al A IEE
@@ ¥g fAgife smm amdel
£ g1 § @Y g af@eAT T aT
TIFAT AR F T 9T fa=r< fwar s
g

(@) 7 &a & TF fawwor &
I ¥Y T AT TTEHA F famw
garfaere A @ € miaa T faar
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sTaT @ 1w T Fhagmi F fAg,
w7 % AfASAT *97 9T & TFEL 7
Tia fRar srg, sfaisar gg & fAared
adiFi WIFRT TEET § 7 glawmd
I AEI E

(%) Rar #g wewra 7§ & oq
e Afgstd wyA garfawr § A
i fasTarcas frareargi a fateaz
TFEIE 4T Tqd & | aTte a1 Hitwea
Fqal 8! 9 WEIT & AT IJaAsT
FITE AT qF
il, 9wm wd s gfaag

(%) & (w). =aryg: fad eam
0T FFT U7 gfAuTT a7 Iumsg
F W § a7 mawr faa gfe |
syagIq gl wdar gifa giA #1 feafy @
qRmsar srivsifai, Tsa v
w1 fFd fi gsg7 oidt @ fawn o
WITE 9T § giFgrT S9Asd AL il
gt g 1 wog  afefasrdfarax
sfrmisar egajzisatue mife & fag
gfs ® wd A ge AT aF gz & ardi
g

Buses, Taxis, Dumpers in use in
B.C.C.L.

5007. SHRI A. K ROY: Will the
Minister of ENERGY be pleased to
state:

(a) number of vehicles like buses,
taxis, trekkers, dumpers in the use by
the B.C,C.L. on hire and the amount

paid to their owners in 1980-81 and *

upto 1-11-1981; facts in details with

type of vehicle-wise break-up and

their rates per day;

(b) nameg of the owner of these
vehicles with area and Headquarter-
wise break-up;

(¢) whether all the vehicles have
hecessary papers and tax clearance,
facts in details;

2990 1.S—AR
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(d) whether it is a fact that most
of these vehicles are benami owned
by the musclemen without papers to
hide black money and are in use of
the BCCL to cover up the irregula-
rities; and

(e) if so, steps taken on that?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e).
The information is being collected

and will be laig on the Table of the
House. R

HATEE, VST | aT qa
THwE dwml § guiT

5008. » wPHE : FgT HAWT
#al g w6 F ur 33 fF

(F) Fi1ag 9= gfa q= qamy
H 7S gFA7 A 2 ~FFT, 1981 F1
FATATE, TAEYTH Fi 4Tl F0 90y
0T

(=) afs &, @ F1 a” W)
Zeaia i A sfe w9y Avguw &
fag @raraTs gEa™Y # are agr -
Bl Waw F TEAEA ¥ TRG A
weEEs o 43 9 ®T §T wivErEA
F5 a% q ¥ &4 w147 W7 A+
qIT S aui § !

daIT Haww § 99 WAt (s
fasrm gmo wifewm (%) S &

(@) &= 3¢ "ei 7 AAMAIE
P B T GAT ENHA  qTH &
gateq & wwy faar frdl fame
army F fo% ¥ a1 a1 S ®n AT
# guTe F "ay § qrar s@nda o
g7 | FIAEA F /AT, SHHT Q6T
AT AT A IAWTT GATT §AT § |
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TIHEQTA & gl § A7 WA
3 feg wm@r

5009. =it wgWwW : Fa7 FW
HaY a8 1A N FU FA fFFT IR A
g 7 3a amg viaegra & fedt o fae
F fret Wit wiq 3 Ay A A 2y
a1 7¢ & gratfes g Al /) faerdtea
Fefemmmrg, =r afe g, @ @
& T FTU §, WIT AT FAFIT FT TF
2 fay smn 7

i A § T wat (s
famn agR) @ IR UST fAaet
E A w7 Fend F g AT o | fra
Wt e & faa<t & F97ma frT 91
9T 9 gAY wif wiadw Ag ¢ Fwed
ag fagifer wrd qur 74t 81 |

Production of Sulphur in India

5010. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) what is the total produetion of
sulphur in India at present;

(b) what is the total requirement of
sulphur in 1981-82;

_ (c) the names of the countries from
which India is importing sulhpur; and

(d) the country-wise break-up of
sulphur imported in 1980?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) There
are no resources of rock sulphur in
the country, However a negligible
quantity ig recovered from sulphur
bearing oil crudes, Therefore almost
the entire requirements of sulphur
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of the country are met through im-
ports.

(b) The total requirement of sul-
phur in the country during 1981-82 is
estimated to be gbout 1.0 million ton-
nes.

(c) India is importing sulphur from
Canada, US.A,, Mexico, Poland, Ku-
wait, Iraq, Iran, Bahrain gnd U.S.S.R.

(d) The country-wise importg of
sulphur during the year 1980 were as
follows: —

Qty, in 0000 M.T.

Canada 174
Iran 69
Iraq 222
Kuwait ™M
Poland 14
USSR 16
USA 33
Bahrain ' 55
o Total 660

House Building and Motor Car Ad-
vances to Officers of BCCL

5011. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state,

(a) the amount of loan given to the
officers of the B.C.CL, {for making
houses and purchasing cars as on
31-3-81; facts in details giving the
names of the officers and the amount;

(b) details of the cars purchases
and the houses made with those
loang and the car allowances, drawn
in 1981,

(¢) whether it iz a fact that most of
such loans were misutilised and the
officers drawing car allowance are
using the B.C.C.L'’s car and those
taking housing loan are residing in
the B.C.C L.'s houses; and



165 Written Answers

(d) if so, facts in details and steps
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
Information is being collected and
will be laid on the Table of the House.

Total Area of B.C.CL.

5012. SHRI A, K. ROY; Will the
Minister of ENERGY Dbe pleased to
state:

(a) total area of the B.C.C.L, as on
31st March, 1981 in terms of surface
right and actual possession, facts in
details with area-wise break-up;

(b) total grea of land for which
the BCCL has legal papers and the
BCCL gave land revenue to the State
Government as on 31st March, 1981
with the area-wise break-up;

(¢) total land acquired by the BCCL
from the peasants since nationalisation,
facts jn details with the area-wise
break-up;

(d) whether it is g fact that most
of the land the BCCL claims to be
its own was illegally grabbed by the
erstwhile private owners and the
BCCL has simply inherited those ille-
gal possessions without any papers;
and -

(e) if so, steps taken to legalise

these possessions?

THE MINISTER OF STATE IN
THE MINISTRy OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e).
The information is being collected and
will be laid on the Table of the
House.

Entertainment Expenses by
B.C.C.Ls. Meetings and Advertise-
ments

5013. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state;

(a) cost incurred by the B.C.CL.
in entertainment of various meetings
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and advertisements in the year 1980
and 1981; facts with details with
month-wise break-up;

(b) cost incurred in the entertain-
ment of the Trade Union leaders and
advertisement of the charge-sheets
and suspensions against the workers;
factg in details for the same period;

(c) details of the meeting with the
trade unions with the names of the
trade unions associated with the en-
tertainment and the newspapers get-
ting lion’s share of the advertisement;
and

(d) whether there ig any scope of
economy in these matters if so, steps
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
Information is being collected and
will be laid on the Table of the House,

Blueprint for Establishing Telecom-
munication Network within South
Asian Countries

5014. SHRI CHINTAMANI JENA:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whether there is any proposal
under the consideration of Govern-
ment regarding the blueprint for
establishing a telecommunications net-
work within the South Asian coun-
tries; anq

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes,
Sir,

(b) A statement is laid on the table
of the House.

!

.o Statement

In connection with
signed between the TU.N, Economic
Council for Asia ang Fgr East
(ECAFE, now ESCAP), United Na-
tions Development Programme
(UNDP), the International Telecom-
munication Union (ITU) and partici=

an agreement
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pating Asian countrieg including
India, feasibility studies for setting
up an Asian Telecommunication Net-
work were carried out starting in
1970. The studies covered the provi-
slon of stable good quality transmis-
sion links ag also other aspects
needed for an improved Regional
Telecommunication network. India
participated in the studies and is
specially concerned with the imple-
mentation of systems to her neigh-
bours as a part of the Asian net work
in South Asia, Particulars of these
links along with present gtatus are
given below.

Indo—Sri Lanka microwave link;

A wide band microwave system
petween Madurai and Rameswaram
in India and another system of
wide bang capacity between Ra-
meswaram (India) and Colombo
(Sri Lanka) have been planned for
linking India with Sri Lanka In
addition, a narrow band microwave
system is planneq between Mannar
and Jaffna in Sri Lanka. These links
are expected to be commissioned
shortly.

Indo—Bangladesh
fink;

microwave

A trans-border microwave link
between Krishnanagar (India) and
Chuadanga (Bangladesh) was pro-
posed under this link for connect-
ing India with Bangladesh, The link
hag been commissioned,

Indo—Nepal microwave/coaxial
link;

A wide bang microwave system
between Patna—Musaffapur—Rax-
aul and a wide band coaxial cable
link between Raxaul and Birganj
(Nepal) are being provided under
this link. The microwave system
and the coaxial cable in the Indian
Territory have been installed. Cable
work in Nepal territory is in pro-
gress.

Indo—Pakistan Coaxial Cable Link:

‘A wide band coaxial cable link
+ between Amritsar (India) and La-
- hore (Pakistan) is proposed under
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this link. Preliminary works have
been completed. In addition, a co-
axial cable link between Jodhpur
(India) and Mirpur Khas (Pakis-
tan) is planned to be takep up
after installing the Amritsar—
Lahore Coaxial Cable Link,

In addition to the above links, an
Indo-Bhutan microwave link under
bilateral arrangement connecting
Hashimara in India to Thimpu in
Bhutan is under installation.

Details of Multinational Companies in
India e

5015. SHRI SUBHASH CHANDRA
BOSE ALLURI.

SHRI N. E. HORO;

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) what are the details regarding
the number and the names of multi-
national. companies working in India
at present; and

(b) the names of the Indian subsi-
diaries, multinational company wise?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
and (b), Multinational companies
operate in India through their bran-
ches and/or subsidiaries. As on
31-3-1980, there were 315 branches
and 118 subsidiaries of multinational
companies gt work in India. The
names of these branches and subsidi~
aries together with the name and
country of incorporation of the parent/
holding company of the subsidiaries
are given in two separate booklets
published by the Department of Com-
pany Affairg entitled (i) “Factsheets
on branches of foreign companies in
India ag on 31-3-1980” and (ii) “Fact-
sheets on Indian subsidiaries of for-
eign companies as on 31-3-1980".
Copies of these Factsheets have been
and are being supplieq to the Par-
liament Library, :
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Modernisation of Mines

5016. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to modernise and
upgrade some coal mineg in the coun-
try during the Sixth Plan period; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir.

(b) The major mines which are
proposed to be brought under moder-
nisation/expansion programme are
given in the statement attached.

Statement

Major mines which are proposed to
be brought under modernisation ex-
pansion are as follows:.—

Western Coalfields Limited

. Durgapur-Rayatwari
. Orient
. Govinda

Shivpuri
. Pathakhera
Bisrampur

Ghugus
. Mahakalj
. New Majri
. Nandan
Jamung underground

I N N

e
— O

.

12, Jamuna opencast
18. Gevra

‘astern Coalfields Limited

. Kalidaspur/Kalikapur
. Chora Block
. Kumardih

. Seabpur

. Kumardubi
Chitra

. Mohanpur
. Lalmetia

0O 3 O N WA
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Central Coalfields Limited

. Selected Dhori

. Dhori West

Arg

AK.

Topa

. Laiyo Underground

. Churi Manki

. Ray-Bachra

. Karkate Open cast

. South Balandg Expansion
. Jagannath Expansion

. Central Saunda Expansion
. Saunda DO/G

. Religarg U/G

. Hindegir O/C

. Gorbi Expansion

. K.D. Expansion

. Gidi A Expansion

. Talcher

. Nandira

© ® NS U e W
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Bharat Coking Coal Limiteq

1, Pootkee-Balihari

2. North Amlabag

3. Bhalgorg

4, Kharkharee-Dharmaband
5. Keshalpur

6. Nichitpur-Tetulmari
7. Bhowra Incline

8. Murulidih 20/21 Pits
9. Maraidih Expansion
10. Gaslitand U/G
11. Bhalgora/South Tisra

afear siT émwa’fﬁgfm UG
f :
5017. 3t  TRTEATT  ATEAT ¢

1 aferaw, @mA WY AR w
T FaTA T g A’ fF



171 Written Answers DECEMBER 22, 1981 Written Answers 172
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Hydel Projects in Karnataka

5018, SHRI JANARDHANA POO-
JARY: Will the Minister of ENERGY
be pleased to state:

(a) the nameg of Hydro-Electric
Projects which have been sanctioned
or are under investigation in Karna-
taka;

(b) the estimated cost of construc-
tion and the capacity of power gene-
ration for each one of the projects;

(c) the likely date by which each
one of these will be completed;

(d) whether estimated cost of any
one of the projects hag been revised,
and :

(e) if so, the details thereof and -
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (¢).
Details of the Hydro-electric Scheme:- I
under execution, under examination
in Central Electricity Authority and
under investigation in Karnataka are
given at Statement—I, Statement—II,
and Statement—III respectively,

(d) and (e) No proposal has been
received for the revision of the cost
estimates of the Hydro-electric Scheme¢
in Karnataka from the State gutho-
rities go far,
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I— Projects under Execution
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Installed  Sanctioned Estimated Likely date of com-

Name of the Scheme Cﬂ)a.city cost (RS. ciores ) missioning

(MW)

1. Kali Nadi St. I 6x l35+ 131.50 including Rs. 5.84 3 units of 135 MW each
crores for tranSmission have already beeen
system in Phasel-. commissioned. 3 units

targeted for com-
missioning in Dec.
1983. 2 units for 50
MW are targeted for
commissioning during
. 84-85.
2. Varahi St. I 2x115-- 136.4 1986-87.
2x4.5

3. Gangavali St. T 2% 105 135.83 The work on these pro-

jects is not progressing

4. Kalinadi St. 11 4x324- 205.83 ) satisfactority due to local

4x25- agitations.  As  such,
2x25 it has not becn possible
to visualise the likely
date of commissioning
of these two schemes
at this stage.
Statement-1I

I—Projects under Examination in Central Electricity Authority

Name of the Scheme

-

1. Ghata—Prabha

t9

Kabini Dam P.H.

3. Shivapur

4. Sharavathi Tail Racc

Installed Estimated
Capacity Cost
MW) (Rs.
Cro1es)
2x16 18.55
1x20 8.74
2%9 18.07
4% 60 144.69

Statement-IIl

I—=Projects under investigation in Karnataka

1. Kali Nadi Stage III

2. Sonda Pathanadhahalla

3. Saravathy Tail Race

4. Borapole
5. Aghanasini

6. Netravathi

7. Mahadayi

8. Cauvery

9. Upper Krishna.

(Project report
since received in
the Central
Electricity
Authority).
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Coal allocated to Karnataka

5019. SHRI JANARDHANA POO-
JARY: Will the Ministe; of ENERGY
be pleased to state:

(a) the quantity of coal allocated
to Karnataka during 1981-82;

(b) the quantity of coal actually
delivered during this period; and

(c) how does it compare with the
demand of the State?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (c).
No allocation of coal is made to any
State. However, all attempts have
been made to meet the coal demand
of the States in full. In April-Octo-
ber, 1981 about 1003 lakh tonnes of
coal was supplied to Karnataka. The
demand of coal in Karnataka a3
assessed by Coal Controller is 1.8 mil-
lion tonnes for 1981-82,

Opening of New Post Offices in the
Village of Karnataka and Country
as a whole

5020. SHRI JANARDHANA POO-
JARY: Will the Ministey of COM-
MUNICATIONS be pleaseq to state:

(a) whether Government propose to
open new Post Offices in the villages
of Karnataky for their development;

(b) if so, the details of the post
offices t, be opened during 1981-82
with pames of villages;

(c) whether Government have for-
mulated any plan to set up post
officeg in all villageg of the country;

(d) whether any survey has been
conducted to assess the number of
post offices required to cover all vil-
lages; and

(e) if so, the details thereof and
how long it will take to cover all
villaces?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
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(SHRI VIJAY N. PATIL): (a) Yes,
Sir,

(b) The details of the post offices
opened so far during 1981-82 in Kar-
nataky Circle and those that would
be opened before 31-3-82 are given in
Statements I and II respectively.

(c) No, Sir.

(d) and (e). No survey as such has
been, conducted. However against
5,75,936 villages in the country, the
number of rural post offices is 1,25,247.
While there is no proposal to provide
a post office to each and every vil-
lage, effortg are made in the success-
sive Annual Plang to progressively
increase the number of rural post
offices, with due regard to the norms
prescribed for the purpose,

Statement 1

Post Offices opened from 1-4-81 to
30-11-81 in Karnataka Circle

—

. Santhegudda

. Beeri

. Balurvakere

. Haletorgal

. Hagaragud
Manchanahally
. Gownahalli

. Mandganmonee
. Belagumpa

. Tottanaballi

. Hanshyal

. Sumbad

. Hongadga

. Bargi

L ® NSV e WD
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. Sonagur
. Neralur

. Nagaradd
. Barihara

[
L 0 9

. Byakaravalli

oo
o

. Shiragura

[\C]
—

. Gundlagneki

. Krishnapura

. Kollur Nagenahalli
. Yatambadi

. Punyastala
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D e W N
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26. Belagarahalli
27. Palasandra

28. Shiryana

29. Kodupenjimara
30. Mudupuadukodi
31. Andinje

32 Devarahally

33. Rayee

Statement —II

Post Offices to be opened from 1-12-
81 to 31-3-82 in Karnataka Circle

. Amruthahalli

. Chowdlu

. Devanur

. Koppa (Periapatna)
5. Kuntur

. Venkatapura

. Kurewangi

8. Hirekolale

9. Nerale

10. Dantalli

11, Kannegala

12. Kuthanoor

13. Shivapura

14. Gandhichowka
15. Anneswara

16. Jogannanakere
17, Heggodlu

18. Basavanahalli

19. Volagerechalli

20. Anjanagiribetty
21. Maratagere

22. Gonimarur

23. Doddamalthe

24. Aravathoklu

25. Nerugalale

26.* Yenneholekoppalu
27. Honnayakanahalli
28. Hanumanahalli
29, Gopagandanahalli
30. Kurkur

31. Balenja

w W N

N
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32.Karpe

33. Ariyadka
34. Navoor

35, Moodukodi
36. Mamalapura
37. Bandikoppa
38. Hungund
39. Sulikatti

40. Halkusugal
41, Hosakatti.

Mananthody Multi-Purpose Scheme

5021. SHRI A. NEELALOHITHADA-
SAN NADAR: Wili the Minister of
ENERGY be pleased to state:

(a) what are the details of the Pro-
ject Report submitted for the Manan-
thod: Multi-Purpose Scheme of Kerala;
and

(b) the steps taken by the Central
Electricity Authority to give clearance
to it?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN): (a) and (b) Details
of the Mananthawady Multipurpose
scheme in Kerala may be seen in the
statement appended.

The Project Report received irom
the State Authorities in May, 1980 is
under examination in the  Central
Electricity Authorily and Central Water
Commission. Comments on certain es-
pects of the scheme have been for-
warded to the Stale authorities and
replies to these comments are awaited.
However, this project involves the
westward diversion of the waters of
the Cauvery basin, an issue which is
under discussion between Kerala, Kar-
nataka and Tamil Nadu. Being a multi-
purpose project, it would have to be
cleared by the technical advisory com-
mittee of the Planning Comission after
which the power portion would be
cleared by the Central Electricity
Authority.
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Statement
DETAILS OF MANATHAWADY
MULTIPURPOSE SCHEME IN
KERALA

As per project report, the project
would comprise of:—

(i) a 38 meter high dam across
river Manathawady to form a re-
servoir with a gross storage of 607.8
Mcum.

(ii) a 2.34¢ km. long unlined tun-
nel conveying waters to

(iii) a power station having an
installation of 4 units of 60 MW
each.

The project is estimated to atiord
an annual energy generation of 730
Gwh and would irrigate 1.1 lakhs acres
of land in Kerala. The cost of the oro-
ject has been estimated at Rs. 73.58
crores including Rs. 69.12 crores con-
sidered chargeable to power.

Appointment of SC/ST candidates in
U.P. Circle of P and T Department

5022. SHR] A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) how many posts of LSG/HSGII
HSGI/PM (Gazetted), ASPOS/SPOs
belonging to Scheduled Tribe candi-
dates were kept unfilled on account of
non-availability of suitable candidates

(b) LSG— 1771
HSG I1—233

HSG I—57
ASPOs— 118
PM(Gaz.)—_ Remarks
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since 1973-74 in U.P. Circle and how
many of them have been filled up by
sujtable SC candidates; if not the rea-
sons therefore; and

(b) has any post of SC/ST candi-
dates been dereserved in U.P. Circie,
if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a)
and (b) The information is being col-
lected from the Circle and will be laid
on the table of the House.

LSG, HSGII, HSGI, PM (Gazetted)
ASPOs and SPOs promotions to certain
posts in U.P. P & T Circle

5023. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether meetings of Depart-
menta]l] Promotion Committee for con-
sidering promotion to the posts of
LSG, HSGII, HSGI, PM (Gazetted)
ASPOs and SPOs have been held regu-
larly in U.P. Circle since 1973-74; if
not, the reasons therefor; and

(b) how many officials have been
promoted since 1973-74 in LSG, HSGII
HSGI, PM (Gazetted), ASPOs and
SPOs separately in U.P. P&T Circle?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a)
The position is explained in the state-
ment annexed.

these two cadres may plesase be

SPQs S seen in the statement annexed.
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Statement

The Position in respect of each cadre is given as under :—

DPC meetings were held regularly except for the years

LSG. . .
1978 and 1979 due to preparation of revised senio-
rity list as per Supreme Court decision. Promotions
which were due in 1978 & 1979 have since been
regularised by the DPC in April, 1980.

HSG 11 & I DPCs have been held regularly.

ASPOs DPCs held regularly except in 1980-81 when ad-hoc
promotion were resorted to on administration ground.
Action to hold DPC is in progress.

PM (Gaz.)\ These arc all-India cadres for which no DPC is requi-

SPQs J red to be convened separately for U.P. Circle

Advertising budget of undertakings.
corporations and autonomous hodies

5024. SHRI K. MALLANNA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what are the details regarding
the annua] advertising budget of each
undertaking, corporation and autonom-
ous body under the Ministry for ‘he
last two years; and

(b) the agency through which: od-
vertising publicity campaign is made?

THE MINISTER FOR INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b) The
information is being collected and will
be laid on the Table of the Sabha.

Appointment of handicapped persons
in offices under the Ministry of
Communications

5025. SHRI PIUS TIREKY: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of handicapped
persons employed during this year.n
offices under his Ministry, State-wise
figures;

(b) whether a certain percentage of
the jobs has been reserved for the
handicapped;

(c) -if so, whether the qubta reserv-
ed for the handicapped has been com-
pleted; and

(d) the steps being taken to com-
plete the quota of jobs for the handi-

capped?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to (d).
3 per cent of the vacancies in certain
categories of jobs are reserved for the
physically handicapped persons.
Instructions have been issued to the
various organisations including the
Post and Telegraphs Department under
the Minis’ry of Communications to
recruit and post adequate number of
physically handicapped persons against
these reserved vacancies. As there
are a very large number of Recruiting
Offices under the P&T Department,
the information regarding the number
of handicapped persons employed is
not readily available. It is being col-
lected and will be placed on the Table
of the House.

Pakistan Refugees case Pending for
Fin_al Settlement

- 5026. SHRI PIUS TIRKEY: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state: :

(a) whether it is a fact tHat a num-
ber of cases with regard to the refu-
gees from Pakistan are still pending
for fina]l seitlement;

(b) if so, the total-number of cases
pending; and

(c) the steps taken to sett1§ ‘these
cases? '

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K. THUN-
GON): (a) rand (b). All compensation
claims have since been settled, Cer-
tain cases, however, require reproce-
ssing as a resulf of judicial orders
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passed from time to time and repre- farcor —
sentations received. Their number at
present 1s 298 AR A IA €Wl & A wgi
(c) For finalising these 298 cases 1981-82 @& A Trwax o fru
additional information documents are e
to be obtained from the State Goverin-
ments/claimants, Constant efforts are wrar yrweas
made in this direction and to expedite 1. :ﬂqragn
their settlement, teams of officials of r
Settlement Wing are deputed periodi- Z WAAM
cally to collect requisite date on the 3 afasf
spot. 4 Wrarar
5 graaRlar
W 1981-82 ¥ TTEqW ¥ 6 mrarfaar
4 - .
@Y Y IEHT SR IJO-X(EHT 7 arferutiat
8. qTAI
w5027 WYRIWSH : I T AATLHAT 9. ¥4
aga A A ArFT 5 cad 1981-82 10: garara
F ZIA UATIA # Frad 77 faa faa |1 =rae
TAUAT 9T ITH-9T WP IQITEY? T
< - - <
aar fedfiaam  #rafas &% A &1 1z =R
faare & 7 13 &
14 Fgrfar
A Waew § go-war (s 15 ArAFT
fawa w0 wifew ) 1 (f) 1981-82 16. 931 BRAAT
F 214 UATATA & AT oF 34 rE@y . sarEmae
Aqr 4 dfaaTor Anr 39 =TrEET 17 37 ’MY
T AT 1 1981-82 Fr 7y nafy 18. FIaU
F &IMQ 54 AT ITHA? A49T 6 7 2- 19. <[
faazor a7 eqm TrER @@F #7 20. TR
2 )
: 21. ZAT
1981-82 # A & :E weEa 22. ITATINT
Frafaa &@rar g /R A @ @ 23. 90T
F avraar g ' 24. ReRe QI
25. ATAFT]

AgF 1981-82 F 217 TrFTT AT .
feq Ag § AT & S F7 9Eara g, 26. AFIATHITAY  (Srgran
33 TATA F Am waw fago-) oF 27. ATARYRT
ii @ feqgag 28. AdrareT
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29. TEAY 14. AFIGTT
30. F9AMT 15. SIFTHAT FiZIT
31 T 16. B!
32. 8ar 17. Aamf
a3, THAI 18. ardarar
- 19. HRg7T
20. EQAA7
9 T T 21. FZIAAN?
1. 2TRAMUE 22 aﬂ.ag’:‘
2. fmaam  mreAANT AR, 23, R
3. ATALR 4. arfaa:
P 25. AR
26. TATRIHT
27, ATA
28 HITran¥
feezar 29 AF GG
A TQIAL & AT WET 1981-82 30, WA
¥ TR TwET R W w 31 ATAT
yera § 32. A TQWIRT
AET TFAT : 33, arsi
34. 71RATAY
1 A 35. garfaar WAt
2 ard ‘ 36. ATATwAT
3 @ 37. FAARRAT
4: QEr o 38. dfzararararsr
5. avfaar 39. Fadr aaAf
6. }F1Q 40. ATAGE
7. ararars 41. qETAE
8. am 42, TH WA
9. THTE 43. wfeargafeat
10, WU 44. FTHIAT
11. 9%l 45, QEAFTAT
12, 'qrtrr. o ) 46. QFrar

13. IAMATRIRZAT . 47. @mrarfar
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48. atNd
49. FTTHTATN
50. SNTYT
51. Argd

52. AFLLT
53. REAE T
54. ATLHAT

39 BTHR HT

1. 9grens & qr
2. foqray ane 379qe

3. B\Enred

4. AMTH AT

5. TNANT Fa FLT IO
6. afarrfz FAA  atasTer

QAo o 91> Hl> w1 wrafew
gatifr =T Iawr  Iqqm

5028. st ¥JT qWW : AT
;&T a8 T F7 AT FIq @ ¢
(®)ad 1980-81 H gA. 2. 4T &T.
F) fafwa ot & neata g9 fead
vifr nrafea %y af v,
(@) 7T ag 1980- 82 # Ardfeq
7@ fw F1 seaw fear aor @,

(n) #7139 1980-81 H B
wifor suan, &) af &,

(9) afz g, @ feg @ 3

He .,
(=) %A ufw Fauan, OF F AT
FE E; W
(%) 21 14 & faars fasder
oft.d & fqms ML Fraarg 7
A g AYe ofe A, ) 9a F #u1 IO

g7
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Faf Hewm W T WAt (s
fawm wgram ):(%) 8 () 285.40
FAT T F T3 3 AR M7, 7redry
Wi faga faan & ag 1980-81 &
fag 251,72 #07 wu fag 1 Ak
fazafafge & :--

TN Fwz agAm Ay adfafegt
FQT T4 |

g mo

faeq fann

am, 216.10 203,58
IR
fagg fana = :

el 69°10  47.94
gl WM
faar g fas

AA2MA 0.20 0.20

285.40 251.72 "

1980- 81 ag # ¥ #7 fafaei
FYHFTU 1981-82 F AE AE AF
AQPIDT AT FrRTIGTam fagy 3z
F 3-200 AnraTe 3 Ffad¥ Ffaga=
g3a@ o 3uEET & fag ard far
arar & ax fs g4 1 1980-81 faw
A F oA § QT A Fw@Ar
il

g et =vw w o
Jar X FATAT

5029. =t ¥IYT W wew :
FAAT AT TR FFT FAT 4g Fary
#Fr mar #3471 5

(%) msa w3w # feafa arwmwmamn
% fawma aav 3 (wafmaa dzd)
¥ am ar §; ) b
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(@) areraatofy & ;ura fasraa
AT T FY TUTAAT FIF F FAT ATATIT

&

() =t <rge e w@wa 7
famra aar ¥7x 73t 3 Adfaa NS
TER1a ®7IF1? F faqrirgm g,

(=) afz gi, at7d 4 % T
faa s Y urar &; A<

(%) af A&t A 3a% 371 FRW
2

g mT warw "ar (s
WA A% (F) WA AR TR

(@) =mrerm aro & fasmaa garo
Feg A, WME? TN IAF@@T, IA F
FOar F eaar MAfaea fasre
oM A TARY  @ng Fv 3wy i
TATEN 1 5904 # @A gu Favfua
fag w2y & 4

(n) & (%) Araroar, U3y
A fagma  garw Bar gE FF F
1§ weata A 2, 1 awrfa, srage dex
afga srFwar F FF F grafas
St 2 fasmdl #y avo § g® 27
#r Targfa wwam &

Demand of Junior Engineers in Tele-
communication Department

5030. SHRI SATYANARAYAN
JATIYA: Will the Minisfer of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that during
the revision of pay scale the provision
for advance increments for Engineer-
ing Graduates in the Telecommunica-
tion Department which was existing
hefore the Third Pay Commission had
been withdrawn;

(b) whether it is also a fact that
Junior Engineers in the Department
have demanded fhe revision of pay
scale as Rs. 550 to Rs. 900 as against
the existing Rs. 425 to Rs. 700;
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(c) whether it is alse a fact that he
has in principle admitted the grievance
made by the Junior Engineers’ Tele-
communication Association; and

(d) if so, what steps Government
propose to take in this regard?.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d) The proposal is under
consideration.

faselt & gt & v¥} qv ISrHW
%1 gfaura

5031, st frgm fag : =ar
A gAY A FY gar I Fr .

() feestt & Fa fwad x4y
#2381 ar SRR 7 gl umey §
wr feax 3df =S a7 ag g
Ay A& §, AW

(@) Zxdr @ qr AR g FAEHAT
¥ ATFIT T o fFaAr ura gE
#it ZxAY € av TARIA-gfew
T304 Fq & fam avan ¥ 30 -
argy Frg?

dure Wawm o gueat (o
fasa gwo wmfes) (%) za Twre Fr
ferrs  adf war @t §

(@) afa wse ¥ 1 ¥ A
anit & fosrd agh <@r amr | dad
T2'g 3g TAIEA gdarayd ¥ & -
are Fadr qrargcfearanEr § 1

AR qTA AT AT W
5032, =0t fagm fag: =ar
RO, WRR WX AR HED
1g gAaTA® AT F I fa
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(7) W # - F 5 -
MANa At Fax T am A amgd &

(') awwrd g #qHr fFad
%4 § AT T AFQ g7 # fwady;
a1

() =ar avwETIFY A0 Y Fard
Fsm A w1 B { @ Ffoarfa
F 1w § 77 afe g, @) 37 ¢
F73 Ffag awwed =1 ;g ardr
T g7

¥qtfrar, @@ WIT IA4TE Har
(st s W ARN: (7)) =AW
() xaam farafafan smfaara
aw! qrEac Fa H ¥, amAra ard #1
fagtor &7 v § .~

1. a¥2T Taa Fawa fafags,
2. dQ g1 fafads

3. mgav  anaAa fafude |
4. 9> 3o fa-gfexq fafade
5. MEr N fafaie

6

. famia  fa-d'fer wrzae o9
Fagsq  fafaze

7. :r fa-afera fafade
8. ¥¥a wrzad Ifgarfafade |
9. A Taa FaRNa fafaze)
10. 5t vm wrzag fafxde ,

P B
(7)) ‘avF™ H  amA Farg
INTF g@ Ffzaa @A aawd

aft 2.

gfmarf dw-g2 % fag wfafom
fant *t wramear

5033. ot g fag : s
A AR FATY FT BT A s -
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(%) feeslr # 7 am™ afirar®
Ta-82 ¥ fag fawsr§r faadmf
fexa wrar Fr argmar i ;

(a) cfmard @&t F =hmn
grawa®, fasnsdr # 1a afafea arer
#r aqfa &1, awFTe fa =var @
gy FA; AT

(7) #r AFR @A F 42 A
pata® famsy a¥ A &F =ma|x ax
fear arar & fasa A a=rd A
TgY F) 213 § FYE AAievRe &I
ya-g FT 7@ & AT afe g, @ saox
fraar gavifm @d T grwraar
7 '

Fut waem ¥ uww war (s
fasn wgom ) @ (F) =R (W)
71 gNwa  fAc faga srafafea
ATAT  40/45 FATAIE YT AT RAATA
) feestt A wem Hegra &
TIoeq faga ¥z o 7@ an
fraga fann & aevgran faqa 52 &
faga sarea £ ofmarr-s2 1 faga
aza-dr Afafeaa aramsami @1 q
#7vy & fau, qafm aneraar g
AnrAFrArd feafa § gedfgz @ €
faastr &1 Ar avdr

(n) 38 gFe &1 MNE g
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